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LEG ISL.A TIVE ASSEMBLY. 
Tueaday, 11th February, 1930. 

The Assembly met in the Assembly Chamber of the Council House at 
:Eleven of· the Cloak, Mr; President in the Ohair. 

MEMBERS SWORN: 
\ .. ;.r:'~i :.t:f.,:·-..~~.: t.!i .)·.1· 

Mr, Gaye. Pra~ad Singh., M.L.t. (Muznftarpur cum Champsran: Non-
Mubammadan) ; , 

Dr. Ziauddin Ahmad, C.I.E., M.L.A. (United Provinces Southem Divi~ 
sion : Muhammadan Rural); ~ , 
· Mr. Girja Shankar Bah>a.i, C.I.E., C.B.E., M.L.A. (Joint SecretM·v, 
Department of Education, Health' Blld Lands). · · • 

QUESTIONS AND ANSWERS. 

lSSUE 01' TREASURY BILLS: 

. 259. *Kr .. Arthur; Moore: (ia) Will Go:ve~nment be. plea~ed to state the 
total cost of discounting the Treasury Bills issued during the current ftnan-
cial year? 

(,b) Are Government a.ware that the continued issue,'of ':fre~ury Bills is 
affocting tho Government aecurit.v market? · 

The Bouourable Sir George Bohuster: (a) The amount of the discount 
on Treasury Dills issued between the 1st April 1029 and the 28th January 
1930, ia about Rs. 131 lakhs. · 

(b) This is tn some extent a matter of opinion. I think myself that the 
question implies an exaggerated idea of the effect of rates paid to the money 
m:a.rket for floating supplies during the busy seneon on the investment 
market in long-term Government securities. In any case, it is certainly 
not the fact that the Government issues of Treasury Bills have been the 
sole or indeed the m11in factor affecting the recent course of prices for Gov-
ernment rupee Recurities. This hns been far more affected by the fall in 
the price of Indian sterling securities, and that ~as brought about first, by 
the wave of dear money by which nll world marli:ets were affected last year, 
nnd secondly, by the anxiety felt by British investors as to political co!'.1di~ 
t.ions in Indio., which anxiety WM undoubtedly accentuated by the doctrines 
preached at the recent Lahore Congress a.bout the repudiation of loans. I 
ntied hardly say that these doctrines are not taken seriously by any res• 
ponsible people in India. 

( 551 ) A 



LIOISLATJVE AS.8BKBLY. [11TB FEB. 1980. 

SBP.&ll.ATION 01' RAILWAY .AND GBNBML FilUll'OB. 

260 •11r. B. Du: (a} Will Oovemment be pleased to state if the Report 
of the Committee appointed for separation of Railway finance from Gene-
ul finance, will be available before the Railway Budget is presented? 

(b) If the reply to part Ca) be in the negative, will Oovemment be pleased 
to state: 

(i) The number of meetings held so far; 
(ii) The stage of discussion at present; Qnd 
(iii) The time and the number of sittings required to complete the de-

liberation? 
(c) Do Government propose to ask the House to reappoint new members 

in plaee of those already resigned from this Committee? 
The Bonounble Bir Gtcqe JtainJ: (a) No. 
(b) (i) T:wo meetings of the full Committee, and one of the Sub·Com-

mittee appointed by the Committee to examine in detail certain specific 
questions, were held in 1929. 

(ii} Certain memoranda prepared by the Financial Commissioner have 
been circulated, but only ,preliminary disoussions have so far taken place. 

(iii} I am afraid it is impoBBible to say how long the Committee will take 
to complete its deliberations. 

(c) That question is under consideration. 
llr. B. Du: Is the Honourable gentleman aware that he had exceeded 

the period of contract by three more years, and may I inquire if the Finance 
Membe~ is going to take over the railway management and include its 
Budget under the general finance? 

The Boaoarable Sir Geora• B&IDJ: I think the Honourable Member is 
under a misapprehension in suggesting that the original convention was 
established' for a period of three years only. That is not so. 

Pandit Hlrday B'ath Jtmmu: Is it a fact that Government agreed that 
the question might be re-examined after three yea.rs? 

The Honourable Bir George Jtalny : I do not remember the precise period, 
Sir; but I do remember that at the time the convention was originally 
settled, the Government agreed that, if the House expressed a desire to 
review it, it should be reviewed, 

Pan4it Blrday Kath Kmmu: Is the Honourable Member aware that', 
1,ince 1927. tho Housfl has repeatedly ell!pressecf a. desire to review the 
separation? 

The Honourable Sir Geor1e :a&tny: Yes, Sir, by the o.ppointment of a 
1.~ommittee. 

Pandit Jllrday Kath Jtmmu: How long does the Honourable Member 
expect that tho work of this Committee will take?_ 

The Honourable Bir Geor1e B&lny: I have already said that I regret I 
ll.ln not in a position to say how long the Committee will take to complete 
its deliberations. 



QUE8TJON8 AND AN SWERS. 

. ~· B. Du: ~foy I inquire if it is not witqin the scope oftbe Committee', 
inquiry that railway finance should ugliin come under the complete 
-control of the Finance Member nnd form part of the general finances? 

The Honourable Sir a.ot1e Batny: The whole question of the conven-
tion is before the Committ-ee and -it is -of course for the Committee t.o say 
what changes it considers desirable in the convention . 

llr. G171 Pnlad IIDCh: Was no time limit 7mt before the Committee 
-for tho completion of its labours? 

'l'he Bcmoarable ltr G9011e Jtamy: No, Sir. 
Pandit Hllday ••th Kuuru: Why were so few meetings held_ last year? 
The Honourable Sir Georp Bamy: .I do not think it is desirable that I 

11hould make any further statement on this question o.t present. 

PaoSEOUTI01'8 UlfDER THE INDU.1' 8TATB8 (PltoTBCTIOlf .AOAUST 
DtsA.PFECrION) Am. 

261. •11r. B. Du: (a) Will Government be pleased to state the num-
ber of persons prosecuted under the Indian Stat.es (Protection against Dia-
affect,ion) Act, 1922, since that Act Wl\fl placed on the Statute-book? 

(b) How many of these were editorH of newspapers and how many were 
publishers of books or pamphlets? 

(c) Will Government be pleased to state, in each cnse, the punishment 
awarded under section 8 of that Act? 

llr. J:. B. Howell: I would refer t!he Honourable Member to the answer 
given to Dr. Moonje '11 question No. 238 on the 5th Februnry, 1930, which 
gives the information required. 

THE KA.NORA VALLEY RAILWAY. 

262. •Jlr. B. Du: (a) Has the .attention of Government been drawn 
to a statement. made by Mr. S. C. Sharma, an assistant engineer of the 
Punjab Public Works Department, before the Mandi Hydro-Electric Inquiry; 
-Committee, that the Knngra Valley Railway was originally a scheme of light 
ra.ilwny simply to he•p the development of .tho liydro-electric scheme? 

(b) Is it a foct that the original estimate was only Rs. 00 lakhs and 
formed part of the Mandi hydro-electric project? 

Kr . .& • .&. L. Paraom: (a) Yes. Government have seen the statement, 
which does not correctly represent the facts. The reasons which prompted 
Government to undertake tlie construction of tho Ke.ngra V alle.v Railway 
are as stated in po.rt (6) of the reply given to Mr. Haye 's starred question 
No. 203, on 5th September 1929. 

( b) The original estimote for the Kangra Valley Railwoy wo.s Rs. 13f 
lnkhs; it did not form part of the Mandi hydro-electric project. 

CQST OP' TBE KA.NOB.A VALLEY RAILWAY ScHEKE. 

263. •l[r. B. Du: (,a) Will Government be pleased to state at what 
stage the Punjab Government entered into correspondence with t,he Rail• 
·way Bonrd regarding the Kongra Valley Railway scheme o.nd if the original 
-estimates of the Punjab Government were available to tho ;Railway Board? 

A2 



LBOI8LATIVZ A88BKBLY; 

{b) What . was the cost of :1 
m First estimate? 

(ii) Revised estimate? . . . ,, 
(iii) Finai, . expenditure of the &.ii:w~y Board? 

(11TB FBB. 1980. 

(c) At what stage of progress of the Kangra Vailey Railway scheme, did 
Governmeot oome to know that their original estimates .-ould ·be inol'e than 
doubled? · 

Jlr. A. A. L. P&rlOna: (a) In June ,1~ the Bailway·Boud ~&iied a. 
l_~_tter from . Colonel Battye, SuperintendinJ ,Enginu.~. . Hy.dro-Ela.ctric 
Circle, Pubhc Works Department, Punjab; ·mqwrlilg 'wliether the broad 
gauire connection betw~~ M~erian and .Talwara was likel;y llO be construct-
ed m the near future; if so, 1t would not be necessary for him to include 
this sectio~ of the !ine in his estimate for a metre-gauge railway connecting 
Talwara w1~h the site of the.proposed hydro-eleotrio power atation in Mandi 
State. The estimates for this .tramway framed by the Punjab Government 
were available to the North Western Railway, who prepare~ th~ estimates 
for the Kangra Valley Railway; · · · · · 

(b) (i) Rs. 1~ 11*hs: 
(ii) Re. 217"46 lakh~. . 

(iii) The final expenditure will probably be in .the neighbourhood oI 
Rs. 310 lakhs. 

(c) In June 1928. 

llr. B. Du: May I inquire if the estimate of Colonel. BMtye for . the 
metre-gouge railway was not Rs. 96 lakhs? · 

Kr. A. A. L. Parsons: I am afraid I have not·got the figure; I can obtain 
it for t,he Honourable Member. 

LOSSES ON THE luNGBA VALLEY RilLWA! 8oB:EMB, 

264. •1tr. B. Du: (a) Will Government be pleased to state what were 
the reasons that led them to agree to recover only ''actual loss due to cons· 
truction and working up to a maximum of Re. 4 lakhs per annum for 18 
years" (App. XVI, P age 210, Vol. I, ~Public Accounts Committee's Report 
1928-29). from the Punjab Government? 

(b) Will Government be pleased to state if the Punjab Government have 
so far refunded "the a.otuo.l 1086 due to construction" i_n excess of the origi· 
nal estimates, and if so., what is the amount recovered? 

llr. A. A. L . Panou : (a) Rs. 4 lakb11 was the amount that it was esti-
mated thllt the net. earnings of the liue were likel:v to fall short of the interest 
on capitnl cost. 

(b) So for, t,he Punjab Government have refunded nothing. The Kangra 
Valley Rnilwav w9.11 only opened during the current finanoiol year, and until 
t.hc n~countl! of the year are closed, it Will not be possible to AScertain what 
the net cnrnings have amounted to and what the a-0tua.l loss is! if any. 

; . 

ESTIMATES FOR THE KA.NORA VALLEY RAILWAY 8oHEME. 
265. •Kr. B, Du: "(a) Will ·aovernment be ple88ed to s'ta.te if t~e 

Dailwov Board inquirv into defective estimate~ of the Kangra Valley Rall-
way ai mentioned in~ t,he Public Accounts Committee's Repost, Page 28,. 
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:Vol. I of 1928-20, baa been campleted, and if so, will Government be 
pleaeed to mnke a statement on : · 

(i) The findings of the Committee ; and 
(ii) The decision of the Railway Board on the Con,imit~e.'s. r~~rt? 

(b) Did Colonel Be.ttye, the initiator of the Kangra Valley Hydro~ 
Electric scheme interview the Railway Board officials at the time, and did 
he penuade the Ruilway Board regarding the profitability of the Kangra 
Valley 'Railway scheme? 

Jlr . .& • .&. L. Panou: (a) The inquiry has not yet been completed. 
(b) Colonel Battye was present at meetings which representatives of the 

Punjab Government had with the Railway, Board in 1925. ·He cannot have 
pers.u~ed the Railway Board that the Kangra Valley Railway waa likely to 
be profitable, or the latter '\J'Ould not have demanded a guarantee from the 
Punjab Government. 

QuilTHB J'OB Pamss lCJIPLOY:izs 01' PABLUDlff Sniun. 
266. •Jlr. J:. -.. Sybl: (a) Is i~ the intention of Government that the 

·extension of Parliament St~t beyond Barakhamba ie to be ultimately the 
main artery connecting the new city with t.he old? 

(b) If the answer to part (a) is in the affirmative, did Government consi-
der the question of an appropriat.e frontage in their building scheme along 
thnt road? · 

(c) What were the considerations which led to the location on that rod 
.,of quarters for the accommodation of workmen employed in the Govern-
ment of India Press? · · 

( d) Did the Government of India consult the convenience of those 
P·ress employees · and · their families who will be required · to live in the 
"immediate proximity of a busy thoroughfare? It so, to what :extent? 

(e) Will Governm~t be pleased to state whether they oontemple.te any 
:1irnnges designed to utilise this frontage iD a manner suitable to its im-
·portanoe? 

The Honourable Bir Bhupendn Kath Jlitra: (a} The reply is in the 
·11ege.tive. 

(b) Does not arise. 
(o) The location of the quarte1'9 referred to on the roe.d in question was 

part of the general layout of the Press and the surrounding buildings. 
(d) Before deciding on a site: Gove.~ent did coDsult the co~ve~en~e 

ci the Press employee,·, and their families, and act~aHy chose this S1te ID 
,order to meet wishes, which hod been expressed by the employees them• 
selves, that the Press and its att11ched quarters in which they would be 
·reqUll'ed to .live, should be situated )lear Delhi city. w~ · 1 

CLEUS A'lTAC~ED TO REO.WPTS. 

267. •sardar B&haclur O&ptalD Bin. Slngh Brar: (a) What is the total 
·strength of clerks for each res:imeDt a.nd w.bat are the instruc.tions, if any, 
itc Commanding .Officers regarding the recrwtment of such soldier clerks? 
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(b) Is it a fact that most of the regimental clerks are drawn from DOD•· 
militury classes, although plenty of young men belonging to martial com-
m unities are available for these appoiniimenta? 

Jlr. Cl. X. Youn1: (a) The authorised peace establishment of clerks for 
an Indian eanlry regiment or an active Indian infantry battalion is 10. All. 
classes are eligible for appointment to the clerical establishment, but the 
practice is to give preference to the sons and other descendants of those 
who have actually served in the Army, provided that they possess the· 
necessary qualifications. · , 

(b) The Government have no information on this point. To verify the 
Honourable Member's allegation would involve an expenditure of time and! 
lf:'bour which, in their opinion, would be disproportionate to the result. 

CLJ:BKS ATTA.OBED TO RBGDIBNTS. 

268. •Sudar Bahadur Oaptaln Bir& Slqh Brar: (a) Will Government. 
b" pleased to 'state the total number of clerks at preseJJ.t serving in the 
following units, specifying the · number drawn from classes that are not 
entitled to enlist in those regiments respectively: 

2-9th J at Infantry. 
17th Cavalry. 
18th Cavalry. 
191,h C&valry? 

(b) Do Recruiting Officers maintain a register of candidates belonging. 
to martial communities qualified to serve as clerks? 

(c) If the answer to part (b) is in the negative, _have Govamment con~ 
sidered the question of the desirability of issuing instructions to ensure 
that arrangements are made to supply clerks belonging to military classes 
to different units? · 

Kr. G. X. Young: (a) The information is being obtained and will b'e 
furnished to the Honourable M~ber in due co~ .. 

(b) No, Sir, as the enrolment of clerks in peace time is not normally 
carried out by recruiting officers. Recruiting officers maintain a register 
of persons suitable for clerical employment on mobilisation, but this register 
is not confined to the classes recruited for the Indian Army, or to any other 
classes. 

(c) Go..-ernmE'.nt do _not think it necessary or desirable to issue instruc-
tions in the sense suggested. 

EDUCATION OJ' THE SONS · OF INDIAN SOLDIJIBS IN TJlll SOUTH El.ST PuNJ.Alt 
A.ND DELHI PBoVINCE. 

269. •Sudar Babadur Oaptaln Jllra Slnp Brar: Is there any school in 
the South East Punjab for the education of the sons of Indian soldiers like 
those at Jullundur and Jhelum? If not, have Government QODBidered the 
question of the desirability of making suital:-le provision for the .sons o, 
Indian soldiers in the South East Punjab and Delhi Province, to be edu· 
cated together? 
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llr. G. K . 'follDI: There ie no such school at present. It is hoped, 
however, to open a military school at Ajmer in 1980 for the education of 
J at and Raj put boys. Thie school will take the place of the proJ>Ol'MI .ohool 
at Agra, to which .I referred in m,v speech in this House on the 14th March 
1929. 

HOLIDAYS IN TRE GoVEBNUNT 01' INDIA. SEOBBTilU.T, 

270. *J(r, Abdul LaW S&htb J'arooldll (a) With reference to the reply 
given by the Honourable the Home Member to Sardar Kartar Singh 'a. 
starred question No. 756 in the Legislative Assembly on the 24th Septem-
ber, 1929, will Government please state whether they have arrived at any 
decision in connection with the grant of more holidays in the Government 
of India Secretariat? If so, will they please communicate their decision 
to the House? · · · · · 

(b) If the reply to part (a) of this question is in the negative, will Gov-
ernment please state the reasons for tho delay in arriving at any decision? 

The Honourable 8lr .Jam11 Orerar: (a) Yes. A copy of the orders haa 
been placed in the Library of the House. 

( b) Does not arise. 

APPOINTKJCNT 01' MUBLDIS IN TBJ: 0J'l'IOE 01' THE INDUSTRIAL 
SUBVEYOB, DELHJ..,J;>BoVINOE. · 

271. *llaulTI Sayyt.cl Kurtua Saheb Blbaclur: (a) Will Government 
be pleased to state the number of clerks employed under the Induptrial Sur-
veyor, Delhi Province? 

(b) To what communities do they belong? 
(c) Is it a fact that a poet of Statistical Assistant under the Industrial 

Surveyor was sanctioned in 1929? 
(d) Is it a fact that ~his post was also offered to a non-Muslim and 

that tho claims of the Muslims were totally disregarded in this connec-
tion? 

The Honourable Str Bhupenclr& Kath llitr&: (a) Two clerks arc employed 
under the Industrial Surveyor, Delhi Province. 

(b) The clerks are Hindus. 
(o) Yes, as an experimental measure for one year. The appointment ie 

included in (a) above. 
(d) The post was offered to two Muhammadans and one Hindu, but the 

former two did not accept the terms. 
. r 

R11:0RUITMENT OF Mll:llrlBER:S 01' MINORITY COJID(UNITIES. 

272. *llaulvt .Sayyid llurtma S&heb B&baclar: (a) What steps do 
Government propose to take in order to ensure that the orders of the 
Government of India regarding special recruitment of minority commu-
nit ies nre acted up to by the Local Administrations? 

(b) Will Government be pleased to lay on the tab!~ a copy of the 
Government of India's Memorandum No. 176,26-Estabhshment, Hom& 
Department, dated the 5th February, 1926? 
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(c) Do not the orders embodied in the Meni,ore.nd~ referred .to in 
part (b) -apply -to the eePvicee under the Local Aclmiailstrations? ' . .,: 

fte JloDouabl1 Sir Jamu Orerar: (a.) and. ( b ). A . copy of the · office 
memorandwn referred to is being ·placed in the Library. It will be seen 
that the orders apply to clerioal establishments in the Government of 
India Seoret.ariat and the attached and subordinate offices. 

(c) The orders do not apply directly to servi~eR under :tocal Adminietra· 
tiona, but the Government of India have no doubt that th~ principles are 
.being ·oba~ed in so far aa local conditions permit. 

LtiVII RULBS. 

273. •:aao Bahl4ur X. O. Ba1ah: Will the Government be pleased 
to state:. 

(1) Whether the.Y issued in May, 1029, a circular letter to all pro-
vincial and minor Local Governments, No. F.-46-R. l./29, 
aated 6th Me.y, 1929, oo,DVQY~ . . a new .. mterp',tatiori of 
Fundamental Rule 81 (c). relat.ing to the grant of· "leave no~ 
due'' to Government eervanta? 

(2) Whether their ruling dated the 6th May, 1929, was intended 
to a.brogate Fundamaital Rule 81' (c) (i) with effect from 
that· date, or ·from -th·e· date of issue of an amended Funda-
mental Rule ,in · ita place, and. .w¥ther th1 8Ul.8llded Funda-
mental . Rul~ 81 (c) was to be made by the Secretary of 
State in Council or by the Gov<~rnmcmt of India? 

(8) Whether Fundamental Rule 81 (c) (i), as it. at present stands., 
is being int,erpreted to mean thnt "leave not due" applied for 
on consider&tion of health, supported by a certificate from a 
competent medical officer can be granted, but it should be 
limi~d to the period the applicant can earn after hie return 
to duty? 

(4) Whether, in the case in which e. Government servant who ia 
50 years ot age, and who has applied fpr "leave ,not due" 
for six months under·Futi~amental Rule 81 ' (c) (i) on the pro-
duction of & medical uertiftcate from n:n Indian Medical Ser-
vice officer or ot.ber qualified medical officers ·on the 6th May, 
1929, the new interpretation or ruling will hold good Q.lld he 
cannot be granted leave under t.hat r~e for six months, or 
whether the new rulin~ sh~uld come into force only from 
the date when the new ruling is embodied in a lresh Funda-
mental Rule 81 (c) to be substituted for the present Funda-
rnenta.I Rule 81 (c)? 

(5) Whether it. wus not, th~ ~ractice, •before .t~ introduction of the 
Fundamental Rules th 1922, to grant leave to Government. 
servnnts on medics] certificates, on half pay, whatever might 
be the length of period of leave recommended by the qualified 
medico.I afti.cer, irrespective of the consideration whether the 
Government servant could earn the leove after hie return to 
duty. or not? and 
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(6) Whether the Government. of India propose ~o deal with their 
servants · Jess · libere.Hy under ·the · Fundament&l Rulee tha.n 
under the Civil Service Regulations in Telpeot of :the grant 

of leave on . medical certificate on health considerations, or 
whether they .are prepared to treat them equ&lly .liberally 
now a.nd restore their Fundamental Rule 81 (c) (i) and theil'. 
previous interp~tation of 1924 referred to in paragraph 1 of 
their circular letter of 6.th May, 19'29, referred to above'! 

The Bonourable Sir Gears• Scb.uter: (1) Yes. 
(2) The ruling was issued by the Governor General in Council in inter-

pretation of Fm;idamental Rule 81 (c) under the powers ve11ted in him by 
Fundamenta.l Rule 8. ; The quesbion of the abrogation or amendment of 
Fundamental Rule 81 (c) does not therefore arise. 

(8) When clause (.c) of Fundamental Rule 81 is, as·it should be, read wit,b' 
olause (e), it is clear that leave not due is meant to be ~ advaDOe of leave. 
The inevitable conclusion therefore is that no period of leave not due may 
be granted unless the sanctioning authority is satisfied that, as far as it can 
reaaonably foresee, the Government servant concerned will return t& duty 
and earn it. After a careful scrutiny of Fundamental Rule 81 (.c) as a whole, 
Government are satisfied that clause (c) admits of no other interpretation 
than the one now given. 

(4) 'l'he ruling has effect, as usual. from the date of its issue, .vJ~ .• 6th 
Moy, 192Q, apd governs all sanctions to leave accorded on or after that 
dnte. 

(5) Under article 801 (a) of the Civil B~rvice Regulat.iona, furlough for 
not more than two years at a time could' be granted unconditionally on 
medical certificate. B y nrtide 827-A. however, medical officers were 
debarred from recommending the grant of sick leave in any case in which 
there IIJ)peared to he no reasonable prospect that the officer con<rerned would 
ever be fit to return to duty. 

(6) The Government of India consider that the provisions: in · the Funda-
mental Rules as recently interpreted for the grant of leave on medical certi-
ficate are sufficiently liberal and that no change in the direct,ion suggestec! 
is oa.lled for. · · 

BUDGET ESTnl.A.TBS OJI' RilLWAY8. 

274. •11r. B. Du: (a) Will Government be pleased to state if they have 
accepted fully the report of Rai Bahadur B. D. Puri, the Special Officer on 
the system of preparing budget eetima.tes by railways o.nd what action has 
so. far been t aken to promulgat e its recommendations? 

(b) Are tbcee recornmondntions binding on Company-managed rail-
woys '! Will they adopt such change of forms and records as is suggested 7 

Jlr, A. A. L. P&l'IODI: (a) A stutemont showing the 1td ion taken on the 
Report will be found in the proceedings of 'the meeting of' the Standing 
F'innnce Committl:le for Rnilwn.vs held on 27th Sept~mber, H)27 (Volumo 
VI-No. 4), 11. copy of which is in the Library of t he Hou1e. · .. 

(b) Company-managed r nilways h,we been asked to odopt the procedure 
prescribed for Stat,e-managed railwl\yR nnd t,o re,port to the Railway Board 
cases where they find themselves unable to do so. 
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. AoooUlC'TS or ST.A.Tl: R4ILWAY Cov,1nn:s. 
275. ~lb. B, Du: (a) Will Government be plessed to etate when they 

· propose to oommeroialiee the account« of State Railway -collieries? 
{b) Have the Company-managed railways been asked to commercialise 

ar.:oounts of their own collierie11? 
Kr. A. A. L. Panom: I would invite the Honourable Member's atten-

tion to the Memorandum placed before the Standing Finance Committee 
for Railways on the subject of the system of accounting on railway c61Ilenes, 
rJ1COrded in the proceedings of the meeting of the Standing Fina.nee Com· 
mittee for Rnilwoys, Volume VI, No. 8. · Thie contoiD.11 the conclusions of 
t-be Railway Boan! on Sir Arthur Dickinson's recommendations . on the· 
11ubject. 

· . AocouNTS OF CoLLIEBIBS ol' TRE BEN04.L N.AGPUR RAILw.u:, . 
276. •)Ir. B. Du: With reference to the recommendation11 of the 

l'ublic Accounts Committee 1928-~9. page 28, para 70, as contained in 
the following lines : . . . . . 

" • • • Our attention has been called t? the fact that tbe increue in expen-
diture on ·fuel on the Bengal Nagpur Railway i1 not dQe to increued consumption but 
to higher·ooat of oual ", • • • • 

"We think that the collieries of the company 1Jh1uld be treated &9 an independent 
commercial undertaking and that the price charged to the Railways should be a 
oompetitiTe commercial prioe. 1 hie means that a eystem of proper commercial ao· 
oounts 1bould be introduced on all ocllieriea wc.rked by Railways and that the loss or 
profit in workiug such collieri• should be shown 11eparately." · 

will Government be pleased to state: 
(a) if the Bengal Nagpur Railway have agreed to commercialise its 

colliery accounts? · 
(b) if jt is going t-0 work out its fuel cos;; on t1 "competitive com-

mercial price" for all coal used? 

Jlr. A, A. L. Panou : As will be seen from the Memorandum referred 
to in the last question, the Rllilw11,y Board thought it unde&irable to treat 
collieries as llD independent, commercial underbaking, but the question will 
be reconsidered in the light of the opinion expressed by the Public Acoounta. 
Committee. 

REPORT OY THE lm>UN CllNTB.A.t ComnTTEE. 
277. •Jlr. B. Du: With reference to my starred question No. 187 of 

t.he 29th January, 1980, will Government be pleased io state: 
(a) If the first print of the Central Committee's Report published 

in London was destroyed? 
(b) If copies supplied to members of the Central Committee wem 

taken back? ., 
(c) If the Secretary of St1ite lor India wired t,o the .Government of 

lndia to expunge certain passages from their Indian 
edition? 

The Honourable Sir .Jam•• Orerar: (a), (b) Eind (o). 'fhe Honourable 
Member is poeaibly under some misapprehension of the position of the 
Government of India in regard to the Central Committee 's Report. That 
Report was formally presented to Hia Excellency the Governor General 
and was submitted by him to the Secretary of State for the purpose of 
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presentation to Parliament. The function of the Government of IncLia wu · 
limited to printing und distributing the pap_ers received by it after formal 
presentation. The Indian Central Committee preeeaW a Bigned· copy of 
~e Report in ,print to His Excellency and also eent Government a few 
spare copies. In order to avoid delay_ in publication simultaneou&ly in 
England and in India which had been decided upon, the Government of 
India arranged to reprint from these spore copies received from the Indian 
Central Committee, but meanwhile received a caution from the Secretary of 
State to omit from the reprint two brief inoidentllll paaeagee which were 
thought likely to give offence in foreign countries and in whose omiseion 
their authors hn<l concurred. 'fhe Members of the Indian Centrnl Com-
mittee,. who hnd received copies of the Mrlier. print, have l:een asked to 
r~turn them.. The inteption is that t-he first print should bo desiroyed. 

llr. • ~ A . . .JIDDah: May I know whether the Government of India did 
uot think it right to leave thC\se passages even to be ju~ged by. the p\J:blic 
of this country?. · · · · 

The· Honourable Sir .Tame, Oruar: The Govemment of India was not 
cont·erned with the ·contents of the documents connected with the Com-
mittefl 's Report. As I have alr.eady explained, our function was strictly 
limited to printing and distributing the papers. 

Jlr. IC. A . .Jlmlah: Will the Government of India represen\ to the 
authority thnt decided to expunge those passages that it wos most undesir-
able for them to have · done so and that thev should have left it to· the 
public of this country to judge? ~ 

The Honourable Bir .Jamee Orerar: No. Sir: we hnve no lor.11a atan.ai 
whatever in the matter. 

MINUTE OF DISSENT WBrrrJ:N BY Da. Su1m.uvABDY To THE REPOBT OF 
THE lNDliN Cl:NTJLAL Co)O(ITTEE. 

278. "'llr. B. Du: (a) Will Government be pleased to state if it is a 
fact t lint n certain minute of dissent which was written by Dr. Suhrawardy,. 
M..L.A .. has not been published so far as part of the Central Committee's 
J{eport? 

(b) Will Government be pleased to lay a copy of the same on 'the table-
nnd give re:-isons for withholding publication of tht1 same? 

.The Honourable Sir .Jamu Orerar: (a) Yes. 
(b) 'In reply to the Honourable Member's question No. 277 I have ex-

plained the general position. 'l'hc minute was not included among the 
papers which Government received for publication and did · not reach Gov-
ernment till after the Report of the Committee had been published. Gov-
ernment is unoble to l1w on the table of the House A minute whfoh they 
have not themselves received for publication. 

CoNOBS810NS TO GOVJtBNHlllNT SuvANTS WHO SERVED Dr TBB GREAT 
WAR. 

279. •Rao Jlahadur I[, 0. JtaJah: Will Government be pleased t-0 
state the concessions allowed by the Government of India to those who 
had volunteered their services during the Great War and who rendered 
satisfactory service under the Imperial Government in Mesopotamia and 
overseas, by way of recognising E1uch service towards being counted for 
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pension er from being exempted· from the age lin1it for purposes of re-entel'.• 
ing Government service in India? 

The Honourable 8Jr .J.a:mea Orerar: I would refer the Honourable Mem-
ber to the Home. Department Resolutions No. 2166, dated the 16th Septem-
ber 1921, aDd No. 1009, dated the 8th August, 1919, copies of which will 
be found in .the Library of the House .. 

Eiim.oYIIJDNT O'I Ex-SUVIOB M.BN, 

280. ~ ,Baudur JI. O • . a.Ju.: (a) Will Government be pleased to 
state if they maintain a list for men who ha.ve rendered service in Meso-
potamia and overseas and is re-employment sought for them according 
to their qua.Jificatione, as in the case of the re-employment of pensionera.?, 

(b} 11 the answer to part (a) is in: the negative,· have Government con-
sidered the question of the deairabiJ:ity of maintaining suoh a register? 

Jlr, G. JI. Young: (a) No such list is maintained; but those who sened 
in Mesopotrunia and overseas are given the aame special consideration in 
the matter of civil employment as ia gi~n to all who served in the Great 
War. 

(b) The Government of India are of the opinion that no useful purpose 
would be served by instituting such a register, even if it were practicable 
t-0 do RO at the present time. 

PJloSBOUTION8 UNDBB TBJil . INDIAN 8TATJ:S (PBoTBCTION AOADST 
. IhSilTBOTION) ACT. 

281 .. Kr, B, Du: (a) With reference to the following, aee1,1rance given 
by Sir William Vincent in the Council of Sta.tu during the diacuseion of 
the Indian States (Protection against Disaffection) Bill, vid.e the Council 
of State Debates of the 26th Seiptember 1922, page 501', 
will Government, be pleased to state if the Govemor General in Coun-
cil, in each case of prosecution, was approached to give his sanction for the 
same? 

"Thoee who offend agalnet thi1 law will not be liable to summary action at the 
hande of the executive . They will be tried before a Court of Law or a Magistrate 1121d 
the accuaed will, I IMlppoae, ultimately have a right of going up to the High Court. 
Surely that ia a reaeonable 1&feguard a:pinat any injuetice. Further, there ia the great 
eafeguard of the previous aanction of the Governor General in Council". 

(b) Hos any of th·e parties prosecuted so far . taken h.ie case to the 
highest tribunal, the High Court? If ·so, wfth whBt ·result?· · ' 

Jlr. •· B. Bowell: (a) Yes. 
(b) The answer ·to the first part is "No". The second part does not arise. 

PBoSIIOUTI01' UNDJDB THJII INDIAN STA.TBS (PBOTBOTJON AGAINST 
DIBUnoTION) Aor. 

282. •Kr. B. Du: (a) Will Government he pleased to state whether 
in 1111 cases of prosecution sanctioned by tho Governor General in Council 
under the Indian Sta.tee (Protection again11t Disaffection) Act, *he provi• 
sion to appeal to a High Co.urt of Judicature is borne in .mind? 

{b) Has there boen ony departure from this procedure in any of the 
,cases sanctioned? 
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Iii. -~ · B .. lkowell~ (a) Yea. 
(b) No. 

CA.SIi o:r BJIBUZLBIIBNT AT .THE SYBLUl Pon '6:rnoB. . . 

,,. . ..... ,. 

288. •11r. Anwar-ul-Aslm: (.a) Will Government be plea1Jed to state 
the amount of -loss m-volved to Government ia the embezzlement oue 
generally known as the "Syriam Poet Office V. P. fraud case" which 
occurred in the Burma Circle. d.uring the year 1Q28? 

(b) Will Government be pleased to state what action was taken against 
the offending clerk? 

(c) Will Government be pleased to state whether, during the period 
covered by the fraud, any inspecting officer visited the office, and if so, how 
many times? · · • ·· .. 
. (cl) Will Government be pleased to state ~hether. the investigation into 

tho case has disclosed any appBrent neglect of duty on t~c part of the 
inspecting staff, and if so, what disciplinary action was taken against such 
illspecting staff ? · 

Kr. JI. A. Sam.I: (a) The total amount embezzled was Rs. 1,145-14-0. 
The security of the ac9used wnR forfeited and the fine impos~ OD bi..Ql by 
the Court wos recovored. Monetary responsi6ility was · also enforced on 
the sub-postmaater held responsible for contributory negligence. Taking 
into account all these recoveries, the net loes to Government in this case 
amounted only to Rs. 250. 

(b) The offending clerk wns prosecuted and sentenced to rigorous im-.. 
prisonmcnt for six months. The fine of Rs. 200 imposed on him by the 
Court wns recovered from him. 

(c) Yes, three times, but oo the1,e occasions only the cash balance of 
the offic~ waH verified and no inspection wns mndo. 

(d) The rE:ply f,() the firi;t. portion is in the negative. The second portion 
doos not ariHe. 

PROMOTIONS IN POSTAL CmcLEs. 

284. •Kr. Anwar-ul-Allm: Will Government be pleased to sta.te: 
(a) How many official11 in ench :postal circle have possed the Inspec-

tor's examinat ion and are still borne on the waiting list for 
promotion to·· tho posts of Inspectors and Divisional Head 
Clerks to the Superintendents of Post Offices; and 

(b) For how Jong t.l10SP- officials ore being borne on the waiting listll 
of different postal circles? 

Kr. JI. A. Sams: (a) o.nd (I,). Information is being collected and will be 
supplied to the HonournhlC' l\,f(lmber in due course. 

PROMOTIONS IN THE POSTAL DEPARTMENT. 

285. •Kr. Anwar-ul-Asim: (<i} Am Government aware that several 
appointments on the HH. 1110-250 grade in the Postal Department 
have 'been kept vacant pending publication of the results of the first lowest 
selection grade examination? . 

(b) Will Government be pleased to state whether they propose to fill 
up the e:xisUng vacancies on the Rs. 100-?50 grade. ~y t~ose ,passed c~ndi; 
aates who hove been already kept for Jong m thEI wsuhng hst for promotion : 
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' Tb . . Jlr. B . A. Baml : (a) I nm not aware of the fact, .e preaUJ)'.lpt1on 1a 
that the vacancies huve been filled provisionally pending 'the result of the 
examination. 

(b) Assuming .that by "passed candidates" the Honourable Member 
means candidutee who have passed the old examination for appointment 
as Inspectors of Post Offices and Head Clerks to Superintendents of Post 
Offices, it is obvioualy undesirable to allow these candidates to fill up vacan, 
ciea in the selection grade of Ra. 100-250 other than those for which th"y 
hnve been specially qualified, until the results of the loweat selection grade 
-examination are published. 

i>BoJIOTION OJ' Ma. A. M. Doss IN TBB R.uroooN GENEB.AL POST 
O:r:nci:. 

286. •Kr. Anwar-ul-Aslm: (a) WHl Government be pleased to state 
whether nll Presidency Post Offices nnd the Rangoon General Poet Office 
:are t reat.ed as flelf-contained cadres in respect of promotion up to and in-
.eluding the grade of Rs. 1~250 ? 

(b) If the reply to part (a) ie in the affirmative, why was Mr. A. M. 
Do11s imported ae an Accountant in the Rangoon General Post Office from 
the Burma mofueeil cadre? · 

· Jlr. B . A. Sams: (a) Presidency Post Offices an\i the Rangoon General 
Post Office have self-cont1\inod cadreR for the purpose of promotion to the 
grade of Rs. 1~250, but, in filling up vacancies in the poatA of Account-
ants and Assistnnt Acco,mt.ants in that gr11de, preference is given to senior 
officials on ordinary clerical t ime-scaleR of pny in the Circle as a whole, 

"-who have passed the examination for Appointment, as Accountant or A11sist· 
nnt Accountant. 

(b) Because no passed official was available in the Rangoon General 
Post Office and Mr. A. M. Doss had passed the Accountants' examination. 

PllioXOTIONS IN THE POSTAL DEPil'l'IDDNT. 
287. •Jlr. Anwar-ul-.utm: (a) Has the attention of the Government 

of India been rlrawn to the statement contained in the circular No. 7· 
of July, 1920, published by the nll -Indi ~ (including Burma) Postal 
Accountants' Association, in which the Honourable Member in cliarge of 
the Labour and Industries Department, Government of India, is reported 
to have promised to a deputation which waited on him at Bombay on the 
~th June, 1929, headed by Mr. N. C. Kelkar, M.L.A., that he would ask 
the Director General, Poets and Telegraphs, to fix seniority according to 
the date of passing a departmental examination? 

(b) If the reply to part (a) is in the affirmative, will Government be 
pleased to state whether any order on the subject has since been issued?. 
If not, when do Government propose to do so? 

The Honourable Sir Bhupendra lfath 11'.ttra: (a) Yes. 
(b) Government h11.ve is1med no ordem on the subject, but have left the 

matter to the discretion of the Director General, who is examining the 
question and will issue orders shortly. 

J>B.ACTIOE IN BtraMA BY ADVOCATES OP' INDIAN CoVRTS. 

288. •Kr . .Anwar-ul...Amn: Will Government be pleased to state whether 
f' bnrri11ter advocate of the Calcutta., Bombay, Madras or Patna High Cour~ 
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<'BD practise in the Rangoon High Court, and in the courts subordinate 
t,hereto now? If so, under what conditions? Does that apply -equ.ally to 
the vakil advocate aa well? 

The Bcmourable Sir Jamu Orerar: Under the rules framed by the Bar 
Council of the Rangoon High Court advocates of other High Courts are 
debarred from practising in that Court, or in the courts subordinate thereto, 
but they may be pennitted to plead and act in a particular cause or matter 
with the express penniesion of the presiding Judge. Thie applies to 
barrister a!l. well as to vakil advocates. 

Loss:ss ON 'l'BB .A88.UI BEllG.il RAILWAY, 

289. •Kr . .&nwar-ul-Alllll: (ii) Will Government be pleased to state, 
in the interests of the public, if the Assam Bengal Railway has lost 
Rs. 80,000 and Rs. 4,000 respectively from the Chittagong and Gaubati 
Stations? 

(b) If so, what was the cause of such loss, and who is the man or men 
responsible for this loss? 

1k . .A.. A. L. Panona: I am obtaining the information required from the 
.Assam Bengal Railway nnd will communicate with the Honourable Member 
on its receipt. 

llr . .Anwar-ul-Aslm: Will the Honourable Member kindly place it on 
the table of the House instead of sending it to me? 

Kr. A. A. L. Panona: I wiU certainly have a copy placed in tlie 
Library. As the question has been raised before, I should like to explain 
that it is, I believe, our practice in the Railway Department always to place 
in the Library of the House copies of communications that we send to 
Honourable Members. 

llr . .Anwar-ul-Aslm: What objection can there be in placing a copy of 
it on the table of the House, so that it may :find o. place in the debates 
of the Assembly? 

Kr. A. A. L. Parsons: It is merely a question of whether it is desirable fo 
incur the extra charge for printing. 

Kr. Gaya Prasad Singh: Is that your concern? 

REI'ORT o:r THE TABIIT Boan ON 'l'BE Cmm!o.&L INDUSTRY. 

290. •11r. Sarabhal Hemchand Ball: Will Government be pleased to 
state the date when they propose to publish the Report of the Tariff Board 
on the chemical industry? 

The Honourable Sir George Kainy: Government regret that the consi-
deration of this Report has taken much longer than was originally antici-
pated. They will endeavour to publish it before the end of March. 

THE GovEBNING BonY o:r THE LADY IIA.B.DINGE MEDICAL• CotLEOB 
AND HOSPITAL, 

201. •11r. Sarabhai ll'emchand KaJI: (a) Will Government please state 
if they have considered the advisability of strengthening the Governing 
Body of the Lady Hardinge Medical College and Hospital by the appoint-
ment thereto of fully qualified non-official Indian medical men? 
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'(b) it•ve Government considered whether it ia desirable in vi~w of the 
all-India character of this institution that the members . of the Governing 
Body should be drawn from different parts of India? 
. (c) Will Government pleaae stat~ tb~-·ilutilbe'r o·r me~tinge of\b~ Oov7 
erning BO<ty held annually during the last five yelll'B? 

Sir l'rank So,ct: (a} .and (b). In pursuance of the recommendation of 
the Standing Finance Committee, the Oovemment of India propose to 
appoint n Committee to enquire into the financial poeition of the Lady 
Hardinge Medical College and Ho11pita·l, Delhi. The question ·of revising 
the constitution of the Governing Body will be referred to that Committee. 

(r.) The .Governing Body met nve times in 1926, twioe in 19'J6, twice 
in 1927, twice in 1~ and five times in 1929. I may add that there is 
an Executive Committee of the Governing Body which meets at least once 
n month during the College session. 

EmmmoN oY Tll1I Won o:r INDIAN ABTISTS. 
292. •Kr. Sarabh&l Hemch&Dd Ha:Jl: (11) Will Government be pleased to 

Rtli.te · .,by epeoial stress bas been laid an the Indian &rtiet, who iii to · copy 
tour Royal portraits for the Viceroy' s House, exhibiting his work at the 
Delhi Fine Arts Exhibition? 

(b) Ia it the intention of Government to ·.confine tWs copying. work. only 
t.o artists who think fit to utilize the good offices · of the Delhi Fine Arts 
Exhibition Society? .. 

(c) What steps have Government taken to see that l he claims of other 
Fine Arts Societies elsewhere will be properly considered? 

(d) Whut Rt.eps other than the notification in the Gazette of Indie, bavt, 
Government to.ken to eonvev thi11 information to various Indian arti"ts ia 
different parts of India? • 

The Honourable Sir . George Schuater: (a) It wus conf<idered that, a& 
t.he pictures ore required by October, 11)30, the most expeditious procedure 
wus to afford those desiring to copy the port.ruitR au OP.portunit_y of exhibit-
ing nt an curly date where their work Muld bt:1 viewed. 

(b) nnd (c). Not necessarily. '!'here is nothing to prevent any artist. 
submitting portraits to the Government of India direct and any portraits 
so sub~itted, if they arrive in time, wiU receive equal consideration. It 
wos however thought that, as the Delhi Fine Arts Exhibition is open to the 
whole of Indin and is to be held at a dat·e which fitidn with the practical 
needs, it would afford to artists who can take advantage of it the bee£ 
means of bringing their work to the personal notice of those with whom 
~he selection rests. 

(d) The notiftcation in question, in addition to appearing in the Gazette, 
was sent to the Associated Press for distribution and hBR appeared in 
newspapers in different pnrhi of Indin. It is understood that the Delhi 
Fine Arte Exhibition Committee has sent copies of its prospectus to a large 
number of artists all over India and that the responfle has been encouraging.· 

Kr. Sarabbai 1'emcb&Dd ll&Jl: With reference to the iafol'J)lation that 
the Delhi Exhibit ion was the fireti in point of time, may I draw the atten-
t ion of Government to the fact that in the month of February an exhibi-
tion iR also: held in Bombay and that being so, did Government make any 
attempt to extend their activities t.o the exhibits in the Bombay exhibition? 
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The Honourable Sir George Schuster: I am afraiti I have no infom1ation 
nhout wht\t was done in connection with the Bombay exhibition but Feb· 
runrv was rather close to the date when the decision " '88 taken and I 
imagine thnt there woe not very much time. 

Kr. II. :a. Jayakar: Will Government tnke steps to see that intimation 
about thi,; work j,; given to the several art schools in various pnrts of India? 

The Honourable Sir George Schaater: I have already said that the Com-
niittee of the Exhibition hns sent copies of its prospectus to e. large number 
Qf artists oU over India. I think they h.ave done at! they can to bring 
the possibilit,v of being selected to copy these pictures to artists all over 
Indin . 

Al'PoINTMENT 01' INDli.NS FOR LIOBTUOUSB ADMINISTRATION. 

293. •Kr. Sarabhal lfemchand B&Ji: (a) Will Government be ~leased to 
lay on the table a stntement showing the appointments of Indians and non-
Indians in various ranks of both superior and subordinate services of the 
genernl Lighthouses Administration since ats recent reorganisation? 

(b) What stops have Government taken to enable the various posts, now 
held by non-Indians under contract, being filled in due course by Indians 
with necessary qualificntions? 

The Honourable Sir Geor1e Jt.alny: (n) A statement is laid on the toble 
giving the informntion required. 

(b) An lndinn will shortly be appointed as an Inspector of Lighthouses 
nnd will be tmincd under the Chief Inspector. The mechnnics will be 
trnincd by the Foreman Mec.hnnics and will, if t,he:v prove themselve~ 
qunlified, he eligible for appointment to the p~t of Foreman Mechanic. 

De11ignaUon. 

Hea,clqu~rk.1'1. 
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REMUNERATION 01' MEMBERS APPOINTED TO CoMMrrrEES. 

294. •11r. Sarabhal Hemchand HaJt: (a) Will Government please 
state when they propose to appoint a committee to prescribe sculei; of remu-
neration and allowances for members working on committees appointed by 
the Government of India? 

(b) What steps do Government propose to take to provide for economy 
in the scales of remuneration nnd allowances for members of commitfoe!I 
appointed by the Secretary of State? 

(c) Is there any reason why the remunerations fixed by the Secretary of 
State are regarded as non-voted? If any Standing Order is responsible 
for the above, are Government prepared to tnke ste·ps to have it modified? 

(d) Will Government be pleased to state whether it is possible to take 
stops to solve this problem during the lifetime of the present Assembly? 

The Honourable Sir Georae Schuater: (a) and (<l). This matter hos had 
m:v c1trcful com;ideration and I had hoped to proceed further with it this 
Session. As the Honourable Member probably is aware, I discm1sed tht, 
quei,tion with n number of Members during the last Session, and I found 
that opinion wos somewhat shnrpl~· divided on the subject. It, is there-
fore A matter on which Government would hesitot.e to m.ove without 
obtaining full opinions from nil quarters, nnd Government would be glo.d 
of an opportunity to obtain the views of the House on the subject. I 
suggeRt to the H onournble Member that n suitable occasion might arise in 
connection with the discui..!lion of Demnnds for Grnnts in this year's 
Budget. · 

{b) and (c). I would refer the H ooournble Member to section 21 of the 
Oov.ernment of India Act, which empowers the Secretary of State to fix 
the remuneration nncl allowances of members of Committees appointed by 
him, nnd to section 07A (8) (iii) of the Act, under which the salaries of 
persons appointed by him are not subject to vote. The Government of 
India feel unable to consider any questions involving amendment of the 
Act, pending tho Report of the Statutory Commission. 

Kr. B. Du: Has the Honourable Member collected information from 
the Provincial Governments ni:i to the rote of allowances paid to the mem-
bers of the different committees? 

The Honourable Sir Georae Schutter: I think we have that information. 
Kr. B, Du: Is it not n fact that the Provincial Governments pay very 

low rotes of allowances to members of committees? 
The Honourable Sir George Schuster: I believe it is a fact that the 

scale of ullow11nces paid by Provincial Governments is considerably lower 
than the scale of allowances paid by the Central Government. 

Kr. Gaya Prasad Singh: The travelling and halting allowances of mem-
bers are also lower. 

The Honourable Sir Geor1e Schulter: I thank the Honourable Member 
for the information. 

Kr. ][, A. Jlmlah: Will the Honourable Member be in a pos.ition to 
give us, at the time he suggested a discussion n)ight be raised, the total 
emit of all t,he committees that have been appointed during the last three 
ycn?'1!, or shall I give him special notice? 
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The Honourable Bir George Schuater: I understand that the Honour· 
able Member wishes to ha.ve placed before this House n stat~ment of the 
costs of ell committees appointed by the Central Government during the 
last three years and not by t he Provincial Governments? 

llr. II. A. . .Jinnah: Yes, by the Government of India. 

The Honourable Sir George Bchuater: I shall be very pleased to make 
thnt calculntion for the benefit of the Honourable 1\Iember. 

REPAm OJr TBB BHADBA. TOWER IN AIIXBDABAD. 

295. •Kr, Sarabhal Jfemchand Kajl: (a) Will Government please 
lay on the table a list of the protected monuments in Ahmedabad? 

(b) Is Bhndra one of the protected monuments, and if so, what sums of 
money have been spent in its repairs? 

(c) Is it n fact thnt the central tower in Bhadrn is in a dilapidated 
condition? If so, do Government propose to take the necessary steps before 
that portion of the building tumbles down? 

Kr. G, S. BaJpai: (a) A list of protected monuments in Ahmedabad is 
laid on the tnble. 

(I} Yes; sums totalling Rs. 387 hove been spent on the preservation 
of this monument during the last four years. 

(c) Govemm'ent hove no information but have made inquiries. The 
Honourable Member mov rest assured that such· action as the result of 
these inquiries might suggest will be token. 

List of central protected monuments in the Ahmedabad District. 

1. Rani Rupavati's mosque in Mirinpur, Ahmedabad City and Suburbs. 
2. Rani Spiri's moeque and tomb, Ahmedabad City and Suburb,. 
3. Muhafiz Khan'a mosque, Ahmedabad City and Suburbs. 
4. Ahmad Shah'• tomb, Ahmedabad City and Suburbs. 
5. Tomb, of Queena of Ahmad Shah, .Ahmedabad City and Suburba. 
6. Haibat Khan's maajid, Ahmedabad City and Suburbs. 
7. D11t11r Khan's ma1jid, Ahmedabad City and Suburbs. 
8. The Shahpur or Kazi Muhamm11d Chisti's maajid, .Ahmedabad City and Subarb,. 
9. Queen's mosqu.e in Sarangpur, Ahmadabad City nnd Suburbs. 
10. Qutb Shah'• mosque, Ahmedabad City and Suburba. 
11. Sayyid Usman's mosque and tomb, .Ahmedabad City and Suburbe. 
12. Shah Alam'a tomb with all surrounding buildings in the group, Ahmedabad 

City and Suburb,. 
13. Bibiji'e maajid at Rajpur-Hirpur, Ahmedabad City and Suburbs. 
14. Jami M11jid, Ahmedabad City llnd Suburba. 
15. Shah Khupai'a maajid, .Abmedabad City and Suburb,. 
16. Sakhar Khan', ma,jid, Ahmedabad City and Suburb,. 
17. Phuti maajid, .Ahmedabad City and Suburbs. 

a2 
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18. D~ryr, Khan', t-0mb, Ahmedabod City and Suburb.a. 

19. Achyut Bibi's maajid and tomb, Ahmedabad City and Suburbs. 
20. Baba Lului's maajid, Ahmedabad Cit.y ;,ind Suhurbe. 
21. Malik Alam'~ m011que,_ Ahmedabad City and Suburbs. 
22. M11ta Bhawani'a well, Ahmedabad City and Suburbs. 
23. Dada Harir'a well, Ahmedabad City and Suburbs. 
24. Dada Huh''• moeque and tomb, Ah:medahad City and Suburbs. 
25. Tomb of Mir Abu Turab, Ahmedahad City and Suburb,. 
26. Brick minau on Railway Station platfo,·m, Ahmedabad City and Suburb1. 
'ZT. Dutch tombs near Ka.nkaria tank, Ahmedabad Cit.y and Saburbe. 
?.B. The Teen Darwaza, Ahmedabad City and Suburb,. 
2'1. Nawab Sardar Khan'a Roza bearing Survey Noa. 6810 to 6814, Ahmedahad City 

and Suburbs. 
30. Sidi Sayyad's mosque, Ahmedabad City and Suburbs. 
31. Ahmedsh11h·s mosque, Ahmedabad City and Suburb,. 
32. Miyan Khan Jaban'a mMjid, Ahmedabad City and Suburb,. 
33. Tomb near Queen's moaque in Sarangpur, Ahmadabad City and Suburba. 
34. The three ,gateti, Abmedabad City and Suburbs. 
35. The Bhadra towe1·, Ahmedabad City and Bllburba. 
36. Inlet to Kankaria tank, Ahmedabad City and Suburbs. 
37. City gates (Delhi gate, Dariapur gate, Premahhai gate, Kalupur gate, Panch 

Kuwa p;ate, Sat·anpur gate. Raipur gate und A1t-0dia gate), Ahmedabad City md 
Suburbe. t 

38. Miyan Khan Chiati's maejid, Duiapur Kaaipur. 
39. Ibrahim Sayyid'a mujid, Rajpur-Hirpur. 
40. Malik ban-ul-Mulk's mosque, lsanpur. 
41. Jethabai'~ atep-well, laanpur. 
42. Small stone mosque to ~he south of Malik laan-ul-Mulk'e moaque, haopur. 
43. Rouza of Azam Khan and Muazz.am Khan, Vae·111. 
44. Tomba, Batva. 
45. Step-well with iru:cription, Adalnj. 
46. Stn1'11 etone mosque, P11ld1. , 
47. Tomb of Sheikh Ahmad Khata Ganj fi'\ksh, Makbera (Snrkhej). 
48. Pavilion before the hist Makbera (Sarkhejj. 
49. The Great moa'}ue, Makbera (Sarkhej) . 
.SO. Tomb of Muhammad Be6arah, Makbera (Sarkbej). 
61. Tomb of Dibi R.jhai, Makber• (Sarkhej). 
52. The great tank, Palnce and harem, Makbera (Sarkhej). 
63. Rouzaa of Bawa Aliear and Dnwa Ganj Baksh, Makbera (Sarklioj) . 
54. Mosque of Delel Khan Ga2i or Bahilal Gazi, Dholka. 
55, Jami Maajid, Dbolka. 
56. Khan Maajid, Dholka. 
57. Malav tank, Dholka. 
58. The ruined building near the Tunka maajid, Dholh. 
58. Khan tank with its aluices, Dholka. 
60. Man:r.ar talav and shrines, Viramgam. 
61. Jami maajid, Mandal. 
62. Sayyid maajid, Manda!. 
Q. Kasi maajid, Manda!. 
64. Ganjni matjid, Mandal. 
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SUPERINTENDENT OF EDUCATION FOR- DELHI AND AJMER•MERWARA. 

296 .. •Kr. Sarabhai Kemcb.&nd BaJl: (a) Will Government please 
etat,e if they propose to revive the post of Superintendent of Education in 
Dt>lhi, Ajmer-Merwara? 

(b) Is it proposed to confine the appointment to members of the Indian 
Educational Service, and if so, why? 

(c) What would be the saving if a fully qualified officer from the Pro-
'rincial Educntionnl Service was appointed? 

(d) What is the nmount of overseas pay that is proposed to be paid to 
this Superintendent and what is the basis on which it is reckoned? 

Sir l'r&Dk Koyce: (a) It is proposed to create a special post of Superin-
tendent of Education for Delhi, Ajmer-Merwarn and Central Indio for two 
yenrs in the first instance. 

(b) No. 
(c) The pay proposed for the post is Rs. 400--50-1,250-50-l,500, plut 

overseas pay if the officer appointed iis of non-Asiatic domic.ile. The scale 
pay of the Provincinl Educational Service is Rs. 250--800. As the post i& 
for the present teu1porary, it is impossible to calculate the suving whic.h 
would result if nn officer from the Provincial Educntionol Service were ap-
pointed to the post on t.he latter scale of pny, as this would depend upon tho 
pay actuolly drawn by the officer nt the t.ime of his appointment. 

(cl) The rote of overseas pa,v, which it is proposed to att'llch to the post, 
if it is filled by an officer of non-Ai.iatic domicile, is the same ns that for 
the Indian Educntionnl Service, viz., from Rs. l!iO to Rs. 800, or from 
£15 to £80 if drawn in sterling. 

RECRUITMENT OF THE EMIORA.TION AOENT, MALAY STATES. 

297. •11r. Sarabb.al Kemchand BaJi: (a) Will Government please sbte 
i£ it is n fact t hat up till now the pay of the Emigration Agent in the Malay 
States hos been in the grade of Rs. 800-800? 

(b) Hns this post been so far confined t-0 the members of the Provincial 
Civil Service? If so, will Government plense state their reasons for recruit-
ing the next Emigrntion Agent in the Maloy States from the rnnks of the 
Indian Civil Service, which necessitates payment in the scnle c-r 
Rs. 1,000-2,250? -

( c) For how long has the present incumbent been in office? 

(d) Did Government make attempts to recruit an equally qualified officer 
from the Provincial Civil Service to euicceed the present Emigrntion Agent? 

Jlr. G. S. JlaJpal : (a) There is no ilxed scnle of pay attached to the post 
of Agent as such. The basic pay :is fixed nt, the Beale of the service from 
which the officer concerned hnppene to be drawn, an<l a special pay of 
Rs. 800 per mensem is given in recognition of the extrQ responsibility of 
the post. 

(b) The poa.t, is not reserved for any pnrticuli:r scrvfoe, but the first 
and the present incumbent were both selected from the Provincial Civil 
Service. The question whether the present Agent 's successor should be 
chosen from B provincinl or an all-India Service will be considered after 
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the deputation which is to visit .Mah1ya this year presents its report. 
The deputation is expect,ed to make suggestions regarding the 11tatus of 
the poet . . 

(c) 3 years 2 months and 26 days. 
(d) Does not arise. 
llr. B, Du: May I nsk, Sir, when is this deputation likely t6 reaoh 

Malaya? · 
llr. G. 8. BaJp&l: I think, Sir, Rome time in April. 

:Jllr. B, Dal: Have the Go,·ernment. fixed t,he per1;ounel of thnt depu· 
tatiou? 

Mr. Q, 8, BaJpal: No, Sir. 
. . 

SHOH'l' .KOTICE QUESTIONS AND ANSWERS. 

RIOTS IN DACCA, 
llr. Anwar-ul-Allm: Has the attention of Government been drawn to the 

Press reports about the riots in Dacca? Hon' many so far have been 
killed, wounded und molested, belonging to the Hindu, Muslim and 
Christ,inn communities re11pectivel~·? \Vhnt wns the genesis of this 
trouble? Has the District Magistrate issued nny communique regnrding 
this matter? 

The Honourable Sir Jame1 Orerar : 'fhe Government of India ho.ve 
received reports from the Go,,crnment of Bengal about the unfortunate 
riots which took place nt. DRccn . The trouble had its origin in the action 
of n bocly of 200 or 300 students, who were demonstrating in favour of 
independence on the 20th J anonry , and raised cries and . created n great 
noise in front of n mosque on the rond Aide in wh.ich n number of Mu-
Juunrnadans were nesembled for prayers. Protests were made by the 
Muhammndans, and on these being disregnrded , it is snid that stones 
were thrown nt the processionists, who at once attacked nnd !invaded 
the mosque. This led to subsequent sporadic. assaults end rioting from 
the 27th to the 30th January. Two cases of assault took place on the 
81.st, since wheu no fresh outrage hos occurred. Order hns now been 
complctel.'· restored. . 

The reports received from the Local 00\·ernment show that two Mu-
hammadans have been killed and t.hnt twenty-t,hree Hindus and fifteen 
Muhammndans have been taken into hospit,al for treatment. No com-
munique has been issued by the District .Magistrate. 

]l[r, A. JI. Ghuanavl: Are the Government aware thBt they issued an 
injunction that no procession should be taken ·out, but the students re-
fused to accept that position, and they did take out the procesa.ion which 
led t-0 this riot? 

The Honourable Str iT&mu Orerar: I think I hRve given in my reply 
nll the material facts which hnve been received in the Local Government's 
report. • 

Kr. A. :e:. Ghumavl: Are the Oovemment aware that tbeTe waR an 
injunction under section 144 or an order under some Act thnl, no procea.: 
eion should be taken out on thnt day? 
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The Bonourable Sir J'ame1 Orerar: I have no precise information to 
that effect so fa.r ns I am awnre, but I shall be glad to inquire. 

llawab Sir 8ahib1&da Abdul Qalyum: Do Government propose to take 
steps to see t,hnt orders passed by them are respected and that pennisaions 
given or refuRed by t.hem are strictly observed? 

The BonouraJ;Je Sir J'amea Orerar : Thut, Sir, is a matter for the Local 
Governments immoclint,ely concerned. I have no doubt they uike pro· 
per steps in the matter. 

Jlr. Anwar-ul-Alim: Is not there any co-ordination in matters of this 
nature between the Central Government and the Provincial Govern-
ments? 

'l'be Honourable Sir J'amea Orerar: In all important mntters of policy 
there is communication bet.ween the Central Government and the Local 
Government concerned, but n pnrticular occurrence of this kind is defi-
n,tel:v ond primarily the concern of the Local Governments and local 
authorities. 

Pandit Madan Mohan llalavtya: Will the Honourable Member tell 
us whether the issue of. un injunction under section _ 144 mny not. have 
contributed to the t rouble that arose? · 

The Honourable Slr J'amea Orerar: Thnt, S:ir, is a question of opinion. 
Mr. Anwar-ul-Alim: Will the Honourable Member kindly tell us how 

many times in this eonntr.v injunctions under section 144 were issued 
and v.iolated by people with intimidation? 

llr. Pre1ident: Thnt is a very tall order ! 
Dr. A. Suhrawardy; Is it not n fact that the Honourable Pandit 

l\fodnn Mohan Malaviya himself defied that order not long ago? 
Pandit Madan . Mohan KaJavtya: And he will defy a similnr order 

age.in if opportunity arises. 
Dr . .A. Suhrawardy ~nd {:here was no riot I 

FAILURE OF THE INDIAN BROADCASTING COMPAN\", 

Dr. B. S. MoonJe (on behnlf of Mr. Lnlchand N1wnlrai): (n) Will 
Government be pleased to state if it is a fact that the Indinn Broadcast-
ing Com pony inaugurated in Bombny in H)27 has suffered heavy losses? 

(b) Is it n foct that it is. unable to carry on from more royaltJ· re-
ceived by it from licences of the wireless sets? 

(c) ls it a fact that the broadcasting stat.ions at Bombay and Cal· 
cutta will be closed by the end of February, 1980? 

(a) Will Government be pleased to state .if the Compan~· hos been 
receivJng any subsidy from the Oo,•ernment of Bombav or the Govern· 
ment of India? 

(c) Is it a fact that, in order to save the situation, the Company 
npplied for n sub!'id~· from Government? If so, for how much? 
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(f) Was the subsidy asked for refuaed? If so, by which Government 
and for what reasons? 

(g) Do the Government of India, jn the interests of the usefulness 
of broudcasting in India, propose to help the Compnny to avoid the 
crisi's? 

(h) If the answer to pnrt (g) be in tlie negative, do Government pro· 
pose to make nny other arrnngement,· to est>Ablish broadcasting fo Indio 
and which ? If not, why not? 

The Honourable Str Bhupendra Ifath Jl.ltra: (11) Government under-
stand that the fact is as stated. 

(Ii) It hos been reported to Government t,ht~t the Company is unable 
to carry on on the proceeds of its receipts both from licence fees and 
percentnge of the value of imported wireless apparatus. 

(c) Government have been informed that the Company intends to 
cense brondcnsting at the end of this month. 

(d) No direct subsidy has been given, but the Company receives 80 
per cent. of the broadcasb receiver liaence fees realised by Government. 

(c) Yes. Various mebhods of assisting the Company have been sug-
gested. The latest suggestion wns that a. subsidy of Rs. 2 lakhs per 
annum for a minimum period of two years might suffice. 

(f) The Government of Inclia, with whom the Company has been in 
correspondence, have not s.een their way to grant a subsidy, as they were 
not fully satisfied thnt such n grant would be just,ified or that it would 
be the best, nnd most economical method of ensuring the development 
o.f broadcasting in India. 

(g) Government have decided that jt is undesirable for them to in-
tervene in the affairs of the Company at the present juncture. 

(h) The matter is engaging the attention of G9vemment and I shall 
muke n statement in the H ouse on the subject us soon as I am in a posi-
tion to do so. -Kr. II. R. .Tayakar: Will Government cona.ider the desiruJ:>ility of 
granting the subsidy on such terms os they think are economical ? 

The Honourable Bir Bhupendra 1'at.h Mitra: At the present moment. 
Sir, I regret that I con add nothing to what I have already stated. 

llr. Jt. O. Roy: Hove the Government received any special advice 
from an expert body of opinion regnrding the possibility of success of 
broadcasting in India? 

The Honourable Sir Bhupend.ra •aUi Mitra: I do not precisely know 
what my Honourable friend means by "expert body of _opinion", but I 
believe thnt some years ago the matter wns disous11ed by Government 
wit,h certain puh1fo men, including certain Members of this House, and 
my Honourable friend Mr. K. C. Roy was one of them. (Laughter.) 

llr. Jt. O. Boy: Do I understand thn.t the Honourable Mr. Sams. 
who presided over the conference, woe not included in the conference? 

The Honourable Sir Bhupendra lfath Jl.ltra: I was referring to non-
officia.ls. 
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Kr. K:. O. Roy: Will the H ouournble Member be pleased to Joy & 
copy of l\fr, Snms' report on the table? 

The Bon~urable Sir Bhupendra Nath Kltra: I have uot got · the re-
port here At the present moment. but 1 shull cons.ider thot suggestion. 

Sir Bugh Oocke: Have Government considered the possibilities and 
the cost of dt!veloping broadcast ing to towns nnd villnges throughout 
hidio with A ,,jew to correcting the wroug news end the wild infom1ation 
which is spread at present? , 

The Honourable Slr _Bhupendra Jfath Jlltra: Govemrnent hnve not 
gone into the matter in nny great detail. 

Sir Bup. Oocke: Will Government consider ~hat qut'lstion nnd go into 
it in detail? 

The Honourable Sir Bhupendra Nath llitra: Sir, the problem imme-
diately before Government is whether they should attempt to ma;intnin 
Lhe existing nvenues for the development of broadcasting in Indio. The 
problem to which my H.onourable friend Sir Hugh Cocke hns referred is 
o. much w,ider prohlem and it may involve n. considerable amount of ex-
penditure. I submit that the eonsiderRtion of t-hAt problem must appro-
priately co1ne nt 11 !Ater stage. 

MESSAGES FROM HIS EXCELLENCY THE VICEROY AND 
GOVERNOR GENERAL. 

Kr. Prealdent: I have received two communications from His Excel-
lency t.he Vicerov And Governor General regarding the Railway Budget 
and · I will read them to Honournble Members: 

"For the purposes of sub-section (I) of section 67-A nf the Govemment 
of India Act 11ml in pt1rBua11cc of rules 43, 46 and 47 of the Inrlian Legi1• 
lative. Rul.es, I , Edward Fre<lerick Lindley, Baron Irwin , hereby appoint 
the following days for the presentation to the Legislative Aa&embly of the 
statement of t.he esti·m.ate<l annual expenditure and rcv.cnue of the GovemoT 
General in Council in respect of Ra.ii.ways and for th.e subseqt1ent stage, 
in respect th.creof in the Legislative Air.,embly, namely: 

Monday, the 17th February ... Presentation in the Legislative 
Assembly. 

Wedneeday, th.e 19th Februt.1ry 

Friday, the 21st February .. . 1 
Saturd<L?/, the 22nd February .. . ~ 
Monday, th1.1 2.J.!h Febr1t11ry .. . , 
Tuesday, t1~c 25th February ... J 

New D.clhi, 

General Di•c1mion in the Legiela-
titie Assembly. 

Veting of Dem.ands for Grant, in 
the Legislative Assembly. 

IRWIN, 
The 71-h February, 1930. Viceroy and Governor General.'! 
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(The message was received by the Assembly Standin~.) 

"In .czcrciae of the powers conferred by rule 2 of the Indian Legi,lative 
Rulea, I ; Edwar<l Frederick Lindley, Baron Irwin, h.oreby .. appoint the 
Honourable Sir GcMge Rainy, to perform the functions aaa1gn_ed to the 
Finance M.cmbcr under rule 46 of the aaid Rules on the occaa1on of th.e 
general diacuuion appointed for Wedno11,lay, thfl 19th February, on the 
,tatcment of the .estimated annual ezp1mditu.re and. revenu11 of the Governor 
General in Council in 1'01pect of Railway,. 

New Delhi , IRWIN, 
The 7th February, 1930. Viceroy and Governor Genvra.l." 

THE CANTONMENTS (HOUSE-ACCOMMODATION AMENDMENT) 
BILL. 

PnESENTATION OF TUE REPORT OF THE SELECT COMMITTEE, 

Kr. G. JI. Youna (Anny Secretary): Sir, I beg to present the Report 
ot the Select Committee on the Bill further to amend the Cantonments 
(House-Accommodation) Act, 1028. 

RESOLUTION RE MEDICAL rmSEARCH. 

Kr. Prutdent: The H ouse will now resume further discussion on Mr. 
Jayakur's Hesolution* which was moved on 8th Februor:;, Hl8(1. 

Kr. )[, A. J!DDah (Bombay City: Muhnmmadan Urban) : Sir, on the. 
last occasion I said that the Honourable Member, on behnlf of Government, 
did not meet the Rc·solution. Pirst of all I want the House to know this, 
1-hat on this question of the location of this insti tution nt Debra Dun, 
there is a ver.v very strong feeling against it, and I think thE: Honournb~e 
:Member is aworc of it, and I think the Government too are a.ware of it . 
There is a very strong feeling, not only among those who are entitled to 
speak ns professional men, but I venture to say that there is a very strong 
feeling among the general public. Debra Dun is hardly the place where 
this institution should be transferred . Several questions were put in this 

*"This Auembly recommend, to the Governor General in Council (a) to appoint a 
committee with a non-official majority and an adequate repreeentation of the independent 
medical profesaion to inquire into and report on the followi1Jg poinb, and (b) to bold 
over the proposed tranafer of tbe Medic"I Reeearoh Institute, Katauli , to the Chandbagh 
building at Debra Dan till this committee'• report i, considered by the Aaaembly : 

(1) The most suitalile University centre for the eetabliahment of the Central 
Modica! Rettarch Inetituto; 

(2) The constitution of the Governing Body of the Indian Research Fund Associa• 
tion; and, 

13) Rl,cruitment for the Medical Reaearch Department." 
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House and it seemed at one time that the OoYernment were determined to 
carry out that decision and to take this institute to Debra Dun, but I am 
glRd now, at any rate, t.ha.t the door is just open o little and the Honour-
able Member, on behalf of Government, .said that the chapter is not 
closed on that subject. But, Bir, having said that, he proceeded to say 
that he did not like B committee-and I can t.e)) you, Sir, and the ;House 
that committees should not be appointed lightly in my opinion-but I 
think my Honourable friend Mr. J Ryakar reolise'd the strong resentment 
and the strong public opinion which compelled him to table the Resolu-
tion in the terms os he did, that a committee shall be appoint.ed, to do 
what-I want t.he H?use clearly to understand-to do this, t,o enquire and 
report,, firstly, on the most suitable University centre for the establish-
ment of the Central Medical Research Institute. Now, to that what is 
the an13wer of the Government? The answer of the Government is this: 
"It is true we are open to consider whether Debra Dun should be the 
place where the i.nstitute shall be located , but we are going to get the 
estimate of the cost for that purpose" . When you have got the estimate 
of the cost, will thnt decide? That is the first question I want to know. 
Supposing you get on estimate of the cost, do you think that that would 
rensonnbly finish the questi~Q? 

Slr l'ra.nk Royce (Secretnry, D0p~rtment of Education, Henlth nnd 
Lands): No, Sir. 

Kr. ](, A. J'lnD&h: Then, will you consider other places, which nre 
emphaaised by this Resolut.ion? And I cnn ~ssurc th~· Government that, 
Rs for ns I have been sble to understand public opinion, it is dead against 
Dehm Dun. The pubJic opinion is this, that ~·ou must select some euit-
8ble University centre for the est.oblis~ent of the Central Medical Re-
search Institute. HRving .pushed yourself to the limit that you hnd closed 
the chRpter, you yourself found that part of that institute would hove 
to be nt KosRuli, and you yourself found that it would be holf and half. 
'rherefore, J sny that it 'is most eBBential thot O place should be found which 
is n suitRble University centre. Therefore, would you consider Debra Dun 
Along with that University centre or cent-re1? ThRt is the next question. 
Therefore the Honourable Member, on behalf of Government, if he insists 
on D~~hra. Dun. is not meeting m:v Honourable friend. Mr. Ja:vnkar, who 
emphnsises, in his Resolution, that the place must be n suitable University 
centre. I do f\Sk the Government to give me nri answer on that point, 
nnd I say tlmt, if you nre going to consider a suitable Univereit,y centre 
along with Dehrn Dun, then you should also get on estimate of the cost 
of the vorious University centres. How would your conference otherwise 
decide? On what foots and merits? Would the conference decide in 
favour of one or the other place without considering the relative cost of 
all the University centres? Therefore it seems to me that there is still 
the thin · end of the ,vedge so fnr as Dehrn Dun is concerned. I nm not 
satisfied so fnr with the observntions which the Honourable Member has 
mndc. 

Then, let us take the !'lecond point. The second point i~ this, the 
constitution of the Governing Bodv of the Indinn Research Fund Associia-
tion. Now my HonourRble friend's Resolution wnnts that a committee 
should be app.oint-ed to inquire into the constitution. J Rm told by the 
Honourable Member thnt they hove nlrendy reconstituted this Governing 
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[Mr. M. A. Jinnah.] 
Body. He said that there were seven non-official members-I think the-
Honournble Member will correct me if I am wrong-and seven officials. 
I think he also mentioned the names which, of course, I was not aible 
to catch. It is very difficult to remember 14 names "\\•hen they are 
rapidlv mentioned. But I am assuming that they are all honourable men 
and they are also very good men, and that the Bonourable Member has 
done his very best and exercised nil the abilities that he, of course, 
possesses in selecting them. But that does not meet the point. Of course 
the Honourable Member qualified-and I must say this in o.11 fairness to 
him-and said that even this question of the constitution of this body which 
has now been reconstituted \\"ill be placed before the conference. I must 
say, in fairness to him, that the conference will be given an opportunity to 
examine the merits, the qualifications and the status of these 14 men. So 
far I grant it is nn advance. 

Then with regard to the third point, the recruitment for the Medical 
Department: this question also, be i:=aid, will l,p. placed before the confer-
ence. Therefore, Sir, whnt the Honourable Member now suggests is this. 
Instend of a committee a conference will be held, and he was good enough 
to tell us that there will be two representntives of this Assembly who 
will be selected or nominated to thnt conference. 

Now, Sir, I come to the most important point. WilT this conference 
decide this very important question by votes? Supposing there is 11 
difference of opinion in the conference, who will be the final arbiter? That 
is the next question. Will the Honourable Member come to this House 
finally before Government take their final decisions on these questions? 
J do not care whether it is a committee or whether it is a conferenca; 
and if the Honourable Member is very keen on having a conference inste~d 
of n committee, and if he thinks it is a more practicable wny of dealing 
with this question, I have no special objection to that. But the point 
that I want to emphe8i!le is this: Will Government place before this • 
House the proposals which they formulate, before they take their final 
decision on this question? Because this is a very important question and 
G·overnment should not take any final step without ascertaining the views 
of this House. The advnntage of n committee is this : When a committee 
is appointed, they m,nke their report; they give their reasons and their 
facts and figures for their conclusions, and when the report is submitted 
to the Government of India, it is ordinarily and normally expected that 
the Government of India, before they take any steps upon the recommenda-
tions of. the Committee, would consult this Romie. That. is what is normally 
expected: and I do not wish that, under the guise of a conference, Govern-
ment should depart or run awrty with this question as if they had nothing 
more to do with this House, nnd thnt under the guise of this conferenoe 
t,hey will take the opinion of the members of this conferenoe and then 
fina.lly decide as they like without giving an opportunity to this House 
to pronounce an opinion on these very importRnt questions. Therefore, 
unless the Honoura.ble Member gives me this assurnnce, particularly with 
regard to my lost point, I will certainly press this Resolution. 

11.r, B. Du (Orissa Division: Non-Muhammadan): Sir, I rise to 
support the Resolution moved by my Honourable friend, Mr. Jeyakar, and 
oppose the proposition advanced by Bir Frank Noyce. Sir, it seems that 
Bir Frank Noyce is patting the different major provinces. He haa 
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potted the gentlemen of Bombay,' l\fodrr..s llnd Bengal in thei-r backs, and 
wants to exclude the medical profession of certain other provinces from 
being represented in the conference nnd in t.he Indian Medical Council. 
Sir, on tehnlf of the l'ntna University nnd on behalf of the Province of 
Bi~ur ond Orissa I stron~ly prot.est agninst this discriminoting attitude 
which my Honourable fncnd, S1r Frank Noyce, has adopted. I find 
that this discriminating policy of Government towatd8 the Pnt.trn University 
is nbt confined only to the Department of Education, Health and Lnnds. 
It is oleo evident in the trentment of the Roilwa.v B-Oard in that it has 
·not so far accepted the Engineering graduates o·f the P~tno. University 
:AB eligible for services in the Railway Department. Probably it may be 
the same with my Honourable friend, Sir Bhupendra Nath Mitra, when 
he employs engineers for the Indian Stores Department. I cannot under-
stand why this step-motherly breotment is sometimes adopted by Govern-
ment towards provinces which are. not odequately represented on the 
Treasury Benches. Yet I find tho.t my province is only represented bv 
Sir George Rainy on the Treasury Bench but probably he bas fo:gotten 
his past connection with my province. 

~ 

The :B.evd. l. O. Ohatterjee (N'ominnted: Indittn Chrii;tiRns): Why 
<lon 't. you have it in Delhi and settle all these provincial jealousies? 

Jlr. 1'. 0 . ltelka.r (Bombny Central Division : Non-Muhnmmndnn 
Rum!): Delhi wo.s rejected by Govemnient themselves. 

Kt. B. Dai: If I hnd mv own wav, r should like to see the Delhi 
P.rvvmce comprised of only Delhi town· and not a bigger province . 

Sir, ofter recording this strong protest on behalf of my province, I 
now ventilate before the House the unnnimous protest t.hut the Indian 
medico] profe1-sion has recorded before Government and hns placed before 
the country regarding Government's attitude nbout the Indinn Medicnl 
Council and nbout the location of the Centro.I Medicnl R~Rearch lnstitule 
nt Dcihni Dun. Sir, I was surprised to read o. statement issued by Dr . 
.Tivroj :Mehta , n well-known medical man in Bombay, and o.t present the 
Director of A medicnl institute which is in no wuy inferior to the Grant 
l\foJioal College nt Bombay. He mentioned in a st.atement, whic.h he 
drculntt!d, thnt the Government had managed to spend a sum of money 
on the foundations of the buildings at Debra Dun, which was equal to 
"the sum of money which had been donated by the Rockefeller ~·ounda-
tion on 11ccount of the cost of sit.a of the builclings nnd equipping of the 
Public Health Institute at Calcutta ". That. shows how Government 
squander pul:lie mone~· nnd how they, ,~ithout respecting_ and nseertnining 
the views of the public, go on spending money on hme nnd mortar. 
And vet today we are still considering whether Dehra Dun "·iJJ be n proper 
pince· for the· location of the Indian Medical Research Institute. 

Si'l", the opposition that bns so far been advanced by the Indian 
medical profession is that Dehra Du~ is. no~ a central place. It !s only 
a place where different Government mRhtut1ons are located, and 1t may 
be compArod 11,lmost t.o a cantonment town in India or to Fort William 
in Calcutta. In thAt atmosphere, no public institution can thrive, as it 
is overridden by only Government officials and will always have o.n of!icial 
prejudice, and · will neve,r allow .the proper deve~opment of R national 
institution like the Central Medical Research Institute. 
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[Mr. B. Das.] 
I will quote nnother eminent . doctor, a well-known medical man of 

Bombav, Dr. G. V. Deshmukh, who happens to ce the President of the 
Bombs)' l\·fodionl Union. In his letter to the Secretary to the Depart-
ment of Bducntion, Health !Ind Lands, on the 80th August, 1929, he 
,wrote: 

'''fhe Union cannot acqui111ce in 1uch an appoint.ment and desire• to reaffirm it.a 
opinion in bvou1· of the creation of an oll-lndia Medical Council, having on it repre-
1entative1 of all the Indian Univeraitiee" ,-

1 lay stress on that, and Sir, the Members from Bihsr and Orisim in 
this House will not tolerate the exclusion of the Patnu. Umversity-

"the ind~pendent medical profeuion and the nomineea of Government, and having 
the powers and privileges aimilar to thoae enjoyed by the General Medical Council of 
Great Britain and Jrelaud." 

Sir, our complaint is, and everybody on this side imowa, that this 
Council is not going to be an independent Council, for it is going to he 
controlled by the· dictates of the Medical Council in Grent Brittlin. It 
seems that those of the medical profession who are on the unemployed 
12 K list in England want more and more jobs for themselvei;. So 

ooN. in this Medical Research Association, which is going to te 
created, the expert and research officers ore not going to be Indinns. 
Alrendy an I. M. S. Officer was about to be appointed-I think bi.g .name 
waR Colonel Needham-but bis appointment hod to be stopped. Who 
gave these heaven-born services all the spirit of research ttnd all the 
knowledge? We are in the midst of reforms. Ono stage of reforms htts 
passed nnd unother stage is expected, and we do not wnnt this spirit in 
the Government Departments of creating secret stronghold& of their own 
race, so that when we try and encroa<ih and estLWliijh our own rights, 
we find ourselves nowhere. We her,e find a Medical Council ie going to 
be estal:lished which will find places for the senior men of the I. M. S. 
profession, and Indinns will not have the necessary opportunitieA to do 
the reReorch. 

I will also quote a few lines from another letter that I hew!:! received. 
This i-s from the resolutions passed at the meeting of the medical pro· 
fession of Bombay held on the 17th Jannary, 1930. The I. M. a. is 
not represented there. In paragraph (b) of their second resolution, they 
sugsest: 

"That pending the creation of an All-India Medical Council, an Inter-University 
Board cc.mpoeed of repreaentAtivet of the Medical Facoltiea of t.he Indian Universities 
be oou1tituted to wke organieed action for the regulation of medical qualifications and 
atandards.'' 

This is ii different point. But I am suggesting that, in regard to the 
establishment of the Council, the considered opinion of the Indian medical 
profession should be given effect to. (Interruption.) I nm glad that my 
Honourable friend, Mr. Neogy, reminds me that my Deputy Leader's 
Resolution is for the estnhlishment of a Research Institute with proper 
constitution of its governing body. The Government want to include his 
province 1:eeause Bombay is too powerful. I want the Government not 
to back up always the major provinces, excluding th~ interests of other 
provinces. 
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Kr. I[, A . .TIDD&h: Such as Assam. 
Kr. B. Du: Yes, such o.s Assum. But Assam's interest will be 

looked after by my friend Mr. Abdul Mntin Chaudhur~·. 
Bawab Sir S&hlbsada Abdut QaJ:yum. (North-West Frontier Province: 

Nominated Non-Official): Baluchistan. 
Kr. B. Daa: My province, Bihur and Orissa, wbern we hove estab-

lished a full-fledged medical college and A. full-fledged engineering college, 
should hnve its recognition o.nd itR representotion on the Me<lienl Jlesenrch 
lnst,itute. My Honournl::le friend, Sir Fr!lnk Noyce, mny not hnve visited 
my province because he comes flrom Madras. Why does he nllow n 
MadraR reprei:ent.ative in that conference or on th11t Connet!? Why did 
ho not leave out Modrp.e? With these remarks, Sir, I plead for the 
Patna Medical College with all the earnestness nt my command. 

llaulvt lluh&mmad Yakub (Rohilkund and Kumaon DiviRions : 
Muhnmmnd11n Rural): My Honourable friend, Mr. B. Das, hos spoken on 
this Resolution in his usual way and made n speech which contained 
points, in no way ll'elcvnnt to the Resolution before the House. The 
Resolution is not about tho appointment of a Commission or a Committee 
nr thii; nnd thnt . The only point before the Hou<se ii; ·.,,hether this Medical 
He;.eurch Institute should be locnted nt Debra Dun or at some other 
plnee. Now, Sir. we have got to see what is a. 1:1uitnble place for on 
institution like thitl. (An Honourable Member : '· Morudabnd. ") Mornda-
bn<l or Debra. Dun. The people of Bombn.y :.ind the people of Culcutta. 
:l'rfl very j~alous, ond they wont that everything of importnnce should he 
located in their places. They wnnt that all important institutions should 
be E\stnblished either at Bomray or .,nt Calcutta. We know how much 
cry wns rnised when the Capital of India woe removed from Calcutta to 
Delhi, and I find it repented now. lt i11 admitted by all educntional 
exports thut big towns like Calcutta. and Bombay, where there ore so 
many other engngements and amusements, can never be suituhle for any 
Teec.>orch institute or any educational work which requires the concen-
trntion of mind. 

Kr. I[, .A. Jinnah: Go to the Hiimalu,yas. (Lnughter.) 
Kaulvt Muhammad Yakub: I would prefer the HimnloyB!! mther 

than Bombay. People from Bombay nnd Cnlcutta cert,ninly would like 
to have the institution in their own pince which would be to their benefit. 
But renlly big places, big towns, ,ire never suitable for such institutions. 
Now, Debra Dun is n place where we have got a ·temperate climate, 
where one can stay without feeling inclement weather for 12 yeors. 
(Laughter.) I menn for 12 months in the year, und you will not incur 
exp«mditure on sending your officers to Simla. or to eome ot,her bill station. 
Then ngnin, in Dehra Dun you h~vc got other ei11ter educational institu-
tionA and All the other environments of that place nre suitable for such 
nn institution. It hns been said that Debra Dun iii a place where there 
nre mnny Government institutions nod the ntmoepbere of Dehra Dun is 
full of officialdom. But if you compare Debra ·Dun with Calcutta. or 
Bombay, you will find that there con be no compnrison at nil. CAicutta 
and Bomba.y and such other big cities ore much more saturated wit.h the 
official ktmosphere thnn Debra Dun. (Criea of "No, no.") Then they 
say that Debra. Dun is not a centrnl place. I 11a.y t hnt. in n. huge, big 
country like India, it ia very eusy to 11ay that this is not a ~c0:tral place 
and that is not n centra.l pince. In fact if you take the mn1onty of the 
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·provinces, for instance, the Punjab, the United Provinces, Biblu and 
Orissa, you will find that . . .. 

Jlr. Gaya P:1114 Singh (Muzaffarpur cum Champaran: NonJifoham-
madan): It is nearer Moradabad . 

Kaulvi Knbammld Yalnib: It is nearer to Beno.res, Aligarh and other 
,places which are the central educational places in this country. 

Mawab Sir Sahiblacla AbdUl Qalyum: Nearer to Hard war especially. 

Kaulvt Muhammad Yakub: As my Honourable friend says, .nearer to 
llardwar, which is one of the most sacred places in India where thousands 
of pilgrims flock every year. (Laughter.) Considering. all these fo~te, .1 
do not think that there can be any other place more suitable for an insti-
tute like this th:in Dehra Dun. I am really surprised that my Honourable 
friend, Sir Frar;k ~oyce, has taken a faltering step and that he says that 
this question has been kept open. It is this faltering attitude· of the Gov-
ernment (Hear, henr und Laughter) which spoils their schemes. I do not 
find the Government of India ever finn in any action they take. (HeRl', 
hear.) 

JI.Ii Sahib llarbllu Barda (Ajmer-Merwara.: General): What about the 
-Child Marriage Bill? 

Jlaulvt Kuhammld Y&kub: There too they were hesitating until they 
were supported by my Honourable friend himself, and even now they are 
hesitating. I wish tha.t. this question were decided c,nce [or ull, nnd let 
the decision be that the in11titute he focmted 11t Debra D11n nnd Dohrn Dun 
alone and at no other place. (Laughter.) With these words I oppose the 
Resolution . 

Dr. Zia-ud-dl.n Ahmad (Unit,ed Provinces Southern Divisions: Muham-. 
mndan RurRl): l\Iay I suggest for the consideration of my Honourable 
friend, Sir Frank Noyce, whether it. is or is not desirnble to fieparate teach-
ing from reseRrch work? Opinion on this point is n'ry much divided. 

·some years ago it. was considered thnt research ought to he separate from 
teaching, but the opinion is now changing. · and I hope that he will con-
~ider this point. 

Kr. It, O. Neogy (Dacca Division : Non-1\.fohammadnn Rural): Si.r, I 
am very sorry to find that this important question is being discm1sed In 
a spirit of provinciad competitfon. (An Ronoura,h!o Memhcr : "Ano levity .") 
I may tell my Honourable friend the Deputy President of this House that 

· thiB · Resolution is ident,icRlly the same as the one thRt was passed unani-
mously at the lMt All-India Medical Conference vrhich was held nt Lahore 
during the Christmas ~'erk of 102!l, and I understand that the medicl\l pro-
fession of the province from which he comes was also amplv represented 
-on thRt couference. · 

llaulvi Muhammad Yakub: They must hnve been in n minority there. 
Kr. It. O. Keogy: They might have been in !I. minority, but what I say 

is that this particular Resolution was unanimously adopted by all the re-
presentative.s o! medical opinion fro~ all parts of India. I am very sorry 
'therefore, S!r, that my Honourable friend made e. special pleading in favour 
of one pe.rt1cular town flhout which the Government themselves do not 
:appear to be very enthusillStic at the present moment. 
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Sir, with regard to the other point, to which reference was made by 
Dr. Zia-ud-din, as to whether the research activities of the Medical De-
partment should be associated with or divorced from teaching, I nnd aa 
.1\uthority to which some weight, I trust, will be given by Sir Frank Noyce. 
I understand that one Major Bradfield of the Indian Medical &rvice wu 
deputed by the Government of Madras to the United States of Amerioa 
in 1921 to study the methods of medical instruction in that country, and 
that, on his return, he submitted ll very detailed report on the subject, 
which hA.S been summarised in the Indian Medicai Gazette of August, 1922, 
in the course of which t,his doct-or se.ys that, except in perhaps the 
Rockefeller Institute, research and medical education in America. are very 
intimately connected, and he further proceeds to say t,hat the organisation 
of the research department of Indio. 11e o. separate department is a ~eat 
loss to the country. It was in support of this particular idea, I te.ke it, 
that the medical profession in Iridia. have expressed themselves in favour 
of the Central Research Institute being located at one or other of the 
University centres in India. ·so fnr as the claims of Calcutta. are concerned, 
I may assure my Honourl\ble friend the Deputy Pres:dent of this Rouse 
t.hnt, if n. suitnbly constituted conuµittee, which hns the confidence of this 
House, decides against Ca.lcuttn., I would be the last person to grumble. 
So fo.r ns the complaint of my Honourable friend Mr. Das is concerned, I 
think it is a legitimate complaint. (Mr; B. Da.8: "Thank you.") He was 
not putting forward the claims of the different minor administrations which 
go by the name of provinces ; all th at be was claiming was that, while 
you nr~ gr,mting reprcsent,ation to the medieal faculty of certain Univer-
sities in Indiit, there is no reason why you should deny representation to 
certain ot.her Univen1itiee which have got medical faculties of their.own, and 
I ha.ve no hesitation in supporting that particular sentiment of my Honour-
~ble friend from Orissa. 

Now, Sir, as my Honourable friend, Mr. Jinnah , has rightly pointed 
out, the most important point raised in this Resolution is that Government 
Rhould stn:v their hands till the matter has been full! discussed in this 
House. My Honourable friend, Hr Fra.nk Noyce, wa.s absolutely silent on 
thnt particular point. This is otie of the essential features of this Resolu-
tion, that the committee's report should not be acted upon unless nnd until 
nn opporttmity has been given to this House to express its opinion thereon, 
ancl I would cmphnsise this particular point, becau!le, af! my Honourable 
friend from Bombay hns said, this is not a question merely affecting the 
interests of t,he medical profession alone, but the public at large have bel'.'n 
t.nking a very great interest in the question. I trust therefore that, the 
Honourable Member representing the Department of Education, Health and 
Lnnds. will find it pOI.IRihle to RUpplement his statement ift such n wny as 
fo mRke hi~ offer acceptnble to this HQuse. 

Pandlt Madan Kohan Kalav1ya (Allahabad and JhAnsi DivfRions: Non-
MuhammndRn Rural): Sir, I congrRtu)Ate the Department of Ednc11.tion on 
its decision to meet the Mover of t,his RAsolution rrrtlre than h'\lf-way, nnd 
I hope that when the Honourable Sir Frank Noyce speaks next, he will go 
further nnd accept fully the recon,mendat.ion thnt is contained. in the 
Resolution and whi(lh bas been emphRsised •by my Honourable friend, 
Mr. Jinn!ih. The ma~ter is. of suprem~ importance fo the country, anti o. 
coneiderntion J?y this: Assembly of the final report which mAy be submitted 
on the subject, will, I ventore to sa.y, oe of practical h'elp in arriving at A 
~orrect conclusion. · 
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As regards the question whether the Institute should be est81blished 

at a University centre or at a centre like Debra Dun, I would say un-
hesitatingly that a University centre bas great advantages. A medical 
research institute will be an institution of deep interest and concern, not 
merely to the medical profession, but to the people of India as a whole. 
l expect great results from ii. But it is of the essence of the success of 
such an institution that it should be situated at a University centre 
where you get a number of scientific men to co-ordinate their activities 
oud to help one another by their suggestions and by their work in con-· 
sidering problems and finding solutions. A University centre which ha& 
got a number of scientific men working from day to day at it, is, I submit, 
by fjr ihe most suitable centre for such work. Debra Dun has its advant-
.agef. I myself love the climate of Debra Dun. But Debra Dun is isolated-
nobody can deny it-and if you place your institute and your research men. 
at Debra Dun, they will have to depend, in carrying on their work, entirely; 
on their own inspiration and knowledge, whereas at a University centre: 
they will be helped by one another, and ihe total accumulated wisdom ot 
the men at the University will make e. very important contribution to the 
work which the Institute will have in band. 

There are three factors which have to be home in mind. The fint 
and most. important is the number of medical men who will be available at 
a centre, and I fear that the very fact that Debra Dun has a very pleasant 
climate, a very healthy climate, makes it rather difficult to have B large· 
number of medical men there. The number of medical men there must 
always be limited, and it ia well that it should be limited. Debra Dun 
would cease to be what it is if it became a place where a body of medical 
men would always be found to be necessary. It is only at important 
populous centres that you find a number of private medical praotitionere,. 
Whichever place you select, whether Calcutta, or Bombay, or Madras, or 
Lahore is not a matter of so much concern to those who are interested in 
this Institute, as that the place should be one where you can always expect 
to find a large number of eminent active medical practitioners who will have 
the necessary knowledge and who will have the interest and enthusiasm 
necessnry for carrying on the work. So tbis is one important consideration 
in the matter of the location of the Institute, namely, the presence of a 
lnrgc body of medical men, both official and non-official, at the place to be 
Relected. · 

The second important point is that the location of ihe Institute at a 
University centre makes it po~ble for the professors of various depart-
ments of science to co-operate one with the other and to co-ordinate their 
words. The professors of zoology, the professors of botany, the professors 
of chemistry, the professors of physics, all may contribute to some extent 
t.o the result of the labours of the medical men who are engaged on research 
work there. 

The third is the number of cases that will be available to the Institute 
at the place at which it is looated. You cannot expect to find at Debra 
Dun as many interesting cases which will present problems to the Institute 
as you can find e.t an important centre like Lahore or Lucknow or Calcutta 
or 'Madras or Bombay or any other populous town. Therefore that also 
is an important consideration; and I hope that this point will also be borne 
in mind. There should be no question of any provincial jealousy in this 
matter. We can hnve only one central medical research inaiitute: and we-
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should be very grateful if such an institute is established and is properly 
supported by funds and encouraged to do its work in a centre which may be 
consid.ered by the proposed committee or conferenoe and by this AesemblY; 
to be the most suitable place for ii; and I have no doubt that the Govern• 
ment of India will look at this problem in that light and accept the Resolu-
t ion which has been moved by my Honourable friend, Mr. Jayakar. 

Kr. II. Jl . .T&y&k&r (Bombay City: Non-Muhammadan Urban) : Sir, so 
far as I could follow the speech of the Honourable Secretary in the Educa-
tion Department, I understood him to say that all the three points which 
are mentioned in my Resolution. will he submitted to the consideration of 
this conference, namely, as to what would be the most suitable University. 
centre .••• 

Sir J'rank •ore•: Suitable centre, not suitable University centre. 
Kr. I[, Jl . .Jay&k&r: Alright, as to what will be a suitable centre for the 

establishment of the Central Medical Research Institute; secondly, the 
constitution of ihe Gov.eming Body and lastly, the recruitment for the 
Medical Research Department. I soy so, because from the report of his 
speech which has appeared in the Press it is not quite clear whether he 
intended to leave oll these three questions as open, to be determined by 
the conference; and therefore I want to know definitely whether he is 
agreeoble that all the three points should be submitted for the consideration 
of the conference which he proposes. 

The seoond thing which I wish to make clear is that his proposal only 
substitutes a conference for the committee which I want, and that the 

• result will be the same, namely, that the-result of the de}jberations of this 
conference will be subject to revision or approval by this House. I may 
state that my Resolution asks for a committee, but it does not stop there, 
it goes further. In clause (b) I desired that the Government of Indi'l 
should hold over the proposed transfer of the Medicol Research Institute 
to Deh~a Dun till the committee's r<,port was considered by the Assembly. 
Does he agree to this, that the results of this conference will stand in tho 
i;nme position ns t he report of the committee would have stood? Does ht~ 
agree that this Assembly should have an opportunity of considering the 
decision!! of the conference nnd that until the views of the AsMmbh' on 
those decisions nre obtnined the Government of India will stay their bands? 
1'hnt is really the essence of my Resolution. I do not mind 1 he substi-
tution of A. conference for a committee, although there are specific advunt-
nges '"·hich can bEI obt,nined b~· hnving a committee, c.y., n non-official 
majority. I nm, however, quite ngreenble thnt the committee should be 
replacerl by n conference, provided the H onourable Member agrees· thnt the 
result of the decision of this conference will st.and in the snm<~ pm,ition as 
the report of my committee would have stood, nnd thnt this Ai;sembly wouli:l 
have a chnnce of considering the meritA of such decisions : And fm1lrnr thnt 
until such consideration was given by tho AsRembly, the Govcnunent would 
hold over al) nction on that matter. I therefore want to know specifie:tlly 
from the ~onournble Member whether he agrees to this. 

'l'he third point which I should make clear, is in connection with t.he 
proposal of the Honourable Member, nnmely, thnt the medical fncultielil 
of Madras, Bombay, Calcutta, Lucknow nnd the Punja.b woulrl send one 
representative each-,-! wish to have it made clear whether the Government 
of India will go a. step further n.nd agree that this representative should 
preferentially be a non-official. I am anxious, Sir, that the point of my 

o 2 
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Besolution, namely, that the majority 11bould be non-officials on the body 
~barged with such important decisions, should be substantially met by 
the Government of India. Therefore I should like to know from the 
Honourable Member whether the Government of India would indicate that 
they would prefer the representatives from the Universities of Madras, 
Bombay, Calcutta, Lucknow and tho Punjab to be non-officials. 

So far ae the other Universities a.re concerned, I quite agree with my, 
Honourable friend, Mr. Das's comment that there should not be any 

. kind of distinction made between the major and the minor Universities, 
and I would therefore like the Honourable Member to consider whether it 
is not desirable for him to add two more Universities to his list. He has 
mentioned Madra.e, Bombay. Calcutta, Lucknow and the Punjab. · Speak-
ing for myself, my University ie there and· therefore I personally have no 
grievance from that point of view; but I would desire the Government of India. 
not to leave any sense of grievance behind by excluding one or two othel' 
Universities, whicli, by reason of their standing, by reason of the fact that 
the medical studies there are in an advanced state, and particularly by 
reason of the fact that the medical faculty in that particular University is 
also an advanced body consisting of eminent men, are entitled to the same 
privileges. I would desire that the Hoxtourable Member gave his best atten-
tion to this point, and added two more Universities. 

Jlr. B. Du: Only Patna is left out. 
Kr. K. :a . .J&y&kar: I d.o not want to be dogmatic about ft: I am con-

-tent to leave the question to the ~nsideration of the Honourable Member, 
provided the principle is agreed on that all Universities which, by re!lson 
of their standing, by reason of the excellence of their medical studies and 
.of their faculties are upto the mark, :should be included. At the most it 
would mean one or t\\•o Universities more. Therefore I hope that the 
Honourable Member .in charge of the Education Department will agree 
to this too. 

There is some difficulty on this side of the House ae regards what he 
mentioned about the ooste of Dehra Dun as a. possible centre. I am glad 
Mr. J innah has made that point clear. Am I to understand that, just as 
this proposed conference will have before it all materials with reference to 
t.he cost at Debra Dun, it will have similar materials, supposing the confer-
ence desires to have them, from experts, of the likely cost of a University 
eentre like CBlcutt.a, Madras, Bombay or elsewhere? I take it that the 
oonference will have all this material made available to it, if it so desires. 
In other "'ords, as I understood my Honourable friend to say the cost 
at Debra Dun will be a part of the materials put before the conlerence and 
if the conference so desires similar figures as to costs should be made avail-
able for the consideration of the conlerence as regards other pl:tces like 
Bombay, Calcutta, etc. This was not quite clear from what the Honour-
able Member said in his speech. I should therefore like that this point 
should be made clear when he replies. · 

There is only one point which remnins, namely, t,he constitution of the 
Ooverning Body. The remarks which the Honourable Member made i11, 
that connection were not quite clear to me. Do the Government agree or 
not to 161\ve this important queetio)l as to the method of constituting the 
Governing Body, as to who should be on the Governing Body, entirely 
in the hands of the conference? I should like that point to be made quite 
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clear, because there were certain remarks in the speech of my Honourable 
friends which caused a doubt. I wish to convey to the Government that 
there ls a strong public feeling in this ni.atter. There might have been days 
in the past when such important questions were decided by a few expert 
officials, mainly on the consideration which has been put before the House 
by the Deputy President in the course of his speech, namely, the salubrious-
ness of the climate of the selected centre. There might have been days in 
India, which I hope are long past, when questions of this character were 
considered solely from one point of view, namely the pleasantness of the 
climate of the place from the point of view of the European professors, 
but I wish the Government of India to realise that the time hes come when 
such considerations must give way to two important tests: tbe first is that 
the institution must be so located as to be in complete contact with the 
independent med~al profession which exists in that place, and secondly 
the activities of the University of that place should be linked up with 
the research which is to be carried on in the proposed institution. 

I am anxious, Sir, that these two points should ,be kept in view by the 
Government of India, especially the latter point. I hope the Go,·ernment 
will realize that the days of isolated hilltops are gone for ever. I am there-
fore anxious that all these three points should be left entirely open. 
especially the last one in regard to recruitment. I am further anxious, 
Bir, that we non-officials should have an opportunity of finally stating to 
Government what our view on this matter is. There has been a good deal 
of irritation on the question of reoruitment in the past, and I am anxious 
that all such irritation should be avoided in future. I hope that the Gov-
ernment of India will realise, whatever their mistakes in the past might 
have been, that in future they should agree to be · guided by P.ublic 
sentiment in this matter. Of that, the wishes of t.his House are always 
.~ good guide to the Government-. I trust therefore that the Itonourable 
Member will make these points clear in his reply. 

llr l'rank lfc,yce: Sir, on Saturday I stated that I thought that I was 
in a position to meet the Honourable the Mover of this Resolution rather 
more then half way• My friend, Mr. Jinnah, thinks that I have gone no 
distance ...... . 

Kr. M:. A. Jinnah: I did not say no distance. I said it was not more 
than half way. 

Sir !'rank :Royce: Well, he wants me, if I may say so, to go rather more 
than the whole of the way and to throw over Debra Dun completely. I 
think he would like me, if I underetood him aright, to leave Dehrn. Dun 
entirely out of our consideration. . . . • . 

Kr. JI. A. JIDD&h: That is not quite correct. I did not say that Debra 
Oun should not be within the purview of the conference at all ; I soid I was 
opposed to it, and the public opinion too is opposed to it. 

Sir !'rank :Royce: I am very glad, Sir, that the Honourable Member has 
made his point clear, because it is obvious that Debra Dun must take its 
chances with other centres at the hands of the conference. We cannot 
throw over the recommendations of an expert Committee in this way. 

Jlr. B. Du: Experts differ always. 
Sir l'r&Dk lfoyee: I can assure my Honourable friend Mr. J ayakar that; 

it is the Government's intentioii that the oqnferenoe should diacusa all the 
thre& points raised in his Reaolution. I am not quite celar as to what he 
means when he says that this question should be left entirely in the hands 
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of the conference, because I did my best to explain on· Saturday tha.t it will 
be the duty of the conference to submit its recommendations and suggestions 
to t.be Government which will give them their most careful consideration. lt 
is for Government obviously to com~ to a final decision in this matter. 

Mr. Jinnah asked me if the conference would proceed by a vote. I 
very much hope that no voting will be necessary, and that we shall bo 
able to come to o. compromise o.nd to submit to Government suitable pro-
poMls acceptable to all parties, but if there is o.ny difference of opinion, 
it will naturally be reported to Government. 

He nlso asked me why the cost of Debra Dun alone should be worked 
out and placed before the conference . 'l'he reason for that obviously is 
that we lrnve got so far with Debra Dun that we should like to work the 
whole scheme out and make the material complete befo& we summon the 
conference, but I can assure my Honourable friend that, if the conference 
desires to have the same information in :regard to any University or other 
centre, we shall be glad to get it. The point is that we cannot have a 
roving committee going round to inquire into the cost of establishing a 
Central Medical Research Institute at different centres until we have a 
rather more definite opinion as to which is the best centre at which the 
institution should be loca.ted. Therefore, Sir, I think it is for the confer-
ence, in the first instance, to make up its mind and say what are t.he 
two or three places it would like considered, and if it does so, we shall 
then be happy to obtain for it the same material in regard to those centres 
ns we hope to be in e. position to place before it in regard to Debra Dun. 

Jlr. X. A. Jbmah : You mean with regard to the cost? 
Sir Prank 1'oy~: Yes. Now, as regards the point raised by Mr. Dae, 

it was the desire of Government to keep this conference as small as 
possible, but I can assure him at once that we have no objection whatever 
to a representative of the Patna Medical Faculty being included. I think 
Patna and Rangoon were the only Universities left out, and we shall be 
glad to ask them if they wish to send any representatives to the conference. 

Pandit Jladan Kohan llalaviya: I hope Lucknow also will be asked to 
,send a representative. 

Sir !'rank 1'oyce: Lucknow is already in the list. I can also assure 
the Honourable the Mover of t.hie Resolution that, in asking for representa-
·.tives of the fncalties of the different Universities, we will express a desire 
that they should be non-officials. 

Now, Sir, I trust I have met the. wishes of the House on all points 
-e:i.cept one, and that is perhaps the most important point of all. It is 
the quest.ion whether the proceedings of the con!erence will be submitted 
for the opinion of this House. I have no doubt in my own mind whatever 
that, as the result of the ccnfcre&e will involve a considerable modifica-
tion of the original proposals which were placed before the Standing Fine.nee 
Committee and approved by it, it will be obviously necessary for us to go 
to the Standing Finance Committee again for its approval of any new 
scheme and that the matter will, in the normal course, come before ·the 
House for consideration. Whether any other opportunity should be given 
for discussion must, I think, largely depend upon the results of the con• 
!erence; but I can only promise that the question will be most carefully 
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considered. I trust, Sir, that this assurance will satisfy the Honourable 
the Mover of this R~aolutjon. 

Kr. JI. A.. 11ml&h: Will the Government stay their hands until the 
question is considered by · this House, by what.ever mode, whether at the 
time of Demands for Grants or in any other form? What I mean is, will 
Government stay their hands before taking action upon the conclusions of 
the conference until those conclusions ore considered by this House in 
whatever form or in whatever stage, either when the Deme.nds for Grants 
come up for consideration or in any other fonn? 

Sir J'rank l'oyce: I can give the Honourable Member the fullest aaaur-
ance on that point. I had hoped that it would be perfectly clear from 
what I said both on Saturday and today that Government have no intention 
of spending any more money on Debra Dun beyond the sum involved in 
the allowance for Colonel Christophers for his work in connection with. the 
plans and estimates, until the matter has come before this House, as the 
Honourable Member has said, in some form or other. 

Jlr. K. :a. .Tay&ka.r: I beg to withdraw my Resolution. 
The Resolution was, by leave of the Asaembly, withdrawn. 

llr. Prelident: Mr. Pandya.• 
(The Honourable Member was not in his place.) 

Jlr. Preaident: Mr. Acha.ryo.. 
Jlr. JI. K. Acharya: I am not moving. t 
Kr. A. Jr. Ghunavt (Dacca Division: Muhammadan Rural5: In view 

of the assurance given to me by the Honourable the Home Member that he 
would take action in this matter,, I do not desire to move my Resolution. l 

llr. Pretldent: Raja Raghunandan Prasad S'ingh§ 
(The Honourable Member was not in hie place.) 

• To move the following Resolution : 
"Thie A~sembly recommends to the Governor General in Council that he may be 

pleneed t.o take ~tepa for the enlargement, of Delhi Province, into a 
Governor's Province, by the addition lo it of the liherut Division of the 
United Provinces, And the Ambala Divieion of the Punjab in response to 
the populnr demand." 

t"Thie Assembly recommends to the Governor General in Council to be pleased to 
appoint a committee of officiale and non,ofticiale to inquire into the allega-
tions about the difflcultioK placed in the way of the development of inland 
water-transport, by Indians, contained in the representation {dated the 7th 
September, 1929) made to the Government of India (Department of Com• 
111erce) by the Bengal National Chamber of Commerce, Calcutta." 

j "This AHembly recommends to the Governor General in Council thnt 1tepe ~ 
taken at an early date for the formntion of a committee of officiale and non-
officials to hold an inquiry int.-0 the management of Waqf admin~trationa 
in India with a ,·iew to creating a Department of Pious Foundatione like 
the Mini1try of Waqf in Turkey and other Muslim countriea. ". 

S To move the following Reaolution : 
'.

1Thi1 Aaaembly recommend• to the Governor General in Council that he may 
be plealfld to arra.nge for early e.tabliehment of priinar, naotical aohoola 
in aelected marine 1tationa and the introduction of manne enr,neeriDi u 
a 1nbject of in,traction in all Government engineering collegea. ' 



':. :• :: . . i. . ,, 

• . . • .;,. . •.: ' ' .. · .. .. . • 'J ' ' • 

P&Ddit .Jlird&1 Kath KUDll'U (Agra Division·:· · Non-M'uliamtriadtm 
Buralf: ·Before 1·:mM'e ,my Rei'olut.ion, . I ,requtlst yoor ']1eiolifsioW. to ma.ke-
a· slight· alteration· :iti··the l\eeolutiOD. .J aliould like to add .a{t,er; th~ W0.1'.d.a 
"GovemQr Oener.&l m Counetl'! /the words "t0 represent -to His M.ojesty'• 
0o'7ern~nt".· · I t1:"J8t' you will ha.ve· ·oo ohjcotion ·to my . adding· thoat 
"l'OrdS. . . . . . 

" · 1 befto ~6ve iiia.i~: . 
"Thia Anembly r ecommend, to th1i G~~·P.rn~~ G~ne;~l i~ Ci111t1~il · to repreaent to Bia 

K,~tyi, Gov,rrµaen+-µtat ~~e pr,o~~ • .of.1.he.Gov!rnment, of•Ceyl'!_n .regarding fra~chise, 
.~·b.ich ha\'.e. be,n .~pt.ed ~y ;t,li.e . ~ruqn1aJ Pfficet 1r )10: far as Uiey make possession of !I.: c9.1:tiflcatt ~f peri\,linent a?ttl~.ent and TM)'tl~~1ahon of. ~ ~ .protf!ction of the Govern-
ment· of- · Ineha oy· Indla11· ·unm:fgrAn'ts· a ,:ond1t1011 of ehg1b1hty to ~ote should not be 
put·ino ef!ect and tbll~ ~ediate eteps ahould be t&keu to eecure t he adoption of the 
original J;eCOJlll1'lClJ1dat.iona of tha Dououghmor.e Commi1111ion making five years' residence il)e 1~1:iis ~f tlie franchise ." 

Sir, till recently Indian opinion was considernbly agitated with regard 
to the posit.ion of Indian11 in East Africn. While we we,:o fighting for th(I 
honour and self respect of our ·countrymen there, th~ Indian question in· 
Fiji became ueute., and we found that underlying the question of citizen-
ship in the Empire were racial problems in F iji ns well as in East Africa .. 
A fow weeks ago we learnt, to our a.stonishn:lent, that the eame problem 
bad cropped up in Ceylon also, which is at our very · doora · nnd v.iiich hos 
been bound to ua by economic and cultural ties for generations, in fact for 
c~nturies past. 

Before I deal with the significance of .the question I hav-€ plsced before 
the House from the IndiRn point of view. I should like to state briefly the 
facts thnt have led to th-a preeent posrnon. Some time ago, His Majesty's 
Government appointed a special cou1mission to 1·eport on the Ceylon consti-
tution. The Commis1Jion found that in Ceylon women were disqualified 
from being electors nnd thnt, so far as the mole populntion was concerned.~ 
the franchise wAs based on lit-erBcy and possession or occupation of pro-
pert)· und enjoyment of income of a prescribed· value. The Commission 
come to the conclusion that, if o constitutional advA.nce wa£1 to be mode 
in the status of Ceylon, it wAs necessary that the electorate should be 
widened. It accordingly recommended manhood suffrage in the case of 
m ales nnd. the enfranchiBelnent of all women not less than 80 years of age. 
As this question hod an important bearing on the position of Indians resident' 
in Ceylon, the Commission devoted a section in it.s Report to the examina-
tion of this matter. There ore about 700,000 immigrnnt Indians or 
labourers on ten nnd rubber estates in Ceylon at. the present du.y. In 
considering the 9unlifications for the frnnchiso, the Commission recom-
mended that: 

"A qualification of five yeara' reeidence in the :eland . . . should be introduced· 
in order that the privilege of voting ahould be confined to thoae who have &11 abiding 
intereet in the country or who may be regard~d aa perDl&nently ,ettled in the island." 

and said: 
"A• will be 1een later, this condition will be of particular importance in Its appli-

cation to the Indian immigrant population '' · 

It .is clear therefore that, in fixing ·the ·qualifications for franchise, th&-
Oommission considered carefully the relation of Indian, to the rest of th-o, 

( 1590 ) 
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population of Ceylon, and deliberately arrived at .the .·concluaion. th1U the 
q~lifications it had ·fixed· would be fair to all parties con~rned. I . would go' further and draw the attention 'of the HoUSEJ to .an important circum-
sbinoe. At present. the Indian community .in Ceylon, known as Indian 
'.I'Amils, are represented in the Legislative Council by two Members. As 
t.he Commission wns in fovour of the abolition of communnl electorates, 
jt, had nuturolly to consider what the effect of joint electorates i·ould be 
on the position of the Indian community. It expressed the view that, 
while the existence of two representatives of the Indian community in the 
Ceylon Legislative Council lmi~ht hal"e tended to improve its position, yeb 
in the main Indian rights would depend on two other considerations. One 
was the continuous pressure exerted by the Government of India in fovour 
of the Indian population in Ceylon. The other wns that,, in case franchise 
woe granted to the Indinn population on the same term!! os to other 
communities in Ceylon, their position in the electorate would bo. o. suffi-
cicnHy strong one to enable them to protect I.heir just rights. On these 
ground,:; therefore t.he Commission treated Indinns in regard to electoral 
quulifications on the some bnsis 1ts other conatituent portions of the 
Ceylon population, and also recommended: the n.bolitioo of communal 
1·i:,prc.sent:,tion, not merely for uon-Indians but 11lso for Indians. 

Shortly after th,3 Report of this Commission was made public, it waa 
d~ba.ted in the Legislative Council of Ceylon, I believe in 1928. It :was 
generall.Y. felt there that the reforms recommended by t.he Commission were 
vot substantial, and that they would not pave the way for t.he introduction 
of responsible government in that Colony. The Report of the Commission 
was' therefore rejected by the Ceylon Legislative Council. Thereupon, the 
Governor of Ceylon sent a despatch to the Colonio.l Office dealing with the 
views of the Legislative Council as regards the Report of the Special 
Commission, and recommended some alteration in the franchise proposed 
by the CCAllUllission. But to anyone, Sir, who has . read the debate that· 
took place in the Ceylon Legislative Cotmcil on the Report of the special 
Commission, it must hnve been appnrcnt that t,he strongest ground of 
objection to that Commission was the feeling of the Memlers of the 
Legislative Council that tho Report did not substantially Aflvanee the poli-
tical position of the Colony. If, there.fore, His Majesty's Government 
wnnt.cd to conciliate the population of Ceylon, one would have thought 
tho.t they would make proposnls which would be in ndvance of those made 
by the Commission. We find, however, tho.t, ty arrangement between 
the Governor 11.nd the Colonial Office virti,sllv a bribe was offered to 
Ceylon at the expense of the intere&ts o! Indians resident therein. 

In order to prove wha.t I have said, I will draw the attention of the 
House tc the substance of the recommt,ndotion,; of the Governor with re-
gard to Indian franchise. 'l'he Governor makes domicile the basis of the 
fro.nchiso in Ceylon. As regards. those who arc undomiciled, he proposes 
that, while five venrs' residence should certninlv be insisted on, with 
residence thero should bl:! coupled the · condition 'tbo.t those who wish to 
be registered as voters should produce a certifict\te of permanent residence 
in the Colony. It is desired that an Indian who is not already domiciled 
in the Colony ond who has been residing there for five yeare should produce 
a cert,ific.ate of his intention to reside there permanently, and at the same 
time make a. declaration that, while registered llfJ o voter, lie or she would 
renounce any claim to special protectfon by the Government other than 
tJ:aat of Ceyl.on, or to any etattitory rights, privileges or exemptions t,o. 
which resideooe of all races and oorritnunities were not entitled. 
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I will denl, Sir, with the full implicntions of the demand made by the 

Governor n litt.le later, but I must point out at tlus stage that the Colonial 
.Office, in the despatch which it recentRy sent to the Governor of Ceylon, 
has accepted the principle recommended by him. It could not but be 
Jlppnrent to the Coloninl Office thnt there is scnrcely ony question on 
which Indian .opinion feels ns keenly ns the status of Indians abroad. It 
must have been cleur to them in regard to Enst Africu th1tt public opinion 
and this House and the Government of Innio. hnve all together insisted 
c.n India.. being cons~~ted fully ~nd f:eely before any deci~ion wns nrr!ved 
.at affectmg the por,1tion of Indians 1h thnt Colony. With these things 
before them, in regnrd to Ceylon, a decii;ion viially uffecting the rights of 
our countrymen in thnt Colony has been arrived at without gliving either 
t.he people of Indin. or thi;; House nny opportunity of expreBsing themselves 
on a question of so grave a nature. I do not know whether the Govern-
~ent of Indin were consulted or not. I should like to know whether the 
Government of India. demllnded that they should be consulted in a matter 
of such fundamental impc.,rtance. If they did put forwnrd such a demand., 
I should further like to know whnt was the response to it from the other 
Ride. Did the Colonial Office, before it arrived at a. final decision; give 
·the Government of India an opportunity of making repreeenta.tions on be-
half of our eountrybien in Ceylon? Jf the Government of India failed 
in this respect, or if the Colonial Office did not give us an opportunity of 
-making ourselves hear<! on a question of so grove n nature, we must enter 
our most emphatic protest against the course thnt has teen pursued .. 

Sir. to those like myself who have gone out of India, nothing is more 
galling than the ,it-moephere of ineqoolity in which IndianR live and move 
and have their being outside this country. I do not for 11, mdment mean 
to eriy thnt we have secured equal rights in our own country; hut having 
'been born nnd bred in this atmosphere, perhaps we have got slightly used 
to it. But whenever we go out of our land· and find o'lll'Selvos treated on 
a footing of inferiority as eompnred wit-h other sections of the population 
outside this country , our blood boils . We find ourselves asking whether 
the entity known ne the British Empire hns anv real existence for other 
people ihnn the whites. · 

Sir, I hnvc already said that the Governor of Ceylon proposed thnt only 
those Indians should be allowed to exercise t,h" right of frenchis~ who 
made '.l. <lcclnrntion renouncing all claim to the protection of the Govern-
ment of India. It is best to look nt this question from a. concrete point 
of view. We nil know what the condition of the Indian labourers in 
Ceylon was till about ten years ago. There was no one to look after them .. 
·Their rights were nobody's concern, and. as a. class they were deeply in• 
volved in det.t, from which they could not extricut.e themselves while they. 
Jived' there. It is only becnuse of the increasing preBBure of public opinion 
in Indin supported, I must say. 11e strongly a-11 possible by tht1 Government 
of India, that a.ny improvement hos been effectecl in their position. And 
what ore the improvements tha.t have been effect-ed in the course of the 
Jast ten vears? In the first p1Ace, o.n Indian labourer now starts free from 
.debt. If an advance is made to him in India., the man who makes the 
.adva.noe does so at hie own risk. I understand it cannot be recovered 
·from the labourer by any process, civil or criminal. In the second place, 
I believe the old deHs which were mostly irrecoverable were written off 
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at the time the Government of India allowed amigration to Ceylon to 
continue. More imperta.nt than thie, Sir, is the fact that, 1 P.M, under pressure from the Government of India, changes have 

.i:.,ecn mnde in law bv which bre1\ches of l11bour contracts have ceased to 
be penal. 'fhe importance of this will be recognised by those men who 
have token any interest in the condit.ion of their countrymen overseas 
during the last 15 years. 'l'he penal condition,; governing the contracts 
of labour were the anost powerful weapons in the hands of the capitalists 
to keep our countrymen down lllld to keep them tied down to p:1rticular 
estates. The abolition of the penal provisions enabled our countrymen 
to breathe freely and feel that they" were to a certain extent free men. 

Again, Sir, under the pressure exerted ty tho Government of India, 
the Ceylon Government have agreed that children under 10 shall not be 
nllowed to be employed on estates. .Rec:ently we insisted that a minihltim 
wage should be fixed for all labourers in Ceylon. Sta.ndarcl wages have 
now been prescribed and they came into effect on the ht January, 1929. 
'The payment of wnges, which was formerly irregul8l' and which led to 
labourers being involved in debt, ha·s now been made far more regular. 
Indian labourers are now to be paid by the 10th of every month. Thia 
is not un exhaustive list of the refomts effacted owing to the pressure of 
public c,pinion in this country, the interest ta.ken by the Legislature and 
the intervention of the Government of Indio.. There are certain questions 
t.hnt ore still under cliscuseion between the Government 'lf In<lio. and the 
Government of Ceylon. I will mention only two of them. In the first 
place the Government of India. hnve directed the attention of the Ceylon 
Government to the medical ancl sanitary requirements of Indians and 
asked that their housing accommo<lation should be better. attended to 
than it has been hitherto. In the second place, the Colonial Government 
htwe been asked to provide better educational facilities for the education 
of the children of Indian labourers. Thll second request has been accepted 
iu princ:iple by the Ceylon Government. As reg11rds tht:3 first point, I 
understand that ~, committee hns beeu appointecl to look into the quest-ion 
raised by the Governme~t of India. 

Xow, Sir, what will be the ~fiect in case Indians are forced to renounce 
tht>ir cloim to the protection of the Government of India? Nobo<l.v, 
seriously supposes that any of the reforms I hove described would haw 
been effected but for the pressure exP.rt.ed by the people and the Govern-
!nent of Indio. in unison. But the language used by the Governor of Ceylon 
in his despatch makes one fear that, should Indinns give the undertaking 
he has asked for, not mereJy will all questions relating to future improve-
ment be practically shelv.ed, but tha~ even their existing rights will be 
jeopardised. 'l'his question was discussed recently during the debnte that 
took place in the Ceylon Legislative Council in December last, for a. second 
time, on the Report of the Special Reforms Commission. The Colonial 
.Seoretary, referring to the speech of an Honourable Member during the 
debate, said when he wrote this despntch. "It was the intention of His 
Excellency that those privileges to which the Honourable Member made 
reference should be Bmongi the privileges to which claims would i>e 
renounced in certain circumstances." The Colonial SecretAry, after this, 
used some reassuring language and ea.id that the renunciation of a claim 
did not mean the same thing as its cancellation. But considering the 
special .position of the Indian comtnunit;y in Ceylon, considering the streu 
that has· been laid on this 01atter, we shall be deluding ourselves if we think 

' 
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that there will .be any guarantee of lhe oont.inuanee of the rights already, 
srnnted to Indrnns 1:ihould they consent to forego the protection of Lhe 
Government of India which they hav~ hitherto enjoyed. · 

.I hope, Sir, t~at the concrete instances alreo.dy given of the manner i°' 
which the protect~on of the Go,,ernmcmt of India lias operated to improve 
the stat~1s of Indian labourers in Ceylon will convince the House that the 
matter 1s not of academic importance. But I venture to think that in a. 
mntter o~ this kind, . we hnve also .to see whether 1' principle tbat is 
accep.ted in C.cylon will not have effect fnr be~·ond the borders 0£ that pe.rt.i-
cu!n: Colony_. Our countrymen ore resident today in most pnrts of the 
Br1~1sh ~m~1re. We havl) therefore not m,erely to protect the rights of 
Indians m Ceylon, but also to be careful that we· agree to nothing which, 
would weaken the oonstitutiono.l position of our countrymen elsewhcl'e. 
(Hear, hear.) Sir, the novel doctrine that Indians should be entitled to 
t.he rights of citizenship only when they give up the protection of the 
Gov,ernment of India has been entn1cinted for the fit'st time by the Gov-
ernment of Ce)•lon. Indians nre r~sident todny, AS the House well knows, 
in South Africa, in East Africa, in ""iji, in British Guiana a.nd elsewhel'e. 
In some of thes.e colonies they hnve been settled for generations, nnd Lhe 
larger part of the population there consists of men who immigrated more 
than a generation ago or their descendant,s. For all prncticA) purposes, 
therefore, th,ey mny be regarded ea having acquired a new domicile, but n,> 
Government hae yet put forward the claim that, ns Indians have been 
resident in its territory for more than a generation or two, the p.oople and 
tlhe Government of India have no right to lift their voices on their behalf .. 
What would . have be.en the position of ciur countrymen in South Africa 
had that principle been accepted? What would be today the position of 
our countrymen in East Africa if effect were given to the theory under-
lying the demand made by the Govemor of Ceylon? Sir, if this principle 
were Accepted, it would mean the destruction of the rights of Indian· 
minorities wherever they may be todRy, and with all the force that we <'!I.D 
command, we must oppose the novel doctrine enunciated by the Governor 
of Ceylon and inform the B,ritish Government thnt Indians must be dcn.d 
to all sensP of self-respect and all feelings of honour hefol'e they cnn nllow 
the rights of their countrymen lo be trampled underfoot in this ma.nner. 

After the pMsi~ of the Indism Emig.ration ~ct of 192~ the ~ove~-
ment of India were Asked to conaiderr the reoperung of Indrnn em1gra t•.on· 
to British Guiana, and on what terma did t.l1ey agree to it? Did they say 
that Indiana going and settling, down there would be regarded as h11.ving 
<'Ut themselves adrift from India s.nd as not . be~ entitled to the further 
protection of their countrymen ,md their Gov.emment? On the contrary 
thev insisted on gunrnntees of equality of rights being conceded: before 
Ind'ian emigration was allowc,d to be reopened. They further de,:nanded 
that nnv Indinns who immigrated should be aJJowed to become 10tegral 
parts of the population of Briti~h Guiana, nnd should be given every, 
opportunity of becoming settlers 10 the full sense of that t.erm. 

No question arose in exactly a simila_r form with regard to Fiji, but . the 
poRition of the Government of India with regard to the sta~us of .Ind1an1J_ 
in Fiji hns been absolutely the same. As. th~ ~apers publ~sbed in 1927. 
d early demonstrate the Government of India 1ns1s~d. even m the case of 
Jl'iji , that guarant-e~s should he given thnt India.na _in Fiji would enj~y 
fhe same rights aa th.e other sections of the population. Why then, in· 
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the case _of Ceylon alo~e, which i11 on our very borders, and between whom 
nnd. India there subsists n far more intimate connection than between 
India and any other colony, should our countrymen be compelled to submit 
to the humiliating condition laid do~·n by the Governor of Ceylon? 

I could giv·o another instance to show how unjustifiable is the demnn<l 
<Jf the Governor of Ceylon. Wo have heard a grea.t denl about tho East 
African problem of late. We know that the Europenn6 there ore demand. 
ing responsible S?;Overnment for themselves. H11ve they · been asked to b1:: 
permanent residents of that colony, give up their English domicile and 
1·~nounce all rights to the protection of the British Government before th1~y 
O!'ln exercise the franchise in Kenya? No such condition bn11 been imposed 
on them, no such obstacle has been placed in their way. On the contrnry 
we know that, but for the strong public feellllJIJ in India aud the equally 
strong su,pport given by the Gov.ernment of India., Europeans today would 
have been in the enjoyment of !'esponsible government in Kenya.. If 
no such limitation is plnced in any part of the British Empire on the right,e 
of Europea.ns, what right have you to discriminate between Europeans and 
Indians in this respect? / 

I can give even a more forcible illustration of the vaiue attaahed to th~ 
point I am diecussin,g. by Englishmen wherever they may be. Most 
of us, I hope, know the causes of the Boer War of. 1899. After the diq. 
covery of gold in the Trnnsvaa.l ther.e was a great influx of 
outsiders into thnt Colony. The people of the 'l'ransvaal were 
afraid of the influence of outsiders in political ma.tters. They 
raised the franchise qualification from two years to five years' residence 
in 1882, and to 15 years in 1887. Thie was not acceptable to the outsiders. 
I can r.elnte the principle involved m the words used in a book calltid 
"Dominions and Dependencies in the British Empire", and published in 
the British Empire Series: 

"A great inftux", aayR this book, "not only of capital but of population followed 
to the gold mines and eoon the poaition in the Transvaal WIMI that the 'newcomers', as 
they were cnlled, who settled in and aro11nd Johannesburg, outnumbered the native 
population. They created a dilemma. The newcomers p1·ov1ded most of the revenue 
to the State ~d wanted a part in its mana.gement, hut tho older population had made 
gre11t sacrifices to eAtabliah and maintain the independence l\Dd traditions of the Re. 
public 11.nd feared that thl\ control of the State might pau from them if they .gave 
unre~tricted franch:so to t he newcomers. The difficulty Wl\8 to find I\ compromise that 
would he aatisfAct-ory to both aides. Attflmpta were made but failed, end the result 
was t.he eecond Anglo-Boer War in 1899-1002." 

Kr. President: The Honourable Member is exceeding his time limit 
'.Dqw· ( 

Pandit BJ.rday Kath Kumru : I will finish very soon. Thie war, Sir, in the 
,vords of Professor Ram11ay Muir, in "The Short History of the Common· 
wNilth", "appeared to the majority of Brit-ish people as a war for equality 

.of rights and against the inequity of rRcia.l ascendency". 
Sir., I think I have said enough to show that. whether we consider the 

practical importance of the matter or the principle involved.in it, we must 
oppose with A:ll our strength nnd dete.rmination the . unjust demand of the. 
Governol' of Ceylon. 

Just one word more before I have done. I have already stated, Sir, 
that -there are about 700,000 Indian labourers in Ceylon, but . all _ of them 
cannot in any case be registered as voters. About 280,000 of these lltN 
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children ; there remain 4701000 labourers consisting equally of men and 
women. If we exclude those who have put in less than 5 years' resi-
dence and also women lees than 80 years old, I th.ink we may take it 
that the maximum number of Indian electors would be about 800,000 .. 
Now the maxim electorate under the recommendations of the Ceylon 
Conunission would be about 1,800,000. Would the enfranchisement of 
800,000 Indians in any way jeopardise the rights tmd .interests of the rest. 
of the population of Ceylon? 

In order to understond the rel\l cause of the trouble that now exists, 
I hope you will allow me to mention briefly one or two points before the 
House. I am sorry if I am exceeding the time limit, but I do hope tbo.t, 
in view of the importance of the mntter, you will give me three or Jour 
minutes more. 

Jlr. Preaident: In view of the importance of the matter, there will be 
many other Members w~lling to take pa.rt in the debate. 

P&Ddlt Jlirday 1'&111 Jtuuru: I promise, Sir, that I will not take long. 
Jlr. Pruldent: If the Honourable Member wnnte this question to be 

decided to-day, he should bring hie remarks to a close now. 
PandJt Jllrday Kath Kumm: I do wnnt the question to be decided 

to-day and without the leaet delay. 
At present the Indians, because of their industry and enterprise, are 

playing a. more nnd more important part in the economic life of Ceylon. 
We nlready know that the main ogrfoultural industries of Ceylon depend 
on Ind inn labour. In the towns, the Ind inns' i,harc in trade is increas-
ing. Apart from thiR the House must bear in mind the poeitfon of 
IndinnR who emigrated from India long long ago, but, who nre called Ceylon 
Tnmil!'I. Their influence t,oo as ext-ending. They are coming to ncquire a 
more nod more dominant position in buRinese and industry, and although 
these Ceylon Tamils are int,egral parts of the populRtion of that Colony , 
yet I fenr that t-he CingaleRe, in considering the Indian question, lump 
t;oget,her tho Ceylon nnd Indian Tamils. Thnt, Sir, ;ii:; one reason, and a 
ver.v important reo.eon, of the prejudice that exists to-day against t,he 
Indians . amongst the Cingalese. 

Then, Sir, there is the foct that the cici11t,ence of cm Agent of the 
Government of India in Ceylon iB not regarded with favour in certain 
quarters. To give onlv one instnnce, the Controllel' of Indian Immigrant 
Labour, who would otherwise be in supreme cbnrge of Indion labour. now 
finds himself prnctico.lly ousted h:v the Agent of the Oov.ernment of India. 
It is not humnn nature, under these circumstnncei;;, thnt -tho presence of 
the Agent of tho Government of India should be welcomed by the authori-
ties in Ceylon. · 

In the thircJ- pince, Sir, there is commercial influence agoinet the 
Indian labourers. We have henrd B grent. deal , Sir, of planters in var.ious-
parte of the Empire. But in Ceylon it is not the planter that is responR· 
ible to-day for the prejudice that exists against the Indian. In Ce:vlon 
the word "planter" means the Superintendent of an estate. I under-
stand that -this functioDRry is Rympathetic to the lnbour populotion undel" 
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him. But he is only .in the position of a Manager. He has to flake hi& 
instructions either from the proprietors or from the managing agents and.' 
it is these managing agents, known ns the agency firms, that objected to 
the improvement mode in the condition of Indian labour when Ceylon 
laboui, was in a ver.v different coudition. Now ;it is not our fault that the 
conditions of Ce.vloneae labourers bus not been improved. It is, I think, &· 
stigma on the Government of Ceylon that they have neglecbed the wel~ 
fare of the people of their own country. This is a warning to us as to 
what might happen to our countrymen. 

Kr. Prelldent: Order, order. I to.ink other Honourable Members who-
wish to partiicipnte in this debate must hove o. chanc'e. It is very unfair 
o.nd the Honour1&ble Member will, I hope, realise it and discontinue his 
speech. 

Pandit lllrday 1'&th ltwmu: Half a minute, Sir, and I will finish, 
This shows what our countrymen might expect ;in case they bad to re-
nounce the protection of the Government of India. In a way we might 
say that we are really the benefactors of the labourers of Ceylon, for it ie, 
owing to the improvement in the condition of the Indian labourers that a 
movement hos been set on foot in Ceylon to do something for the Ceylon. 
labourers. 

In view of what I have said, I trust that this House will occord its 
uno.rumous support to this Resolution. The Colonial Office probably seems 
to have thought that India is too much involved in her own domestic· 
affairs to care about the fate of our countrymen elsewhere. Thia is a dan· 
ger01.1S delusion 1md the sooner the Government of India take steps to· 
disnbuse the Colonial Office of this wrong notion, the better. In his des-
patch, the Governor of Ceylon speaks of his South African experience. 
\V(: cannot have South African notions imported int-0 other colonies. If 
the British Government propoi;e to create another South Africa, I venture 
to say humbly but most emphatically that it would menn the beginning 
of the doom of the Empire. (Applause.) 

Kr. Pre1ident: Mr. K. C. Roy. 
ltr. E . C. :aoy (Bengal: Nominated Non-Offi'Cial): Would you not 

like to adjourn .for Lunch? 
Kr. President: The Honourable Member can have only fifteen minut-es 

to speak.:: \Voul<l the Honourable Member prefer to spenk aft0r Lunch? 

Mr. E. 0. :aoy: I leave it to the House. That is a matter for the 
convenience of the House. 

Kr. Jt. A . .Tinnah and other Honourable Kembera : After Lunch. 

The Aesemblv then adjourned for Lunch till Twenty Five Minutes to 
Three of the Clock. 

The Assembly re-asseml: led after Lunch at Twenty Five Minutes to 
Three of the Clock, Mr. President in the Chair. 
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Jlr. Jt. O. Boy: Sir, for the original Resolution I move to substitute 
the following: 

"Thia Assembly recommends to th11 Governor GenerRl in Council that he be pleued 
·to communicate to His Majesty's Government tbe respectful protest and regret of thi11 
House at the tentative acceptance by the Colonial Office of the proposals of the Govern-
ment of Ceylon re.garding fr'1}chise in so far as they make posae&11ion of a certificate 
-of permanent settlement and r'enunciation of the protection of the Government of India 
by Indian emigrants a. condition of t>ligibility to vote without affording an opportunity 
to the Government of India. and to this House to exprea1 their views, and to urge upon 
Bia Majesty's Govemment. that immediate steps be ta.ken t-o secure the adoplion of the 
-original rtlcommendationa of the Donoughmore Commiuion, making five years' residence 
the basis of the franchise." 

Sir, I have purposely used the word "oontative" because we have no 
infonnat,ion on the subject before us; and I have also put in the words 
"acceptance by the Colonial Office" and not "by His Majesty's G-ovem· 
ment' '. I think, Sir, the door is still open to us for negotiation. At the 
outset, I des.ire to pay my tribute to my Honourable friend, Pandit 
Hirday Nath Kunzru. who has said all that could be said on behalf of 
,Ceylon Indians. Some of us who a.re interested in the problems of In-
aians in Ceylon cannot be too grateful to him. But my difference with 
h,im lies in two or three factors. The factors are these. When I read 
his Resolution, I at once concluded that he was imposing upon the Gov-
emor Genera.I in Council a duty which oould not be discharged. He 
wanted the Govemor Genera.I in Council to disallow the Ceylon Govern• 
ment 's recommendat..ion; he :wanted the Government of India. to restore 
the recommendation of. the Donoughmore Commission. With tbe best 
of intentions in the world, the Governor General in Council could not 
have done these. However, Sir, he bas amended his Resolution to that 
extent. 

The second point that occurs to me, to which also he has made a. re-
ference, is the condition of Indians abroad. Sir, if you take an impa.rt.ial 
retrospect of the condition of Indians who have gone out to the various 
parts of the Br,itish Dominions and Crown Colonies, you will realise at 
once that there has never been o. gloomier period. In the Pacific, .in 
Fiji, the Indians are now practically fighting for their rights. Three of 
the elected Members ~n Fiji resigned their seats and went out of the 
House on a. question of policy,. a contingency which I regret because I 
do not believe in resignations; fresh writs have been issued, but, none 
have been forthcoming. This is the position in Fiji. In the Far Ea.st, in 
the Federated Malay States, Sir, as you are a.ware, the Inaia.ns are in a. 
very hsd condition. .A motion on this subieC?t is on the notice paper, 
and I do nofi know whether it will ever come · up for discussion, because 
possibly the Federat,ed Malay States are a British Protectorate. Then, Sir, 
coming t~ Africa, the East AfriCBn position is as bad as liad can be. The 
British Cabinet, as far as I can find, is unwilling to take a decision, and 
possibly, Sir, the Hilton Young and Wilson Reports will be relegated to 
a Joint Committee of the House of Lords and of the House of Commons. 
·But from our point of view a. decision by His Majesty's Government would 
have been invaluable. But that is not to be and we shall be asked to risk 
e. decision of the Joint, Committee. ThJifl is the position in Ea.st Africa.. 
If you look round His Majesty's Dominions you will find we are prohibited 
emigrants in most of these. Today, Sir, the foA'·Bcreen created by the 
Rabibullnh Mission bas been slowly pierce<) and today the pos;tion in 
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East Africa iR fnr worse than it ever wus bdore. 'rli.is is not my word.· 
ing. this is t,he wording of a telegrttm sent by the Trnnsvanl Indian 
Congress t,o the Imperial Citizen11h.ip Assocint.ion, Bombay, copiei; of 
which huve been sent roupd to :vou as well ns to Members of this House. 

Under these circumstti'nceF!, the Ilesolution which mv Honourable 
friend, Pundit Hirday Nath Kunzru, has placed before the 'House is timid 
and halting und not in keeping with the sent.iments of this House ns 
well llR the s<mt iment11 of those outside. What does he wnnt ? He 
wants the Government of lnctiu to mnke u repre11entation. He is asking 
the Governor Genernl in Council to do things which it is their obvious 
out,y to do. I should not be i;urprised nt nil if Mr. B njpni tells me tho.t 
this repre~ntation hns ulrend_y been mnde. Then what is the good of bis 
ru:iking us to pructise 't.bis fine nrt of self-deception? It is II Resolution 
the wording of which is in perfect keeping w,ith the constitution we hnd 
<luring the Viceroyalty of Lord Chelmsford? 'l'his Resolution , I believe, 
even in n th.in House, iR not in keeping with the traditions of this Assem· 
bly nnd the duties which it hns from time to time performed. 

'J'hen , Sir, what do I want? Let the House exomine the position in 
Ceylon. 'fhe positi,m in Ceylon hos been fully expluined, nnd it is this, 
t hot for the firRt time in o Crown. Colony on l\ttempt is being made to 
introduce discrimination . Ia it in keeping with the accepted policy of the 
British Government ? I so..v, no. In war conferences , in lmperinl confer-
ences the polic,v ho.e been distinctly la id down thot there 11hall be no.discri-
minntion in British Crown Colonies, but we hove been told now that Lord 
Passfield .has accepted this doctrine of discrimination. I put it "tenta-
tively" because the despatch does not bear the ho.If-mark of the British 
<1overnment. Lord Passfield 's nnme is well known to most of us. His is 
nn honoured name in Indio; he visit ed India several times; he is fully 
couversnnt with our position . It is surprising that a man of his knowledge, 
mrless t.l1e proposal hos been dictated by considerations of policy, bas been 
n 1,ign,1t,or,v to the despatch sent to the Ce,ylon Government. dated 29th 
October. Let us see, what is the purport, the intention; of'my amendment. 
T desire fhnt the Govvmrnent should communiMt,e t.o His Mnjest~· ·a Govern-
mcmt. the protest and regret of this House that this House ha11 not been 
eonsulted. For this purpose I shall infonn this House that the 
Donoughmore Report, w,1s published nearly two yenrs ago. You know what 
h nppHned nft.er the Donoughmore Commission reported. On the 2nd June, 
His Excelloncy the Governor communicnted his despntch to the Secret:uy 
of St.nt,c for t he Colonies, and on the llOth October, Lord Pttasfield sent out 
his reply. ']'his wns printed on October 2ot.h nnd afterwords presented as n 
Stnte Pf\per both in Ceylon n.nd in England. WhAt hns really been the posi-
t.ion of t.he Government of Indin for so mnm· months and for so m1my vcars? 

The Ceylonese have in their possession the· v.iews . of their Government,. The 
British tnxpnyElr hnfl in hiR possel:lsion the opinion of the British Govem -
1nent. And here we nre in India without, an:v expression of opinion from 
the Government of Indin. I r.!11.im, Sir, that this has produced a great 
<lcm1orAlising effect upon the Indian population in Ceylon. Till now, from 
U1c time of t he publication of the Donoughmore Commission's Report, the 
<1ovemment, of Tndia hove not favoured us with on expression of their 
,•icws, ns to what they think of the -Report si~ed hy the Donougbmol'8 
Commission nnd of the proposals of the Ceylon Government, as also of th'9 
n•plv to the m1m1orial which WM submitted by two Indian Members of the 
Ce.vion LegislAtive· Council. I claim that t,he Government of India have 
l<ept us nhFlol11tel:v in the dnrk, nnd it i11 by the merest chanoe that we have 
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been nske<l to discuss this matt.er todav. I balloted twice for a Resolution 
on Ceylon nnd my H onourable friend; Pandit H irday Nath Kunzru, was 
able to get un honourable pince, sevent,h on t he list todBy. H ad there 
been II full House there would not hn ve been the slightest chance of raising 
the Cevlon issue on the floor of this House. Under these circumstances tha 
Ceylon issue would have been left to the Executive Government. .On 
Sunday last there was a meeting of the Emigration Committee. My view11 
of the Emigration Committee are weH known and I have also no desire to 
go into what took place there. All I wish to say is we are entitled to know 
what views the Government of India expressed an the Donougbmore Com-
mission '11 Report, on the proposals of the Ceylon Government and on t,he 
memorial submitted by the Indian Members of tbe Ceylon Legislative 
Council. I am sure, Sir, that the Government of India could not have 
lost any opportunity for the benefit of Indians; I am equally sure that, if 
there were any such opportunities, they have utilised them for the good of 
India; but I am not satisfied on one point, namely, that the transactions, lf 
nny, should hove been withheld from us. I , therefore, consider it our duty 
to enter our re11pectful protest. 

Now, Sir, the Member sitting on the Treasury Bench may say, "Pass 
~,our nmendmcnt on behalf of t he House; but why drag in the Government 
of India?" That is because we have no indication that the Government of 
Indin hnve been consulted ~r thnt they have of their own accord given any 
expression of opinion to His Majesty's Government. That, Sir, is the 
position; and I want t he House to consider, with due respect to our Secre-
t nr.v of Stnto, who1o1e good intentions we all acknowledge, how far it is 
consistent with his policy of "Dominion Stotm; in action". Here is a m ost 
important trsnsnction affecting 8,00,000 Indians in a colony, which by 
culture, b.v history and by civi-lisation is akin to us. H ere is an attempt 
mndt} t.o differentiate in a Crown Colony between a local native of Ceylon 
Rnd nn iinport,ed immigrant. What is our position so for as Dominion 
action goci;? I do not. know, Sir, whether nt any stage the Secretary of 
Stnte for India w11,s consulted. The Secret-nry of State for India has n dual 
capacity, which I know from m .v experience BS ll member of the Indian 
Colonies ·Committee. H e is the H en.d of the Government of India.; he has 
got. enonno1111 power and overriding authority; he is also n member of t,he 
Rritisl1 Cnhinet. That is his dual cnpncit.Y. It may be that the British 
Cabinet discussed this rroposal in a Cabinet meeting; it mny be that he 
represent~d the Government of Indio, but he has voted as a British Cabinet 
Minister, I will not say tho.t he h as done it, but it may be that such a con-
tingency e:tists. Where do the Government of India come in? Have the 
Government of India. been consulted and ha~·e they published their views? 
Have they ever been called to n conference oo decide this question? No-
thing of the sort. And this is Dominion Status in action. 

Now, Sir, what is the duty of this House? Time and again we have 
d iscussed t,hese colonial proposals. Time and again we come to an amicable 
understanding with the Government of India that our position should not 
offend His Majesty's or any Government. These a.re wholesome maxims. 
But they are ·not just or fair political practices to the ~embers of this House 
or to Indians outside this House or to Indians in tlie colonies. Our clear 
duty is to enter our most emphatic and respectful protest against this discri-
mination. This is not the first -time that discrimination has been sought 
to be made. On{y recently an attempt was made to institute what is 
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known ns the Lund Commission : the object of thiR Land Commission was 
to give lands on easy tenns to everybody excepting Indians. I do not 
kn.ow what happened to it; but one discrimination leads to another. If 
thrs House permits, or leave11 any room for doubt that we resent this discri-
mination, there ma.Y be more discriminatory laws in times to come. That 
point .should be made clear. But , Sir, knowing as I do the methods of the 
Colonml Office, I ftmr that o mere representation couched in milk and 
hone.v as n~y ~onournble friend hos proposed, will not do; we ought to 
11how the big stwk (Hear, hear). The future of the Ceylon Government 
the future of Ceylon _is in _our hands. They are dependant on us for thei~ 
labour. For that, S1r, this House has a special responsibility, because 
We passed the Act, and so have the Government of India. If we cut off 
)nbour supplies t?morrow, the Ceylon Government cannot go on. The 
island of C~ylon 1s also dependant on us for their food supplies. In any 
representation that the Government of India may make, this point should 
be made ob&olutely clear, that in the event of any discriminatory legislation, 
the first and fun,famental duty of this House, as well as of the Govern-
ment, sho.uld be to stop further emigration. With these words, Sir, I 
commend my amendment to the vote of the House. 

llr. Arthur Koore: (Bengal: European): Sir, I think that 
in the whole Hout:1e today there must be general agreement 
that Pandit Kunzru has caBed attention to a most important matter 
and thut we are all, from the extreme right to the extreme ·left, with him. 
(Hear, hear). Thie is at any rate an aspect of Indian nationalism where 
we feel that we can all work together~ and we do think that not only it is 
extraordinarily important that throughout the British Empire there should 
be a certain privHeged position attaching to citizens of the Empire, so that 
although admittedly every part of the Empire is entitled to have its own 
immigrntion laws, 11, citizen of the British ~;mpire should not be treated 
oi:: if he were a complete foreigner and stranger who is called upon to take 
out naturalisation papers; but 0160 we do feel that, in the case of the 
island of Ceylon, which is at our doors, and with which we have such im-
portimt trnde ,md intercourse, it is a very disturbing thing to find the possi-
hilit.v of such a law being paRaed, ond passed without a realisation of the 
feeling that it must arouse in India. Therefore, Sir, it seems to me tbo.t 
the re11l question we have got to decide today is: what is the most effective 
form of uction we c::in take nnd what course i11 open to us? Is the door 
open or ii; the door closed? I think that really we have got to choose 
between the Resolution of mv friend, Pandit Kunzru, and the amendment 
o.f Mr. K. C. Roy. Mr. Roy' deRcribes his amendment oe the big stick; he 
deRcribcR Mr. Kunzru 'R Resolution as milk and honey. I do not quite· 
accept either description, but I feel that if all we can do is to frame a 
fnncrA.l wrP.ath. then it may be better to ·accept Mr. K. C. Roy's amend-
ment; but. if the door is open, if negotiations are possible, if the thing is 
not A. chose ;ur,fe, then I for prefer the Resolution of my friend. the Pandit. 
I do not think that the diplomatic effect of a Resolution from this House.-
forwarded b:v the Governor General in Council to His Majesty's Govem-
ment,-of protest and regret for their acceptance, (even if you quiuify their 
aoceptanoe by the word "tentative'') will produce any favourable effect 
whatever. I think it is much more likely to be read as an acknowledgment 
that the protest comes too late, and I do not think it will lie regarded as BD 
effective threat. 

Mr. Roy has just spoken of two possibilities of pre11&Ul'e. . Be referred 
to labour and tie referred to food. We know quite well that thoee course• 
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are not open to this House. We · know that In~Hnn ·labour goes to Ceylon 
for economic purposei,, and that we cannot punish our ow~ untionals, for 
thnt is whnt it will come to, merely to conduct A. quarrel with the Govern· 
ment of Cevlon. We know also that we sell food to Ceylon for economic 
purposes, nnd we cannot again, in order to conduct u quarrel with ~he 
Government of Ceylon, prohibit the trnders who nre engaged in supplying 
food to t,he i1-Jnnd of Ceylon or those who produce that food in this count-ry; 
11nd furthennore, His MajC'sty 's Government, which iR the channel th1'?ug_h 
which we hnve got to operate, is not the Ceylon Government., nnd 1t 18 
not His Majesty 'e Government that is dependent either u,pon this food or 
upon t.his -labour. Therefore, we hnve got to accommodate our means to 
our endi::. ,ve hnve got to attempt the most effective nction open to us 
ttt this moment. I think we are entitled to believe,-nnd I wns particularly 
glnd in listening to the Honourable Pandit Kunzru to notice t,hat he paid 
n tribute to the Government's nction in the pnst both in Africa 11.nd also 
in regard to the improvement of the status of Indian labour in Ceylon,-! 
think we nrc entitled to bP.lieve that the Government hnve the very best 
intentions in this matter, and that after listening today's debate nnd 
having its hands Rtrengthened, it will make a very .great effort to sec that, 
whatever space is left between the opening ond the closing of the door, they 
will rmt nUow that. door to get shut permonently. Therefore, I suggest 
that the effective nction for the House today to toke is to support Pandit 
Kunzru as empaticnlly as possible, and I hove no doubt that the Govern-
ment, reinforced by that action, will take immediate steps to secure that 
nny tentative acceptance, if such there be, does not become practical 
llccept,ance . 

K11111ht Iswar Baran (Lucknow DiviRion: Non-Muhammadan Rural): 
A word, if you will ,permit me, Sir, about the speeeh of m~· Honourable 

3 P.11. friend, Mr. Roy. He reminds me of a young mnn who was 
travelling in a boat nnd mode a Rp~ech and thoroughl,v enjoyed it. He 
turned to n young lady friend of his, who was in the snme hont. nnd ,uikcd 
her "Whnt do you think of my speeoh" ~ The young Indy snid, "The Rpeech 
was very pointed, but not to the point.''. My Honourable friend bas 
accused my friend, PRlldit Hirday Nath, for huving brought forward a very 
tnmc nnd hnlting ReRolution. Is prnctical wisdom to be mistnken for 
timidity? He hns tnlked a great deal a.bout the big stick. but I foil to dis-
cover it in his omendment, unleRs it is concealed underneath the respectful 
protest which he wishes to lodge. I nm very glad, Sir, that in future we 
on this side of the Hou~e can expect Mr. Roy to come forward \\~th his 
big stick in dealing with such burning questions. 

Now, Sir, I n~ee with my friend . Mr. Art.bur Moore·, that, we nre all 
indebted to Pandit Hirdn.y Nath Kunzru for having init.inted this debate. 
On these occasions we are made aware of the miser.v and the ngon:v of our 
present politiMl ,position. A question like the one we nre discussing at 
this moment brings home to us our degradn.tion M nothing eh,t:' cnn. The 
real solution, if I nin:v be permitted to RA.y RO, lieR not in the Adopt.ion of n 
reform in this country or in the removal of A grievance in nnot.her, but. int.he 
freedom of India and in the acquisition by lndion11 of t.he full rights of 
citizenship in their own country. 

We ma.y well ask, wh~t is the position assigned to Europeans in Ceylon? 
Hnve they been trented 1p t.he i;Bme wny as Indinn11 hnve hef.'n t.rented in 
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Ceylon? Obviously, the Europeans in Ceylon are not the inhabitants of 
Ce,vlon os aro the Cingnlese. 'rhis fact was not absent from the mind of 
His Excellency the Governor nor of the Donoughmore Commission. In 
their Ueport, 11t pngt, 98, the Commission say : 

• 'Snmt of the Europenn11 may be regarcled os mor·e or le:;s permanent residents, but 
a large majority must be looked upon na having their mai11 interest11 and domicile out-
side CP.ylon." 

The.Y admit that most of the Ew:opeans in Ceylon have their domicile 
as well as thP.ir interests outside Ceylon. Now the question arises, when 
the •position of Europe1ms and Indians is similur, why should t.here be any 
diicrimination between them? Why should you have one set of rules for 
Europeans and apother set of rules for lndio.ns? In the retention of this 
discriminution between the two communities, I submit, lies the root of 
future trouble, in it lies the root of a great denl of conflict which I hope 
mn,:v in time be nverted. At page 9 of the Memorandum regarding the 
India.Q franchise in Ceylon, this is wlmt the Governor sn~·s: 

"The European., al!IO arc not regarded a.s Ceylonese, but in respect of then1 iippre-
henaion5 liased ,,n numLeu and conrentrat.io11 do not arise. The~e is tho obvioua further 
point th11t Jndian lnhou•·••ra for the moat pnrt have not enjoyed opportunit ieB for the 
acquisition ol' educlltion or o{ political expP.rience compar&ble to those enjoyed by the 
Europeans. The general cirnum~hncea of their livu certninly are leH conducive to 
the formotion of an independent judgment, and not more conducive to the formation 
of a 8pecifi,:11lly Ceylonese outlook, on public aft'aira. It ia feared in aome quarters 
that the votes o{ a very lar.ie number of t he Indians here would be at the diapoHI of 
high-cnHte personages from beyond the Palk Strait, who, if they thought it worth while, 
might mnnipulate them for purpose11 and in intereata not neceasarily appertaining to 
Ceylon nor u11affected by t.endencieM whic'h neither Ceylonese nor European& would 
wish to Hee introduced." 

I hllve considered it fair to read the entire passage in order to bring out 
th.e considerations which weighed with His Excellency the Governor in 
recommending n system which recognised dii:;crimination between the two 
communities. I do not for a moment wish to say that we grudge the 
right thnt hns been ~iven to Europeans. They should have it. My point 
is thnt the same right should have been given to Indians. I advocate a. 
process of levelling up and not levelling down. Subject to certain eondi-
tiomi, which Rre obvious. the treatment of Europeans and Indinns should 
be the snme, as long as Ceylon and India nre in the Commonwealth. There 
should not, be this glaring inequality between the treatment of these two 
communities. 

I find myself in agreement with the remarks of Mr. Roy when he e.11ks 
the representntive of the Government of India in this House to Lell us in 
ole,r and distinct language what they h1we been doing. I venturo to 
hope thnt when he offers the e:inplBDl\tion, we shall find it to be satisfactory. 
The point at isRue is so obvious. the injust.ice is so flagrant, that a long 
speech is hardly oecessar,\' . I shall only say a word or two and then resumo 
my sent. 

It was only the other doy that we rend in the papers how an attempt 
wns made in the House of Commons to show tlillt Dominion Status was 
alren.dy in action fo IncHa. I nsk, Sir, with all respect-it is a vcr,v timirl 
1md halt ing expression to use but I wish to use it all the same-is this Ceylon 
injui:;tice n proof of Dominion Status in action? Is our treatment in Fiji, 
in Enst Africa, nnd in other parts of the Empire a proof of Dominion Status 



604 LEGISLATIVE A88DBLY, [11TB FEB. 1980. 

[Munshi Iswar Sa.ran.] 
in action? In view of the trouble all over the Empire, I ask, is the more 
use of this expression going to convince pec,ple in this country that 
Dominion St,\tus is nlrendy in action? It would be a very excellent ex-
prcsi;ion nnd a very 1:mothing expression if we only fel t convinced of its truth 
nnd of its realit,y. I submit that it is only on orat.orical expression used 
for the purpose of conveying a meaning nnd an im:pres!!ion which have no 
foundation to rest upon. I sho.11 only tell Government and the Colonial 
Office and a.n those whom ib might concern tho.t, if this inequality is not 
done awa;v with, if t.his wrong iR noh righted, the situation, bAd as it is, 
will be worsened. The:v ought to unclerstnnd it, nnd if they do not under-
r-t,nnd it, the blame will be theirs ADd not ours, because we have sounded 
the note of warning. We have told them how we feel the ·bumiliation of our 
position, and if the,v do not improve it, they w.ill ho.ve to thank themselves 
if nn:v t rouble. happens or if the existing discontent and unrest become 
wirler, deeper and more acute. 

Jlr. G. S. BaJp&l (Joint Secret,ary, Department of Educati.on, Health 
anrl La.nds): I think, Bir, it might clear up the poRit.ion if I intervene in 
the debn.te nt this stage. I cannot cla.im for myself now the indul~ence 
thnt is due to a complete newcomer, hut I hope thRt the HouBe will bear 
with me for ·such hesitanc~ of speech as may come of my interrupted B.Sso-
eiation with the House. . 

My Honourable friend, Pandit Kunzru, has been congratulo.ted, and 
deservedly congratulated, for the chnracteristic thoroughness and lucidity 
with which he hue put forward the reasons in support of his Resolution. I 
would like, if I may, to arld my tribute to the mnnner and the matter of 
his speech. I agree, And Governm·ent ogrec, with every section of this House 
t,hat the question at iRsue is indeed a fundument11.l ,question, involving as it 
does the stcttus of IndiRns in other parts of the British Empire, and that 
wherever, whether directly or indirectly, whether ex,plicitly or by implica-
tion, whether consciously or unconsciously, there is a 't,hre11t of the 
deterioro.tion in the status of Indians resident in nny po.rt of the Empire, 
it is the bounden dut,y of the Government of India, as it is, I have no doubt 
the bounden duty of every one in this House, to stand up for equality of 
status for Indians. It follows therefore, that I am authorised by Govern-
ment to accep.t the Resolution which my Honouro.ble friend Pandit Kunzru 
hns moved. Before proceeding further, I t,hink, I ought to to.ke up-I would 
not like to use the word challenge-to take up certain points which my 
Honourable friend Mr. K. C. Roy has made in the course of his speech, 
and also o~e particuJ1n point which Mr. Iswar Saran made, namely, what 
have the Government of India been doing up to this time, since the publi-
cat ion of the Donoughmore Commission's Report? I hope that all the 
Members of the House are as intimately conversant with ·the details of that 
Report as Mr. K . C. Roy appears to be. In that Report, with regard to the 
question of the franchise which is the quest.ion we o.re discussing now, it 
was definitely stated that the e,cisting franchise was re1:1tricted in scope 
nnd should be modified by making five years' continuous reaidence the basis 
for eligibility to the vote for all sections of the community. No discrimina-
tion whatsoever was, again to use the words I have already used, explicitly 
or implioity, suggested. In the circumstances there was nothing for the 
Government of India to do. The principle of equality of stRtus for Indians, 
for which they have all along stood, was neither menaced nor jeopardised. 
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'l'he next stage was when these proposals ca.me up for discussion in the 
Legislative Council of Ceylon. I need not, go into the details of that discuss-
ion. The upshot of it was, that, by n majority of three, t,ho Legislative 
Council of Ceylon passecl n. Tiesolution in favour of imposing a literacy 
quolification upon the residential qualification which the Commission bad 
recommended. There again the attitude adopted by the Government of 
Indin. was what the principle I have already stated might lead one to expect. 
As the Resolution sought to make no discrimination between Indians and 
other sections of Uic community, the Governmeµt of India did not mise 
any objection. After that the correspondence between the Governor of 
Ceylon and His Majesty 'A Secretary of State was published. It is not 
necesBat'Y for me to recapitulate the substance of t,hat despatch. The con-
clusion to be drawn from the despatch is perfectly C'lear, namely, that, in 
order to restrict the size of the Indian electorate, it has been suggested that 
not merely will the residential qualification apply, but that it shall be re• 
inforced by certain declarations, one declaration being a declaration of 
renunciation of the special protection of the Government of India, and the 
other declaration being a declaration of intent.ion to reside permanently in 
·Ceylon. AR soon as t,his correspondence was made available to the Gov-
ernment of India, the Government of India represented to His Majesty's 
Government that, consistently with their obligations to Indians in Ceylon, 
nnd consistently with the position which they have al1 along maintained as 
regards the status of Indians in other parts of the Briitish Empire, it was 
not open to them to acquiesce in the oonclm1ions which had been reached 
in the course of this corre11pondence; whether provisionally or otherwise. 

Pandit Kilday Kath Kumru: May I put a. question to my Honourable 
friend? Was the Government of India consulted before the Colonial O.fl:i'ce 
despatch was sent out to Ceylon? 

Kr. G. S. Bajpal: No, Sir. The Government of India were not con-
sulted before the Ceylon despatch was sent out. Sir, the point that I was 
going to make was this, that as soon as it came to li_ght that propose.le 
had been put forward and accepted which aimed at the restriction of the 
size of the Indian electorate, indirectly, perhaps, but effectively, the Gov-
ernment of India made representations to His Majesty's Government. 

Kr, K, O. Boy: May I ask the Honourable Member to tell the House 
whether the Government of India were at a:ll consulted on the proposals of 
the Ceylon Government, or whether the Government of India made their 
representations after seeing the debate in the Ceylon Legislative Council? 

Kr. G. S. Bajpal: I think that I have made the point perfectly clear. 
My Honourable friend asked whether before the Secretary of State, for the 
ColonieR addressed the Ceylon Government, he asked the Government of 
India to make any representation on the proposals of the Governor of 
Ceylon. I said, "No". That answers the question. 

Jlr. K. 0, Boy: I want the Honourable Member to tell the HouRe 
whet.her the representation which the Government of India ma.~e wns. ma~e 
on the representation made by the Governor of Ceylon to His MaJesty s 
Government. 

Jlr. G. S. Bajpal: There are, Sir, so many "representations'.' in the 
Honourable Member's question that it is rather difficult to follow it. 
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llr. K:. O. !toy: If you cannot follow, I 1un sorry for you, but what 
I wii;h you to i:,ell the House . is whether you were asked to express your 
views on t,he despatch which the Government of Ceylon sent to His 
Majesty's Government? 

llr. G. ·s. BaJpal: My Honourable friend is only repeating Pandit, 
Hirdoy ~11th Kunzru ·s question in language which is more involved . 

llr. K:. O. Boy : Mr. Kunzru asked wbother the Government of India 
was con11ulted Lefore Lord Passficld 's despatch. That is not my point. 

llr. G. S. Eajp&i: Whnt the Pandit was asking was whether the Gov-
ernment of India were given un opport.unity of making representation. 
before the view~~ of Lord Passficld were communicated to the Government 
of Ceylon. Obviously, the Govenunent of Indio, if they had been given 
an opportunity, would linve been given the opportunit,y on the basis of the 
Governor of Ccj·lon 'i,; proposal. There was nothing else to comment upon 
and, a1.< I have said, the Government of India did not have that opportunity. 

Kr. K:. 0. Jtoy: Then I understand thot you made the representation 
nfter seeing tho re1mlt of the discussion in the Ceylon Legislative Council. 

Kr. G. S. Bajpal: No, Sir. 
Kr. K:. 0 . ltoy : Then after rece.iving the report from the Agent I 
Kr. G. !. Bajpai; I wish my Honourable friend had followed the news· 

papers as carefully as he expects us to follow them. The position is that 
the discuARion i::i the Ceylon Legislative Council took place after the publi-
cation of the despatches. The Government of India. made representations 
to His Maje!!ty's Government UR soon os the despatches were published. 
It was not nccessnrv for them to wait for the debate in the Cevlon 
Legislative Council. ,;ny more t,han it would hnvc been consif1tent. with their 
duty to wait for making representations, until this discussion took pluce in 
the House. 

I nm son·y that I was intorrupted in the statement of the case in my 
own WAY . The position, as I have s11.id, is that os soon ns the Govern-
ment of India became awRre of the real purport of the proposRls contained 
in that despatch they mode representations to His Majesty's Government. 
Further, it has been said that the House has not ht\d an opportunity of 
mnking its own views heard on this occasion. I think, Sir, t,hat it is only 
fair to Government to concede that, if an opportunit.y for t.he expression 
of the views o! the House hns not offered itself, it is not through any 
fault of the Governm·cnt. After all, Government do not control the haznrd 
of tho ballot; it is not in their power. The Government of India took thC\ 
only consti t.utionel step that wns open to them, m1mely, to cal] into ron-
ference with thl'm as soon ns opportnnit,y occurred, the members of the 
Standing Emigrntion Committee of the Lei:i;isloture n!4 well as prominent, 
pnrty lenden:: nnd Honourable Members of this HouAe who were interesterl 
in t-his question. My Honournhlo friend , Mr. K. C. Roy , wns one oft.hem. 

Kr. K:. O. Boy : That was on Sunday last I 
llr. G. 8. BaJpat: It iA perfectly true, but how ·Jong hai,; the Houi:;e 

been in session? We called them into conference, and we propose to pass 
on their views, es also the views thnt have been expresRe!f by Honourable 
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Members already, or that may be expressed hereafter in the course of 
todoy ·s debnte, to His Majesty's Government. But the substantial point 
is this, that the Uovernment of India agree in the views expressed by the 
Pundit ond otht1rs th11t His Majesty',;; Government be asked to reconsider 
the whole quer.tion because of the immensity of the issues involved. It 
is not that the Government of Indio. wish to interfere unduly in the affairs 
of Ceylon, nor is it that they wish to arrogate to themselves the position 
of the protector of IndiAnH for a dny longer than ii; absolutely necessary; 
but, until the Indian community in Ceylon is capabl<>. of. protecting its own 
int.erest1:,, it is t he business of tl;ie Government of India, it is their duty, 
n duty which they menn to discharge, to protect, their interest,l'! to the best 
of t.heir nbility. 

I now tum to one specific question. Is the door definitely closed to 
our representatlon? I say emphatic111ly, no. The door is not closed. 

Kr. JI. A. Jinnah (Born boy City: Muhammndan Urban): Why not? 
ltr. G. s. BaJpai: Why should it be? 
Kr. JI. A. Jinnah: I wont to know the rc11sons whv the door iA n'·l; 

closed? • 

Dr. A. Suhrawardy (Hurdwnn and. Presidency Divii;ions : Muhnmmadun 
Rurnl): If the door if; not open, we shall force it open. 

Kr. G. S. 3ajpal: It. seems to me thnt my Honourable friend, Dr. 
Suhrownrd:v, is nlso nfflict.ecl with the big stick mentality. I do not 
think that there i11 nny occasion for nnybody to force the door open nt nll. 
If my friend , Mr. Jinnah, will beor with me, while I read out the relevant 
extract from the despatch. . . . .. 

lllr. JI. A. Jlnna.b: I do not want any despatch to be read out. My 
queRtion is a very simple one. The Honourable Member ho.R asserted that 
the dool' is still open anil he said so moRt emphntically. I would like him 
to tell thll House whnt nrc the reasons which makes him so hopeful. 

Kr. G. S. Bajpai: I do not for n moment insinuate that my Honourable 
friend hns OBkcd that question in ony spirit of hostility nnd my whole 
object in seeking his permission to read out n relevant possnge from the 
despntch is to prove to him why we think thnt the ..... 

Kr. K. A. Jinnah: Do not read that despatch, but tell me in your own 
words what. is the position. · 

Kr. G. S. Bajpai: Very well. The despatch dcfinit,ely says, "I propose 
to adopt your proposals". I t does not say, "I have adopted your pro-
posals". That is what the Secretary of State for the Colonies has i;1tated 
to the Governor of Ceylon. I interpret that to nieon that there is on 
avenue left to the Secretorv of Stnte for the Colonies to reconsider the 
matter, just the same as there is opportunity left to the Government of 
Indio to mnke r3presenta.tions: Further, it is not contended, either by the 
Secretory of Stnte for the Colonies or by the · Governor of. Ceylon, t-hnt 
immedia.t,e stepA shall be taken to introduce n. particular franchise or n. parti. 
r.ulAr form of franchise. The Secretary· of St.nt,e in his repl,v very definitely 
sa.vR to the Governor: "You have rnisrd thiR qucRtion of domicile. The 
quer,;t:ion of domicile is n. verv difficult and technical one and I cnnnot 
off.-hnn<l sny in whnt form I nm going t.o nccept it" . It. SCE'mS perfectlv 
clenr to me that when this question of domicile is heing Axnmine<l, we hnve 



608 LEOISLATJVE ASSEMBLY, [11TH FED. 1980. 

[Mr. G. S. Bajpai.] 
t,be opportunity of making representations. Last of all, it seems to me 
that, apart from verbal interpretations of the language of the despatch, the 
!Ilere fact that the issue is of such an importance that it concerns the 
mterests of three-quarters of a million people who contribute to the 
economic prosperity of the island, and on whose continued assistance the 
economic prosperity of the island depends, and tliat the Governmo~t of 
India and the Legislature in India and the whole people of India are behind 
the demand for the reconsiderutiQn of this question seems to be in itself a 
sufficient gunre.ntee that this matter will be considered by His Majesty's 
Government. 

Jlr. lll. A . .Timlah: Will be reconsidered. 
:Mr, G. S. Bajp&i: Well, have it "reconsidered" if you like. I do not 

quarrel with the use 0£ tho prefix "re''. 
I come now to the suggestion of m:v Honourable friend, Mr. Roy, that 

we should lodge· a protest with His Majesty's Government, because he 
thinks certain things have not been done. Well, Sir, he knows as well as 
I do thati it is not pennh1sible, while negotiat.ions of this nature are in 
progress between the Govemment of India anil His Majesty's Government, 
it is not open to us to publish the correspondence. Could we publish the 
correspondence, I am sure that most of my friend's suspicions nnd inferencieg 
would foll to the ground. In any case, I think, there is much to be said-
in fact it is the view which all of us on these Benches take-for the view 
of Mr. Arthur Moore that the stage for protest and for approaching the 
problem in any spir~t of resentment or hostility has really not come. There 
is no occasion for protests now. Ai:; soon as the difficulty came to light, 
we made representations to His Majesty's Government. We have not yet 
hnd nny reply from them that these representations will not be considered. 
Why then take it for granted that these representations will fail? Why 
approach the future in a defeatist spirit or in a spirit of strike? Wait 
for the time when the result of our representations is definitely known. If 
nothing comes out of what the Govemment of India are doing, then by all 
:means raise thP question of lodging a protest. At the present moment, it 
seems to me that the proper thing to do is what my Honourable friend 
the Mover of the Resolution has suggested, namely, to advise His Majesty's 
Govemment to reconsider tho matter end to continue to press our repre-
sentations, fortified nR.we now are with the views that have been expressed 
in this House .. 

Sir Punhotamdu Thakurdaa (Indian Merchants' Chamber : Indian 
Commerce): Sir, I rise to support the Resolution moved by my Honour-
able friend Pa.ndit Hirday Nath Kunzru. As it is now clear that 
the Resolution meets with the approval of practice.Uy every one in this 
Rouse, it is not necessary for me to go into the details of how the re-
commendations of His Excellency the Governor of Ceylon are thoroughly 
unsuitable to Indians in Ceylon and how to us they look like nn outrage 
on the rights of Indians in Ceylon. The Honourable Member, representing 
the Government of India in this Rouse for this specific purpose, has told 
us what the attitude of the Government of India in this connection is. 
I submit this is not a Resolution of mere academic interest. It is a 
Resolution of very great importance, and the development of the situation 
in Ceylon is one which appears to me to have some ugly aspects about 
it of which this House should toke ·notice, without delay. 
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One of the aspects is that it i.s sought, by executive action, to 
modify in principle the recommendations of a Commission which, ns for 

, p,.; I remember, submitted a unanimous Report. Under thnt Report 
Indians in Ceylon rire entitled to certain franchise. The Govemor of 
Ceylon, for the soke of expediency, nnd, in order to satisfy certain local 
interests, proposes to devise a method of minimising the Indian vote and 
we nrc uskcd by the· Governor of Ceylon-ancl here I will quote the words 
of His Excellency-to believe thnt, · 'Thia is in the interests of our future 
good relations with the Government and people of India". I am quoting, 
Sir, from part.1graph 9 of a memorial from two Indian Members of the 
Ceylon Legislative Council to His Excellency the Viceroy and Governor 
General of India, dated the 5th December, 10'29. One expected to hear 
from the Honourable Member, the Joint Seoretaey of the Department in 
this House, as to how it is in the interests of the future good relations 
of the Ceylon Government with the Government and the people of India 
to have this further handicap put on Indians in Ceyl9n. I daresay that 
perhaps my Honourable friend, Mr. Bajpai, cannot explain this. 

llr. G. S. BaJpal: I do not wish to interrupt the Honourable Member. 
I WHl'l merely stuting in my speech the substance of the att.itudc of the 
Govemment, and I did not feel, at that stage, called upon to traverse 
in dehtil the arguments which the Government had used. But I may 
tell the House now thnt the Government of India, certainly, are uot of 
the same opinion ns the Governor of Ceylon. (Hear, hear.) 

Sir Purahotamdaa Thakurdaa: If the Government of India feel that 
Hia Excellency the Governor of CeyJon was not correct in thinking that 
he wa.s devising this additional handicap on Indians in Ceylon for the 
purpose of better relations with the Government and the people of India, 
I have nothing more to say. That, Sir, leads me to another aspect of 
t,his new-fangled invention of the Governor of Ceylon. 

Where Indians are in a maJority, they are to be told by various devices 
that they should not Irnve the majority vote. Where they are in o. 
minority and it suits the Local Government to please some other soction, 
t,hc Indian in that Colony is to be trampled upon in order to smooth 
t.hings over. For, what :is the net result of the modification of the Ceylon 
Reforms, as suggested by the Governor of Ceylon? It is nothing but 
restrictions or qualifications de,signed to reduce the total number of Indian 
electors in deference to the fears of some Cingalese leaders, the fears 
that some Indians from beyond the Palk Straits may exercise this 
vote. Will my Honourable friend, Mr. Bajpai, enlighten me, whether 
those who have these apprehensions did not give evidence before the 
Donoughmore Commission? Was it not after the very fullest inquiry, that 
the Commission came. to the conclusion which they have come to? How 
is the Governor of Ceylon now justified in devis'ing some further safe-
guRrds? 

'l'he most se;rious aspect of this question to my mind is tho wanner 
in which the Secretary of State for the Colonies nppenrs to have given 
his blessing to this new idea of the Governor of Ceylon. My Honourable 
friend, Mr. Bajpni, said in reply to an interruption from my Honourable 
friend, Mr. Jinnah, that. he was justified in thinking that the decision of 
t,he Secretnrv of State for the Colonies wns tentative. I wish Mr. Jinnah 
had allowed ·ur. Bnjpai to ll'ead the portion which he wanted to from Lord 
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l'oasfield'R despatch. I will reud it to the House in order that I muy put 
before the House my apprehensions in thiR matter. Sir, the concluding 
J)()rtion of this despatch, dated 10th October, 1929, paragraph 10, rends 
thuR : 

"I p1'opose that provision ahould Le m.ade for this qualification in the Ordel' in 
l'ouucil." 

Sir, 1 am not a lawyer, nor am I intimate with diplomatic language in 
State documents. I daresay that this moans, "I have tentatively come 
to the oonclusion which I will revise after hearing from the Government 
of India". If the Government of India in the relut.ive Department bani 
thut Rl!Surnnce from His Majesty 's Government or from the India Office, 
I will be very pleased to hear it . But I cannot help feeling thnt it is 
rother ominous thut, where Indians nre concerned to the extent of nc,nrly 
three quort~rs of p, million, and where Indinns plav a. verv important 
pnrt in the development of 1\ C9lony, t,he Secretary of State for the 
Colonies should, without waiting to know what the Government of India 
think on o. particular restriction which the Governor of Ceylon proposes to· 
put on, pass an order. That, Sir, is to my mind, something which 
i;houl<l make us think and think furious Iv. To that extent therefore I 
sympothise with what hos generally falleii from my Honourable friend 
Mr. K. C. Roy. 

Sir, Indians nave lotcly been harassed in vorious purts of the British 
Empire ceoselessly. The previous ,spenkers have 11lrendy spoken nbout the 
uncnvinble position of the Government of India in tho Department of 
Emigration os to the way in which they have to watch the interest!:, of 
Inctir. in vnriou;; quarters. In Enst Af'ricn there is the Hilton Young 
Commission's Report and the Wilson Report, which still continue to 
hold the field, given the greatest anxiety to lndin.ns in Kenyu, a.ncl I um 
sure, to the Government of Indio. too. Then there is a. fresh question 
in Fiji , which ha~ been olreody referred to. There is the question in 
South Africn , and if one ii; to '<1r11w nn inference from the. newf! nbout 
the sailing of a passenger lately, Mr. Tyson I suppose had to be deputed 
specially to South Africn in order to deal with the situa.tion which hns 
lately teen created during the temporary .absence of Sir Kurmn Reddy, 
the Agent of the Government of India in South Afrioa. As if all this 
was not enough, there comes the question from Ceylon, and · the most 
anxious port of the whole thing is t hat Lord Pnssfield , the SeCJl"etary of 
Stote for the Colonic.:., ha1,, ns looks to me from the extract I have tefore 
me. given his blessing to the 13uggeation of the Governor of Ceylon . It 
iR quite possible that the Government, of India, with all the great power 
which they enjoy,-! do not know whether they enjoy that power 
via-a-via the Colonial Office, but they certoinly enjoy it 11iB-<1 ·via this 
House,-mny hn.ve the question reopened. But that is hordly sAtisfactory. 
Whn.t ie t he position of t,he Government of IndiA in thii; connect ion? Thf: 
Gcwemor of Ceylon may send a despatch which i11 nvniloble to the 
Cin~nletle ond th() people who wont to minimise the Indion votinr,- ther~ ; 
the Colonial Office passes on order which i~ 11vnilable to the public : it is 
onlv for us -HeR.ven knows for whnt sins of Inclians except thnt. she hns 
not' nn ex<'~utivc reeponAiblc to her people,-it is only for us to tc 
ignor,mt till now 6f whn.t the Government of India have done. H is a 
most unsatisfactory state of affairs, nnd although one would not like to 
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criticise the Government of India ns :lt, present constituted beeause of 
their constitutionnl position, one cnnnot help protesting nguinst the mnnner 
in which these restrictions nre being enforced on the Gon~rnmcnt of 
India. 'l'o thnt extent, therefore, our proteat is moat justified, Rnd I 
think one is entitled to protest rather bitterlv that the Secretarv of State 
for India should not permit the Government of India to pubiish what 
they hove done till now in this conneetion. Knowing a~ I do how the 
Honournble Member in chnrge of the Depnrtment, Sir Muh11mm11d 
Hnhir.ullnh , is keen to get for Indians nil thnt is due to them in every 
Colony nnd in every Dominion . 

Kr, I, Du: He is not here. 

ll1il PUnhotamda1 Tll.akurdu: The"e ore worthy representative11 •>f 
his here. Knowing as I do that, I believe that the Government of India 
must be doing thejr best. But I think, Sir, it would be more satisfactory 
to t-he public nnd to this House if they could see the relev,mt despatches 
nnd telegr11ms before them in black nnd white. To thnt ext,ent I think 
my Honourable friend , Mr. Bujpai, will agree thl\t we in t,bi11 Hou11e are 
nt a disndvant,nge; nnd t,he Government of Indio should not be surpri11ed 
if perAons who have more inRide knowledge of theRe things than some of us, 
for instance Mr. K. C. Ho.v, look nt things w;ith a suspiciou11 eye. The pOAition 
of the Government of India in this m:1tter is unenvinble, nnd whil!1t one doea 
not wish to crit,ic.ise t,hem, one cllnnot help 11nying thnt it is highly regret-
table that the Secretary of State for the Colonies should hl\ve thought fit 
to pns11 Rfl order of this nnture, even t.hough it be tentative, without con-
sulting the Government, of Indin. T would like in the mt'lllntime to be-
lieve thnt the door is still open. Mr. Bajpai will readily recognise the 
11nde11ir11bility of heuring 11 question reconsidered after a decision hnR 
been taken, even t.hough tentat.ivel.v, ns compared to tht' more natural 
position t,hat the Government of India Rhould have had a RAY in 
this matter before the Coloninl Secretary thought fit to pass any orders 
at all. I therefore feel, Sir, that our rn-jevnnce is, if not OE?nin!lt the 
Government of Indi11 for not telling UR what the.v have dont• t.ill now, cer-
tainly ogainRt the Coloninl Offi·cie for having overlooked the Government 
of Tndin. and for having treated the Government of India with what I 
would cnll verv Rcnnt courteHy nn<l consideration which appenr to have been 
shown to the Indin Office nnd the Secretnrv of Stnte for India. in this connect-
ion, I would like to speak subject to eorrection, but if there is nG> correction 
comin~ from the ot.her side, I am entiUed to infer that. t.l1e Secretory of 
State ·for India wns not conRulted ;in this connection, nnd to thnt extent 
T think this Honse hns n grievnncc ngninst- t.he Coloninl Offic>c and ngninst 
His Majer;tl,V'R Gov~mment. 

Sir, the lle11olution whir.h is before this HouRe h11s certnin natural 
corollnrie1:1 t,o it,. If, n11 m.v Honoumble fri end Mr. B11ipai thinks, the 
iloor is open , nnd if we get whnt we seek today, as stat-ed in the various 
lucid Rpeeche!l which have been mnde-, we hnve not,hing more t.o sny. But 
Rhould the Colonial Office persist, in urihold.ing Ute !lll~~esfiorn:: of the 
Oo"cmor of Cevlon, the coul'sc of thii- Hou11e is clenr nnd T think ndmitR 
of no alt,ernntiv·e. One wishes it, were possible in this nehntf' 11ot to men-
tion nn~,tbing of wbnt we mny liave to do hereafter, hut J feel very 
strong).\· thnt, Rfter pns~ing this ReAOlulion , th~ House will havt; to follow 
it up, Rhoul<l the Coloma) Offioo not, comply with what we (',0ns1der, to be 
the hRre rights of Indinns there. There can be no half-wny house 1n the 
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cO\lnje that we shall .have to follow. I believe, Sir, that the handicaps 
thot have been sought to be put upon Indians there, at the best, can be 
said to be short-lighted and greatly wanting in statesmanship. We have 
been told that the cult of those in India whose ideal is Independence is 
misguided : I myself strongly think so. But here is His Majesty's Gov-
ernrnent which gives them handles and which makes some of us who wish 
to work against ·this Independence cult in India hult for a reply when we 
are faced with this sort of position. What just;ification · was there for 
Lord Passfield to pass this order, know.ing as he should do that Indians 
have played a very important part, in the prosperity of Ceylon up till 
now? Sir, if the British Emµire wishes to htive the Indian only when 
and where it needs him and no more after that, and ev.en then .in e. 
manner which should only entitle Indians to what would be looked upon 
as a seventh class passage as against a first class paasage which the 
white man enjoys in Ceylon, truly cnn the Indian say that he has no use 
for such an Empin;i. It is to my mind most pusillanimous to think of even 
suggest:.ing a thing like this after a Commission hod unanimously recom-
mended something which bhe Indians in Ceylon nnd the Government of" 
India on behalf of Indians here were prepared to accept. I therefore feel 
that those who vote for this Resolution today must be prepared to realise 
what .it means should His Mujesty 's Government not be prepared to do 
Inrlinns t,he bare justice which we seek from them at this stage. I feel 
that there should be no misunderstanding about what this Resolution 'e 
natural corollary is. I hope that my Honourable friend, Mr. Bajpai'a 
hopes regarding getting the Colonial Office to do the right thing will 
materialise. Should they not materialise, this House will have to keep a 
i;hurp look-out and cannot falter until they secure to the Indians in Ceylon 
what they are entitled to. 

Sir Darcy Llncllay (Bengal: European): Sir, ver,v few words of m.ine 
are necessary to give my entire endorsement on PAndit Kunzru 's Resolu-
tion. I am strongly with him, Sir, at t,he grave injustice that hos been 
done to India.· I feel, Sir, that this House should raise the strongest 
protest nt the · action of the Government of Ceylon and the Colonial Office 
(Hear, henr) in arriving at tiiis decision without any consultation with a very 
important partner in the Empire. (Hear, hear.) That is the point that I 
wish to emphasise, Sir. If we are members of the British Empire, we 
clemnnrl equal rights of partnership in the.ti Empire. (Hear, hear and 
applause.) · Here wo have a case that vitally concerns us and yet the Gov-
ernor of Ceylon and the Colonial -Office throw us overboard for their own 
ends, they do not consult ue nt all and arrive at a decision of vitAl.l moment 
t.bnt is most injurious. That is what I feel , Sir, .and we should show as 
vehement n protest ll!I possible. I agree with my Honourable friend, 
Mr. Bajpni, that tiho door is still open. If it is not open, well then, we 
must re-open it. (Hear, hear and applause.) It must he borne in mind 
that while these despatches have paned between the Governor and the 
Secretary of Static for the Colonies, the matter has still to be brought be-
fore the Ceylon Legislative Council and that is why I agree with mv 
Honourable friend that the door is still open. ·· 

llr. G. 8. Bajpal: If I mo.y interrupt my Honourable friend for a 
minute, I rnay · say that the matter had been before the Ceylon Legisla-
tive Council but His Majesty's Government have not yet made any Order 
in Council. · · · · 
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Sir Daray Llndl&y: I am sorry thnt thnt portion of the door is appa-
rently not, still open. But as I remarked before, there are always possi-
bilities of re-opening a door (Hear, hear) and that is where we must make 
our great.est effort. It appears, Sir, on the face of it that. in order to get 
these reforms through Council something had to be done to placabe a. cer-
tain section of the population and it looks to me that the easiest way to 
atta.in· that end was thought to be throw overboard. . . 

Dr. A. Suhraw&rdy: Sacrifice the minorities. 

Sir Darcy LiDds&y: Throw overboRrd what muy possibly be regarded 
~s the weaker. side. There, Sir, I am not .in agreement with the Govern-
ment in taking that action nnd espec;ially in taking that action without con· 
sidering the consequences, as I so,id before, to another partner. It is o. 
matter, as my Honourable friend, Mr. Moore, has expressed, of vital 
moment throughout t,he Empire and on tho11e grounds alone it was sur·ely 
the only right that the party most affected should be consulted. Sir, I 
again ,vholeheartedly support the Resolution so ably put before the House 
hy my Honourable friend, Pandit Kunzru. (Applause.) 

•awab Sir Sahlb1acla Abdul Q&tyum.: (North-West Frontier Province: 
Nominated Non-Official): Sir, I do not think it is necessary for me to make 
a. long speech on this motion. I shall be content with simply associating 
myself with the views expressed by Sir Darcy Lindsay and some of the 
other speakers. I do not know at what stage the Govemm'ent of Indin 
undertook to represent the case of Indians in Ceylon to the Home Govern-
ment, but if, as I understand, the door is still open for discussion and all 
that the Colonial Secretary suggested in his despatch was that he intended 
to a.Gcept the views expressed, by the Governor of Ceylon, I should think 
that the cloor is really still open and thnt no final orders have heen passed 
by t,he Colonial Secretary on the subject. I should therefore hope that the 
Government of India will try their best to solve this question of the 
inti:mded injustice to the full satisfaction of the Indians in Cey Ion and will 
not he content with the mere representation of their own ,•iews or the 
submission of the opinion of this House on the subject to the Secretary 
of Stnte for the ColoniP.s. This is all that I have to say, Sir. 

Kr. II. A. Jlnnah: Sir. I listened to the speech of the Honourable 
Member speaking on behalf of the Government p.nd he was, I observed, 
as indignant and as enthusiastic, and he protested almost as any 
extremist in this country would have protested, both by his 
language and by his tone and by his gestures, (Laughter) that this· was 
a monstrous injustice done to the people of India, whose guardians and 
tn1stees are sitting on t,hat Treasury Bench, on whose behalf he was 
speaking. Sir, I welcome that indignation and I welcome t,hat feeling 
which was expressed by the Honourable Member on behalf of the Govem-
ment of Indin,. 'fherefore, we are on common ground so far, that this will 
not do. I will not use any stronger language than that. This will not do. 
It raises up 11 very big question, not only a questi«;m of the three-qua.rter of a 
million people of India. who happen to be there. But as has been pointed 
out by various speakers-nnd I wish tc emphasisii it-it raises a pore.mount 
issue as to whether Irtdia is to be a Dominion within the British Common-
wealth or not, and it raises a. very serious issue indeed. So far we are 
on common ground. But what puv.zles me very much-and I regret it-ia 
that I have not got any definite information from the Government of India. 
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[Mr. M. A. Jinnnh . ] 
It seems to me thnt you etund there ae the Government of India, 
thoroughly humiliated iu this busine11s. I wAnted to know fronr the 
Honourable Member-here is nn issue of paramount importance both to 
those who are in Ceylon and to this country u.t large--whether the Govern-
ment of Indio or the ~eoretnry of Sfate hud any intimation before otdera 
WClre pnssecl ou the 10th of OctoLur, by the Secretary of Stnte for lhe 
Colonies. I understnncl thnt no intimation of nny kind wns given. Am I 
correct? 

Kr. Q, 8. Batpat: The date of the despatch is 10th October. 

Kr. K . .l. Jbmah: Orders have been passed-and here I will not pitch 
my forensic ubility ne observed by the Honouruble Member ugninst n 
bureaucrat there, but I appeal to you, read the English Jonguuge for your-
self, ancl say whether the orders hnve not been pnssed. And when did you 
come lo know of thenr? You have not mentioned it vet; I shoukl like 
t.o know that from th(I Honourable Member. When did the Government of 
India come to know of it nnd howf Through the good efforts of my 
friend, Mr. K. C. Roy, who rune the Aeaooiated Pree&, or otherwise? How 
did you oome to know of thnt? You have not told us. And when you 
did come to know of it, what did you do? You did nothing, und still 
you 11ay that the door hll8 not been closed. Don't you underetnnd that the 
Government of Indi~ are thoroughly humiliated? · Where is your Secretary 
of St.ate for India~ Is he living in London or not? What hae he done? 
Did you communicat.e with him ut once und wh11t has happened since 
as result of it, and what is the substance of the communication, if any, 
that hns token pluce 7 You tell me here today that you hope that those 
orders do not close the door. And then further, the Honourable Member 
ndclecl thnt, even apart from that, such a big question RR that surely must 
he reconsidered. I say the self-respect of the Government of Indi11 is nt 
stake: nnd why are you sitting there humiliated, 1mcl not able to answer 
us t.odny here ae to what you have done, nncl ncknowledging that you nre 

devoid of self-respect, ond you hope, because of 1t word here nnd there in 
the d ospatch, which you are hugging, ·tha.t the door is 11till open? Well, 
Sir, I eny the Tr01tsury Rench cannot deserve uny other trentment except 
the trentment thRt t.l1ey nre getting from the Coloninl Secretary heeau11e 
t.hcy nrc not n responsible govemm£-nt. 

Pandit JllrdAy Bath Kumro: Sir, before I Bay anytbinSt with reference 
1.o t.hc reply givP.n by Ill)' Honouro.hle friend, Mr. Bnjpni, I should like to 
dispose of my Honournblfi friend, .Mr. Roy, in n few words. 

Kr. ][. O. Koy: I am very glad that the Honouroble Member is going 
to ,my very few wordi; 11.bout me. 

Pandit Jllrday lfath B:umru: My Honourable friend, sitting. HS he does, 
4 on those Renche11, I hnve no doubt, often finds himself in a 

P,M. difficult. po!!il.ion. He hnFI perh,1p11 not infrequently 'to keep 
thought1; nnd feelings to himRt'lf, nnd it is not unn11turnl t.hn.t. those pen·t 
up thought,s nn<l feelings 11hould seok an outlet on 11n occasion likt, ·thi11. 
I no not therefore grudge l1im the relief,, thnt he hne sought nncl founrl n.t 
m~· expense this nftemoon. My Fronournhle friend siiid, in the course of 
his spC'ech, thnt he had given not.ice of .I\ Resolution on th.is. subject· twice 
before. I wns therefore very curious to find out whnt hi11 Resolutoin wns. 
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I thought it must have been something . which would have been strong 
meat for the Government, but hie Resolution ran us follows: 

"Tllis A11eml,ly recommend, to the Governo1· GeMr11l .in Council to make 011 
immediate repre1141ntation to Hill Majesty•R Government that Lord Paasfield'1 tentat-i•e 
detpatcli on thi D,,noughmore Comm.isaion'1 Report relating to the right-a and atat-a• 
·of Indiana in Ceylon ia a~ptable to· thi1 Bouae and to urge upon Bi11 Ma{·esty'• 
Government the revieion of th~ deci1ioJ1 with a view . to Mahle Indian~ in c .. y on to 
enjoy falle1t righte along with other ~ubjrcta of HiR Majesty under any new constitu-
tion th11t may be inaugurated.•• 

•Well, Sir, I do not find here even R drop of the st,rong wino of ~1:1pectful 
protest. If rn~· Resolution wns milk and honey , I four, Sir, · this is niilk 
tmd water. Porhops, Sir, the ·foct thnt my Heeolution was coming up put. 
new energ,v into him nnd induced him to give notice of the Amendment 
which ho hos moved. If thnt is so, I mtty well oongratulate ntyself on 
tbtt,t fact. 

Coming, Sir, to the rep)~· of my Honournble friend, Mr. Dnjpai, I nm 
glod to find that Govemm(>nt urc prep11red to uccept my Resolution. That 
indood is the leost thut they can do in vi~w of their spocinl responsibility 
for the protection of Indiuns overseas. Dut, Sir, there is one important." 
fact. to be borne in mind in thiR connection. Hcference has be<>n mndt1 to 
it nlreudy by my Honourable friends, Mr. Jinnlih nrid Sir PurshotnmdRf.' 
Thnkurdus, whether the Secretory of 8tate for the Colonies has given hi~ 
final decision or not, we hnve to remember th11t the Ceylon Governmcmt 
recently ncceptE>d the reform'8 scheme on the b1111is of tho 11pprovnl hn h11!< 

given to the proposals made by the Oovernor. This shows, Sir; t:hnt 0111· 
position is n, particularly di-fficult one Rt this juncture. nnd we, shnll noerl· 
nil "the forco nt our dispo13nl t,c mnkP Hie Mojc•sty 'e Government do jm4tict1 
to us in this conneot,ion. I do n.ot know, Sir, bow so important a.. despnteh 
wwi nllowed to go out by the Indin Office without giving tmy opportunity_ 
t,o the Government of Indio to express their views on the nJAttcr. Knowing 
ns I do the solioitucle of Mr. ·' Wedgwood Benn for the rights of lodinns 
o,•erseus, it is difficult for m e to believe t.h~t he could Jmvc lwon B pnrty, 
to this decision, had he known its fuH implications. It seems tn me, 8ir. 
thnt the department thRt deals with ,emigration At the Indi~ Office ought 
t<> be better organised anil ought t.o be more alert. In II vitRI mutter of 
this kind thfl Aecretnry of State for India ought to have .been informed of 
the important bearing of the decision of tho Colonial Office on Indinn rights 
throughout the · Empire. 

We 11till hope, Sir, since my Hononrnble friend opposite tbinl<s tllP door 
of negotiation is open, t;hnt Rn honourahle settlement might he foun<l . 
But should the worst come to the worst, let us remember thnt we ure not; 
absolutely without refiOurce. \Vo hnvc got the power to protect, our right;.. 
end our dignity. We huve used t-hotw. powers in the f,,u,t. 'rhe history 
of South Afric11, of British Guionn, of Fiji nffords more Urnn one instnn1~ 
of ·our power to pro't-eot the self-respect and honour of our countl)·mr.n 
abroad. Should it be neoossnry to use thnt power in this connection. also,. 
J trust that t,hl' Government of Incl in will not hP.sitote to do Ro. l\J v 
Honouruble friend, Mr. Arthur Moore. snid that OS Indians went to Ceylon· 
to improve their economic opportunities, it woul<l lw bnrd on them to. 
prevent them from going out to th11t country. Sir, even my Honourable 
friend, Mr. Arthur Moore, will admit thnt the balimce of llllv:mta~e .li~s 
oa the aicle of Ceylon. nnd if t,h11t Colony is s6 ungrateful as not to recognis~ 
its obligations to thOI'~ people "·ho ha,•e mode that Colony flourishing t we 

g 
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f P11nqit Hirdtty Nat.11 Kunzru.] 
-should Ht 11ny rntti know wh-ot to do--we shull place honour before pl'ouniury 
.A<lvRnta~c. I trust, Sir, thnt when my Honournble friend, Mr. B,,jpni, deals 
J1gsin with this subjt!ct, be will impress this ospect of it prominently on 
1.he miud of His 1-lttjesty '1,1 Govcnummt and inform them tl111t: ncit,her 
in this .House nor ousirlc it., is therE.1 thP least divergence of opinion in this 
-eount.1·y ou the issue of the st,1tus of lndinns 11broad. 

(l\fr. 0 . s. Bnjpui r0t,e in hii; plHce.) 
llr. Prelldenl : IFi there :inything which th~ Honourable Meml.Jer wt10ts 

to. say?· 
. ' . 

Jlr. G. S. Bajpa.l : l wish to suy u f~w words. Sir, in .inswcr to my 
Honour11ble friend, J'ifr. Jinnah. 

llr. Prutdent: 1f t.here ii; nn}t-hiug which the Honouruble Member 
w1shei; to :.ti}, ,m,vt hing of !ful,i,t1mce, .l will 111low him to speak; I hope he 
know,; that he has no right of reply . 

llr. G. 8. Bajp&i: J wns not 11ware, Sir, thut. I hitd uo right of reply 
bi:!cHUSt' l have spoken 0111,v once; but H you wiH give me· pem1is1:1ion, :Sir, 
1 should like tp say R few words . 

. llr. PrNlde11\: I 1uu perfoctly willing to give pt,ruaission if Lhere ia 
·m))tthing of substance which the Honourable Member wishes t.o !iHY, 

::Jlr. G. 8 . Baipai : M.v Honourul>Jc fri end, i\Ir. ,Jinnuh, h,1s 11.sked me 
.c~idn questions on points of substance and I think it i:; only right that 
:uhe House Ahou ld have the 1rnswe1· to t,hose questiom;. 

llr ... A. Jbmab: I' 11t-hd the questions when the Honourable Mem-
ber w11.s on his legs. 

Kr. Prelldat: The Honourable Member WAR perfectly l'nt itled l,o an-
-swcr lh0$e questions when the Honourable Member put thern. 

llr. G. 8. Bajpal: If I muy suy i;o, .I wns wider the impression that 
l would have 1m opportunity of answering them .lat~r on. 

llr. Prea14ent: He should 11tudy ms Standing Orders. 
Kr. G. 8. Bajpal : l t'lhall apply myi.elf to the Standing ·Order.s here-

after, Sir. 

'Jlr. Prelldaat': Does the Honourable Member (Mr. K . C. Roy) wisu to 
withdraw his 1tmcndment? 

llr, Jt, O. :&oJ: Yes, Sir, bec1:1usc we are vcr.y anxious to have a un• 
nnimous vote. 

Kr. ·Pruldent: Does the House wish t{J hear Mr. B11jpa;i again.2 
.(Honourable Menibcr,: "Yes, )'es."') Mr. Bajpai. 

]Ir. G. S . Batpat: Sir, I Rhnll not take m ore t,han five minutes, if aa 
much 11s thnt. Mr. Jinnah asked when it wus that the Government of 
Indi:t cnnrn int.o posRession of the infom1ation regarding th.e prop.osala 
made by the OoYemment of Ceylon and the reply· of the SeGretary of 
St,11te for tt,e Colonies. The hovemment, of Indift. came into J>06SCilsiQD 
of t.he facts when the11e despntdies were pul>'lished . ... . 
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llr. II, A. Jinnah: When? 

llr. G. 8 . Bajpat: Ettrly in 'N'ovmnber; nnd ~13 eoou as the GoverQ-
.mcnt of· In<lin cnme Jnto poi,;seRsion of these fact,;, they ma.do repreeenta-
t.ion1; to Hii; .Mttje11t.,y'i; Oovcrumont. 'l'hut :\Uswers the first question. 

Kr. II. A. Jinnah: How di(l ):ou cQme to know of the poeftion? 

111'. G. 8. B&jpai: B:v 1 he fnct of publicution. 

Kr. II. A. Jbmah: By the rwwi;pnpcrR? 
Kr. G. S. BaJpai: From thu ciei;p.t1tc.he!!. 

Kaulv.l ll~m.acl .Y~b: You wei·e not 06ici11lly consulted? 

Kr. G. S. BaJpat: I lrnve ulrendy i:;nid tlwt we were not officially con-
.·1311.lted. ~ 

111'. B. Du: D.id not the Sccretnry of State for India write to you? 

Kr. Prelfdent: Order, order. 

Kr. G. 8. Bajp&t: 'l'he i;ccond point, 8ir, which the· Hououruble the 
Ll'adcr of the 1 ndcp1mdcnt l,art.v raised wui; why WRM it t,l111t we took it for 

_gruntt)d tl111t thii; quc1;t.ion wu1o un open question ..• , .. 

Kr, II. A. Jinnah: l <lid uot i:;ay tht\t: I did not llsk you why you 
t.011k ~t for grunted; J l'!t1icl you sui<l t,hnt t.hc quealion was nn open one 

. and ,Your renfiou was thnt tho corructi interpretation of the despatch of the 

..eoloniul Seoretary iB t.his: I beg t-0 differ from you, that ia .. all .. 
111'. G. 8. B&Jpai : Where there is a. ditlcrenctJ of opinion, ~t it1 noL pos· 

· Rib le for un.v ime individual t-o !lfl.V that hi11 opinion is better than that of 
another gentlen11lll; .but I would in nil humility draw the attention of 
tho Honouruhle Member lo the lungunge used by the Secretary 

-of Stnte for the Colonies. The language is, "I propose to adopt", He 
.IJlroposes to adopt 

Kr. II. A, Jinnah: Kindly read the encl of it. 

Kr. G. 8. Bajp&t: It} 111 hi11 intention to adopt. 

llr. II. A. Jinnah: HHttd it t-0 the Housf'. if yon like. 
llr. G. 8. Bajpai: 

"I propose to adopt, your suggestions under 1'•hich, suhject to 1pecial provieione being 
made fo1· British auhjecb not domiciled in Ceylon heing allowed to qm,lify for the 
franchiee in acmrdance with the conditions of the })l'e11ent constitution, domicile should 

: be the atandal'd test for inclusion in the l'ejlister." 
Does the Ifonour,,blc Metnber wish me to read any further? 
Kr. K. A. Jinnah: Yes; go on further. 
Kr. a:· s. BaJpai: 

' ·'J'ht'< definition of d1.1mirile invoh·eR legal 11u1•stio11s of much diffi culty and complexity 
. un,l thll qualificatinn would hnnlly lie suitul,ll' if 1t ~lood hy itHelf. The difficulty would, 
hmniver. '"' 01·1n·1·ome lty yo111· propo~al that the Rf,]>licant, provided hP. ca11 ful'llish 
~nti~fHctoi·y e\'idence of fiye yrara' rf'~idf,nce. should bf! qualified for the vote on t.he 
pr<,th11:tin11 of n ,·,irtifkute. of perrnA11c11t ~ettlemf.'lll grunted by ec·1111e ,July appninttil 
officer. I (>l'llpose that lH01·il!lion ~1io11ld loc made fol' tlii~ c1u11lificntion in the Ot·der 
in Conncil." 
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[~Ir. 0. S. Bajpai.] 
. I do not think, Sir. t,hat the whole p:1s1mge which. I have read oµt to · 
.the Hous~ at tbe request of m y Honourable friend converts the word!. 
" propose " into the "''ord " decide '·. 

I will now refer for a brief moment to what my friend, Pandit. Kuw,ru; 
bad to 1111y 11s regards t he Oovemment-•of Inclin. bringing the futr implica• 
tions of this controversy to the notic:-e of His Majest,y 's Government.' It 
is the intent.ion of the Oovemment of India to put His Maje1;1t,v ·R Go,v.em. 
ment in full p<>aReRsion of the views expressed by thi11 House today. And" 
not- merelv that; in conl'.lonanee with the te1·ms of the ReSolution. it. ·will· 
be the ch;tv of the Gm-ernment of Iedin t,o point out to HiR Maj~st.y'8 · 
Governme.n·t, 11s they h1we nlready pointod out, thllt, t.he · proposals ·1111 · they · 
stand nre not acceptable. 

Jlr. JI. A. llDDah: l\Iay I 111-k onf• quest.ion? Betwe(ln November Bnff'i 
tooav, have vou had RD,· indication, either from the Colonil\l .Ser..ret,arv or · 
the Serret.nry of State for India, t hRt• the door is Rtill open? . 

Kr. G. 8. Bajp&l: We hnve ha<l no indicntion, Sir: eith er frmn the· 
Jndin Offil'e or from t.he Secretnry of St A.te for the ColonieR tihat , t,be· door· 
is closed . 

Kr. Pnlident: ·Th(; q1.ieation is thr\t Mr. K: C. Roy be given permission, 
to "·ithdr:H,. his amendment. 

Tlrn amen.dment w11s, Ly leave of t,he Assembly, withdrawn. 

l(r. Prelldent: '!'he question is thAit the following Resolution be Rdopted1 
"This A~~ml,ly r~'Offlfflf'nd1 to the Oovernnr General in Cetincil that the propo11aJ,. 

of tho! Government, of C11ylon reprding francbi.M, which have been ,u:cepted by the· 
Colonial Office, in so far •• they make po9-ajon of a Ct'rtificate of pennanent, aettlement. 
:and renuni,iation of thl'I protection of the Onvf'fnment of India by Jndi,m emigrant11 11 
condition of eligihility to vote ,hould not be put into effect and thRt immediate steps 
ahould be taken to secu~ ti,.- adnption of the origin11l recommendatinn11 of tho . 
Donoughmore Commiuion making fi,•e yeara' reHidence the l\&1i• of the franchiae." 

The mot ion wRs adopted. 

ThP A!lsemhly t,hen adjourned till ~!even of the Clock on Wednei1day 
thc, 12th Febru(lry , HmO. 
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